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Thursday, April 16, 1964|Chaitra 27,
1886 (Saka)

S

The Lok Sabha met at Eleven of the
Clock,

[MR. SpEaKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Mr, Speaker: Shri
Maheswar Naik.
Shri Hem Barua: Should not the

new Minister be introduced to the
House, Sir?

Shri Surendranath Dwivedy: The
Minister of Parliamentary Affairs is
not there.

Mr. Speaker: Shri Chaturvedi.

Shri Hem Barua: He should be in-
troduced by you,

Mr. Speaker: He is very well known
to us. Shri Vishwa Nath Pandey.

Shri Surendramath Dwivedy: But he
has had a kayakalpa now.
Mr. Speaker: Shri Berwa.
ot sifwT S q7ET N gEm
fogs |

Harnessing the Waters of Ganga
+
[ Shwri Onkar Lal Berwa:
Shri Maheswar Naik:
*1068. ") Shri S. N. Chaturvedi:
| Shri Vishwa Nath Pandey:

Questions.

Will the Minister of Irrigatiom and
Power be pleased to state:

(a) whether survey operations have
been ordered by the Government of
Uttar Pradesh with a view to launch-
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ing a scheme of a power project by
harnessing the waters of the Ganga;

(b) the estimateg output when the
project is commissioned and what will
be the estimated cost; an¢

(c) the nature of help Centre iz ex-
tending to the State in its present
survey operations ang otherwise?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The Uttar
Pradesh Government are carrying out
investigations on a number gf hydro-
electric projects to harness the waters
of the Ganga.

(b) The aggregate power potential
of the Ganga basin is of the order of
48 million K.'W. The cost estimates
have not yet been made out. The
power potential of the Ganga and its
tributaries upto Hardwar is about 1.6
Million K.W.

(e} The Centre ig providing assist-
ance in the form of equipment for in-
vestigations such as precision instru-
ments for surveying, drilling equip-
ment for geological investigations.

st e 9 FTET 0§ FAAr
et g fr 58 oo & e e
g9t AT WX I8 & ¥ aaqrT QI §F
fpaar == fwar sgam ?

Dr. K. L. Rao: The costs of these
projects, as I have submitted, are not
yet estimated.

Y T AT &CAT  FAT IH A FAT
*F fou fa2wi & o 7% qerraAr o
Eren i
Dr. K, L. Rao; There is no necessity

for any assistance from foreign lands.
These works can be done by us.
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oy wamis fag : fradi amzs a7
8% 3 @R [T wA IF AL A QA
g s ?

Dr. K. L. Rao: In the Ganga above
Hardwar there are about eight im-
portant sites and at the moment the
investigations are being done at about
three sites.

Y Fo At faar : 3T 92w 7
B3 FT 3L F17 § TiT § o= § M
7y AT § srer 9% FF AT = 3
5 & Faaratt G2r #1 [y ?

Dr. K. L. Rao: The Ganga Basin
covers quite & large number of other
States, like  Himachal Pradesh,
Rajasthan, Punjab; so, there are pro-
jects in every one of these States,
like Yamuna, Chambal and so on.

Aid India Consortium

+
Shri Bibhuti Mishra:
! Shri P. C. Borooah:
'| Shri B. P. Yadava:
| Shri Bishanchander Seth:
Shri Dhaon:
\ Shri Bhagwat Jha Azad:
| Shri P. R. Chakraverti:
© Shrimati Savitri Nigam:
| Shri Rameshwar Tantia:
| Shri Mohan Swarup
*1069, Shri Imbichibava:
Shri A. K. Gopalan:
z’ Shri P. Kunhan:
|
I
|
|

Shri Omkar Lal Berwa:
Shri Hokam Chand
Kachhavaiya;
Shri Bade.
Shri Jashwant Mehta:
| Shri Shree Narayan Das:
LShrl Yashpal Singh:

Will the Minister of Finance be
pleaseq to state:

(a) whether India pressed her case
for further untird and at the meeting
of the Aid India Consortium held mn
March this year; and
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(b) if so, what were the precise de-
mands made out by India at the meet-

ing and with what response from the
consortium?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir.

(b) The meeting held in March was
preliminary; the decisiong of the va-
rioug participants will be available
only at the pledging session on May
26th. The matter will have to be treat-
ed as confidential till then.

=t ffa fwy © wrirg A o
7 71 & o 79 Ffves o @ S |
& s sz g fr fegearm &) ar
sigra g fo faer <5 faertt ?

wwet arewesEd faegr & 7 o
Iq7 § & 7 fear & 5 woF1 Fwriw-
ToF T AT TETE | AT EAIL L.

TEqH WERA © AT AH &Y g X
fs a7 oA faet ar fass #1 9edg
A F B AT AAT AL T ¥ ATA§
f& mrgwr w=rer g fF 3T faenir
ar 9% surar wag 7 foer o gafed
ag A&t s anfen

=t fort fa Fr o I Famn fF
W FqrE A8 ot wwAT & K S
qrgar § & faaa &7 3afe & ar =&Y
mfrr g arfaaa srami g ?

et arewTd faegy - o FRew
& gaar fogoiw @t aga wver W §
#1X F FTor 7ETE § | TEfET 9vir
T T 2 o w=sT o o 28 faenit

Shri P. B. Chakraverti: May 1
know whether the Government has
placed its demand or request before
this Consortium in terms of the anti-
cjpations of the Fourth Plan?

Shrimati Tarkeshwari Sinha: The
question is with regard to thig mect-
ing held in March thig year. We.
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make a request to the Consortium
countries on a year-to-year basis; we
give them our requirements of one
year and when they meet then the
requirement for the next year. That
requirement is made on a year-to-
year basis and in the meeling itself
we get an idea as to what kind of aid
will be available to us from them.

Shrimati Savitri Nigam: Besides
getting some financial help, are we
trying to get some technical help
and technical advice?

Shrimati Tarkeshwari Sinha:
hag nothing to do with this.

That

Shri D. C. Sharma: May 7 know
if the members of the Consortium
have been giving us so far tied help
only or untied help and if it is tied
help, how many of them have been
responsible for this kind of help?

Shrimati Tarkeshwari Sinha: Both
kinds of aid is being given, tied loaas
and untied ones. We have been try-
ing to convince the international
bodies like this that there should be
more elasticity maintained so far as
giving of aid is concerned.

Shr; D. C. Sharma: What is the
answer given? I wanted to know how
many countries are giving us tiecll ?id
and how many countries are giving
us untied aid. 1 have not got any
reply to that.

Mr. Speaker: The question was of
only united aid.

=t witwTT s dvT ¢ faer 390 A
g faaT wd FEAAT EF FOF AT
I 3 ¥ fpT fewr 3wt & gt 99 gAE
# Hqz e & A fra-fa 30 &
s gAT ¥

sfet arEsRa far: o SET &Y
NIt E T g AT RS E AT
Tzr ¥ fr g =T WY 8 OAOTR
st AT SHF) A T@IAAT E | W TF
va}:wﬁ:ﬁ'ﬁﬁ'%‘ﬁﬂ?ﬁ}?ﬁqﬁﬁ
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SHE A1 H 6 FE A ITYHT AR
=¥ 2

st WiwC e darn : faw fFwdw
F wa fgar g 7

it TR fag < oY 2wt
# g32&1 s & o 71 w wwifeaw
| w39 A g A F AT AE
doe fEar smar R

Shri Sham Lal Saraf: In view of
the past experience that tied loans
have not been utilised to the full, may
I know if attempts have been made
to ask these participating countries
that they consider for giving us un-
tied loans in particular rather than
tied loans and, if so, to what extent
we have succeeded?

Shrimatj Tarkeshwari Sinha: Yes,
Sir. From time to time we have
impressed upon them that there
should be more elasticity in giving
the loang so that we could have a little
chance of manoeuvring the same and
we could really maintain more elasti-
eity in our economie set up.

Shri Sham Lal Saraf: What is the
response?
Shrimati Tarkeshwari Sinha: The

response is good.

st o Feo famd : fawr wd www
ot fremr 2, 99% fa=m ™ T &
TR AT & 7 SF w9 F) WV W
st &+ 7% TF § a1 3% FaTy gu
e A ErES FTaFA E ?

sitwet arwzad fegr o gm
W wda & M7 e F aary guoant
u< gW 91g & ueq ! BW @dd §
FHTL AT QIS ¥ R FEIL v
fagia &1 W ag 2are v o9 g
I3 & A §B WETT N AT § gEET
F, A7 T § oEE wm P E
g1t gew 7 fEm oA cTm gwoamA
EciEdl
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T

Shri Ranga: In view of the fact
that the earlier policy of obtaining
loans for certain specific projects to
which priority was given on careful
consideration was found to be useful
ang it also ensured the execution of
those specific projects, why s it the
Government wants more and more
of these untieq loans in order to
increase the area of manoceuvring?
Would it not lead to more reckless
expenditure?

The Minister of Finance (Shri T. T.
Krishnamachari): No, Sir.

Shri Ranga: Then, why Sir? You
should give us some reasons. They
should be known to us.

Shri Jaipal Singh: I have not been
able to understand what the hon.
Deputy Minister has been saymng. It
there is untied loan, it cannot be elas-
tic. There must be some string some-
where. I would like to understand
how elasticity comes into any untied
programme.

Shri Ranga: They can play with
it as they like.

Shri T. T. Krishnamacharl: In the
case of tieq loans they are being tied
to particular projects or to particular
countries. That means we have got
to get our equipment from those
countries. Sometimes it is more
costly. We are trying to get some kind
of escalation from both these condi-
tions, A certain amount of loan not
tied to projects might be used as a
part of multilateral currency, That
gives an opportunity to get some other
goods that are mnecessary and which
we are not able to cover from free
foreign exchange. The word ‘elasticity’
perhaps connotes something which is
improper, but there is nothing im-
proper about it; I can assure the hon.
Member about that.

st wwarw fag @ gw W gaafu
frzwii & frdnfr o T & W ¥

APRIL 16, 1964
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faenft @1 39 9T gw 1 ¥a9 @fw
AT A T AT A FTEE AT &
a3 | afy {23 2 g A e
B AL

sl aremEd fegr: @@ a
gH F1 TAT G 9ZA7 | A FAT 2w AW
IH I I AT I A

Family Planning

+

[ Shri Onkar Lal Berwa;

| Shri Vishwa Nath Pandey:
*1070. { Shri Tan Singh:

| Dr. P. Srinivasan:

[ Shri Parmasivan:

Will the Minister of Health be plea-
sed to state the total number of
persons, men and women, separately
sterilised under the family planning
programme up to the 31st January,
1984 since the scheme started?

The Minister of Health (Dr. D. S.
Raju): The number of persons steri-
lized in Government institutions and
climies sinee January, 19586, till the end
of January, 1964, is 547,003 (3,42,231
men and 2,04,772 women).

ot Hlew A dcar: & syaew
AR § T A A qma wmw ¥
oA TF foaar wvar @5 7 far & o
T 1 HA 73T F A A wmr aw @
#1

we WA (To gt Amaw ) -
2fmrstm & far fram soar ay
far war = & ol wemr & A1 2ard
orE FE femma & A 1w me
T A &7 A & gmwriwT gaey
®T T | S AT %Fﬂiﬁnﬁf;m
ﬂmwg?#%ﬂﬁﬁaqmw
e2fraesiom &7 ot 2

!ﬂ"tsﬁmtmiw:mng}
98t @ fF w7 Nam w1 gaey A
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fate fear @ o FemEcr dEw
fesmisgmd

wo geier AT ¢ gw A A
e aifz.wr oo @ e T@f 2,
Afe graraqar, S8 & § gy WY
Faarar g, Fqifas FgiEr & g5
facra § 1 qamamEi § ot sy Ff aga
wqrgr MFfrg 73 8

| Aiereaa @i faar gaa-
WA &1 Freqrar far @ g

st @7 fag @ 3-g-s¥ aF & A
wiwe fak 97 § F swfaw A9 @
‘fea &7 & "I 59 &Y FT 34T FTOO0
2

o gt AT : feq-a-faq dix
ar-g-gra yafy g @ & feaw
EfErsaa i, 387 = feara g7 2
[N T FTAL @ T | AfFFTIg AT
oot g % a7 gw2 ¥ dfasy fr
F alrsi ¥ wirenfavite g7 W € fw
GATT T4 I o0 Afid qooo AF #T
oA -

Bhri R, S. Pandey: Apart from steri-
lisation,- what other methods have

been suggested by the Ministry to
check the population?

Mir. Speaker: Thig question relates
only to sterilisation.

=t w1 TR TR : FAT AT TGIET
g T A g w5 fawo9a
& Wi F gF § sFrEres Sreared faa
SAvAT WYL Y AT AT I TF F AR
%Y gareg o srar & waar At

o gHtan AT : fa7 F 4 5%
X & W T o W afy ST g
@ 51 g s gaa@ I § AT 9T 9%
I farar sem &0

CHAITRA 27, 1886 (SAKA)
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o ®T T A ;AT I FT A
T T g

e WgEm ;. A9 & far Fw
qrasT TE R |

Shri Hem Barua: May I know whe-
ther it ig a fact that Government have
prescribed and tried to popularise the
rhythm method as a birth control
measure, and if so, whether the atten-
tion of the hon Minister hag been
drawn to a statement made some
time back by a British woman M.P.
to the effect that the rhythm method
is sinful because it puts a ban on the
natural urges of man and woman,
and if so, whether Government have
examined that aspect of the prob-

lem?

Mr. Speaker: We shall try the rhy-
thm method somewhere else. Now, it
is only sterilisation.

Shri Bhagwat Jha Azad; Is it a fact
that in spite of the fact that people
in distant villages are prepared for
such sterilisation, the facilities avail-
able are few and far between and
are limited only to district headquar-
ters and have not yet reached the
villages?

Dr. Sushila Nayar: This is not cor-
rect. There are, of course, differences
in the level of performance of differ-
ent State Governments. But a num-
ber of State Governments, particular-
ly Maharashtra and Madras, have held
camps at the block headquarters,
which have proved wvery successful.

Shri Kapur Singh: Is supremacy of
economic considerationg over the ethi-
cal and religious principles now a firm
public policy with this Government?

Dr, Sushila Nayar; There is no
question of supremacy of one over the
other. 1T do not think we have done
anything whidh fis against religious
and ethical principles. This ig purely
a voluntary programme and there is
oo compulsion on anybody.

Shri Kapur Simgh: Cannot a volun-
tary programme transgress ethical and
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religious principles when enforced by
the State?
Mr, Speaker: Shri Banerjee.

Shri §. M. Banerjee: Hag it been
brought to the notice of the hon. Mi-
nister that in rich families without
birth control there are mno issues
whereas in poor families, they are
flooded with issues. What ig the rea-
son for-this phenomenon?

Shri Hem Barua: I can quote from
Bertrand Russel in this connection.

Mr. Speaker: Fecundity varies in
inverse proportion with nutritions.
That is an economic law,

st sora fag fageh @ afwne
fagiae #riFa & agr=d JOrE @ fEaT
STAIT A F WF FT AT g9 o
AT & ar ady ?

Mo Fritem AT :

ot a7l W=
ar wmEr g

=t o Ho faatdi : & i faasw
o greg # Fgar seAT g v ouw
Feafadt g fadig 1 &, 30
FFIEN 39 1 wrady § a1 A F=gfadt
T o1 faQlg Fr & 39 4 aeard et
TZAT AT A ATAGT § IT HT qgere
Fq Zr AN | ZW F fA¥ 5T @
IMTITEI

Tro FHIAT AAT : FT FLFA &qT
F fEY 38 AT ST S T
SraT &< FAT ALY 1T |

qfeare frdtew diemms w1 fadw

*gowy. =l WEEEIX AT :
F( TR FAT T TAATH FT T FHGA
f& :

(F) ®m gz a9 g fs 8w #
aeTT &7 of =T (AT gt &
f73ig ¥ T9 =atF HUY7 G357 AR AT

T EIRE;
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(@) 1 §LF1T %) 39 Wwraw A
o foer &

(w) afz g, @ s & Afa
#1 falg ¥ =1 & fawg aun saRy
Frag g ; =M

(w) afz == 75 F% sy
Fgt =1 7€ B @ 3ER am sw
g?

wmE wAl (Sro gEnEn AWR) @
(%) o =Ef ; 7= wwa af v faaveer
arsema & fada & w1 wfen awee
gt & Tarft 3o =it ¥ owg s et
aofe fagiss & faeg fawre =
fer &1

(a) g9 =fFdi @ 2@ a¢ &
grafaat o € |

() stz (=), i e &
ger a7 fauer ¥ fa=rv wae wow F1%
aar 18 T2t & for o ofare fefes
¥ qu ¥ weT S 339 T aera #18
Y7, FTEARET T AT |

= SETEET st o oW WY Sy
¥ gaam fF §o =i @ TR §
M afcare frdiem & fager & w0 &%
Rl ferg@uzatAaq@
SETT 1 TFAET 2 U T 66g 6o T
@ STfidI cgaga s fFagaa s
a9 ¥ faudia 8 | 9 UF MT G
FIrEl 899 79 F FIC A9 FI GY
T @ W7 A 37 § farda a=
@ & d 7 § o wwan g 5 owd
weg 77 77 fmes &1 g e ar @

2

Te TFPET AT 1 WEHT B I
FATE F a1 5 9 F w7 g7 fEmy
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AW R T EWIN HAIL SART
wirwre Za @t fadfaat & g7 @
oHT FE A

*ft ST mrent . ag s
argar g f& 9 @31 F1 W TR
F1 ®1E smagrdl fadt gfF swiw §
oF g% {397 gq IFTT 77 form 3 98
o= ared frar ¢ & oferx
faore 37 & aq & fagsrg 2, A
9 AIYTT 9T 3T § 49T wqEt W g9
grag § wraw fed Wiy & | IR
W ATTY WATFITE E O

Mo gaiten A< ¢ fgar FAET
wH T A AE O ud & &9 39 FE-
#% wrfatwsmr e QarAEl 19w
I H AT AT F A

ot SFTmE sl  wiewel § o
srg gesrTm feramd £

st TrAEE aTew ¢ § ST
fw o7 g% of @< Ao & quam o
3BT AT FEEl AT, Ay SfEram
qifs T, FTIATZAT & HAXIAH
1 1% geaqr faatr g

o gaiter A< : & ¥ 7 fF@r
faetr ga1er & @ 5 fF qeara § 335
§F HITLA g 18 9T & & afs
| g7 #T dTals # 31 & HY Aral
aF 3IT I deqT I AF T 1

Sl TTEEE AT : WIS T4 ZHT!

wee wgrEa: wwe & fag & sfa-
AT FETTERT

Shri P. N, Kayal: When the Muslim
law which is against fami’y planning
is allowed to continue in this country,
may I know how family planning can
be successful so far as this particular
community ig concerned?

CHAITRA 27, 1886 (SAKA)
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Dr, Sushila Nayar: We work for tne-
health of the people of India and not
for Mus!ims, Hindus, Sikhs and Chris-
tians separately.

Shri P. N. Kayal: The Muslim mar-
riage law is there.

ot T fag: Far AT 4T ST
F1 oq1 T WL aAr g fa faa 94
HEITHT LT AT A HIOEqT & of 70 qfT-
17 gt a7 &1 wgr 910 IITET 91 /1T
Fgrar frsgaarsdam g ¢t
afs  z97 eqTA war & a1 "R A
St FX gmeAr = 7 37 2€ wmdw
TAEeq HAT ST &1 FATAE WA ¢
WEAE RERA T & ATA A, A9
4391 8FF & [AiTT gIq ATt H
FT AHRITHGA 91 37 §Fd & | &
F1 g agda qaaraTA !

Shri Kapur Singh: Have the Gov-
ernment studied the reports recently
made by the investigation projects
undertaken in West Germany into the
sterilizations made in accordance with
Nuremburg Laws under Hitler's re-
gime and the terrible psychological
effects found consequential upon steri-
lization?

Dr, Sushila Nayar: I do not know
what the effects of Hitler's methods
were, Hitler's methods were motiva-
ted by certain ideclogies and they
were carried out in a certain setting.
So far as India is concerned, we have
made very careful studies of the phy-
sical, emotional and psychological
effects, and we have not come across
any bad effects of sterilisation.

ot wgara: ¥ 7 sawT Agarg i
A §ag AT roggé ¥ qwasw
q¢ fopaer == gwr &, Wt afFad
fraarEat glar &, o e amwe R
ag Y forram fusy & fw 3gra & &
TaqITT A T 8 7

Tro gt AT ¢ 7 famraa &
T T fr A Famag dsq §



-11355 Oral Answers

aR gy Fare { &7 we ¥ ad far
qt feqmasa 1 qm @ A9z
T O | W AEAE §<W 3T R
fad a7 o7 foga 31 ¥ ga w1 fenT 2
gy

it fafa fom . 7 s &Y T
g 5 7gws Farm & FAsfaT 9
FAAC 93 A1 & | FT FFILC A
g7 aT¥ FoqarsaEr g !

WeqE WEET ¢ W9 WA TEET
Frgex FT /ST |

it ftfa foew @ @7FTT Fam 5
IFAIATAFTIST FAT AT AE |

e Wy : fom sTEET 9T Wy
&1 GFATT 3T JOF Fge FL AN |

=i} ferfet oy - R & Far @™
g7

Shri A. P, Jain: May I know what
important researches have so far been
made in mechanica] contraceptives
and oral contraceptives?

Dr, Sushila Nayar: A good deal of
has been done in the field of oral con-
traceptives as well ag some kind of
mechanical devices for contraceptive
purposes. So far as oral contracep-
tives are concerned, they have been
found to be quite effective, but there
are two snags so far as the mass ap-
plication in India is concerned, First-
ly,—

. Shri A. P. Jain: I want to know
the particulars of the research, and
not all these details,

Dr, Sushila Nayar: The research has
shown that they are effective, but
some cases of thrombophlebitis of the
legs have been noticed as a result of
these oral contraceptives.

Shri Hem Barua: May I know if it
is a fact that family planning prog-
rammes have not succeeded very much
go far as the working class people
.are concerned and, if so, may I know

APRIL 16, 1964
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what are the reactions of the hon.
Minister to what Bertrand Russell has
said, namely, that these programmes
have not succeeded with these people
simply because of the fact that sex
is the only pleasure of these economi-
cally unfortunate people?

Mr. Speaker: Whether it has not
succeeded among the working class
people.

Dr. Sushila Nayar; That is not cor-
rect, Sir.

Shrimati Savitri Nigam: May 1
know whether it is a fact that only
where there is demoralisation prevail-
ing among the untutored masses,
there is a little opposition to the fa-
mily planning schemes and, if the ans-
wer is in the affirmative, may I know
what methods are being adopted to
popularise it and educate these untu-
tored and uneducated masses?

Dr. Sushila Nayar: I would request
the hon. Member to read the reports
that have been issued by the Health
Ministry from time to time; consi-
derable work is being done to edu-
cate the masses,

Shri Hem Barua: She has not ans-
wered my question, Sir.

Mr. Speaker: Shri D. C. Sharma.

Shri D. C, Sharma: May I know if
the Health Minister has any statistics
to prove which profession is most pro-
lific so far as birth is concerned, and
whether any particular attention has
been paid to that profession so that
the family planning programmes begin
at the right level?

Dr. Sushila Nayar! There is no par-
ticular profession but the fact is that
among the poorer classes there ig a
higher birth rate for the simple rea-
son that as the standard of life goes
up people are interested in improving
their standard of life by minimising
the size of their families,

Regarding Starred Question No 1012

Shri Harish Chandra Mathur: Q.
No. 1072. As you know, Sir, this
question is intended for the Prime
Minister. I would welcome the Minis-
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ter to give the answer but he has
moved from the Front Bemrh to the
second row,

Shri Hari Vishnn Kamath: On a
point of order, Sir. I invite your at-
tention to this handbook—subjects for
which the various Ministries and De-
partments of the Government of India
are responsible. Page 34, item 29—I
suppose you have got this handbook,
Sir—refers to External Affairs Minis-
try and there is this item there—non-
Muslim migration from Pakistan and
Muslim migration from India. My
hon. colleague raised the point on the
last occasion and I thought the mis-
take would have been rectified and
it would be retransferred to the Prime
Minister. It is an important question
dealing External Affairs and should
be answered today by the Ministry
of Rehabilitation If not today, it
should be answered by the Prime Mi-
néster on Monday the 25th.

Mr. Speaker: I have explained it
that day; it has been sent to the Mi-
nistry of External Affairz and in their
internal arrangement, they thought
this fit.

Shri Hari Vishnu Kamath: You de-
cide it, Sir.

Mr. Speaker: Unlegs he hearg me
what I have to say, how can he con-
clude? Therefore, I asked the Minis-
try that some Minister from the Ex-
ternal Affairs Ministry should be pre-
sent in order to answer this also.
Therefore, he is present.

Shri Hari Vishno Kamath: May 1
ask when there is a dispute between
two Ministries as to who should ans-
wer it, who decides the question? You,
or the Ministers?

Mr. Speaker: If they can agree as
to which Ministry should answer it,
T do not interfere in it
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Exodus From India and Pakistan

+
[ Shri Harish Chandra

Mathuar:
Shri Jashvant Mehta:

Shri Narasimha Reddy:
Shri Yogendra Jha:

*1072.

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the extent of exodus of Mus-
limg from India to Pakistan and of
Hindus from Pakistan to India since
partition;

(b) what is the balance sheet; and

(c) the extent to which this has
strained the economy of India?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) and
(b). About 80 lakh persons have come
to India from Pakistan since parti-
tion. This figure does not include the
recent migrants. The number of
persons who left India for Pakistan
are estimated at roughly 60 lakhs.

(c) It iz estimated that up to the
31st, March 1964, the Government of
India has spent nearly Rs. 500 crores
on their relief, rehabilitation etc. The
expenditure is still continuing.

Shri Harish Chandra Mathuar: After
Partition, particularly during the re-
cent years, the flow has been only
from East Pakistan to India. In the
light of that may I know how is it
that these facts are not known? There
are about 50 million Muslims in this
country. How is it that these facts
are not known even to the President
of Iraq, Mr. Frank Anthony and
Sheikh Abdullah? What is Govern-
ment of India’s publicity in this mat-
ter? What do they propose to do and
what pressure they propose to exer=
cise on the Government of Pakistan
to see that this barbarous exodus
from Pakistan ig stopped?

Shri P. S, Naskar: It is a very broad
question.
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Shri Harish Chandra Mathur: It is
meant for the Prime Minister and I
have no question to ask of the Minis-
ter of Rehabilitation.

The Minister without Portfolio (Shri
Lal Bahadur Shastri): This matter as
tr.e House knows has assumed great
proportions and migration from East
Pakistan to India has been on a colos-
sal scale. The House is wvery well
aware of the steps the Government of
India have taken in this regard. It
is true that the treatment meted out
to the minorities in East Pakistan has
been most deplorable and it has caus-
ed great harassment and misery to
the minorities living in East Pakis-
tan.

The House is fully aware that some-
time back, as soon as the communal
flare up took p.ace in East Pakistan
our President requested or sent an ap-
peal to the President of Pakistan to
send his Home Minister for a discus-
sion here. But he did not agree. Later
on, the Prime Minister wrote to the
President of Pakistan and he respond-
ed, The two Home Ministers have met
and thrashed out the problem in
greater detail. There has been some
agreement on certain points, as the
Home Minister has stated. But there
were some differences also on some
matters, They propose to meet again.

In regard to publicity, as far as
I know, not only hundreds but thou-
sands of times it has been said not
only in India, but in other countries,
as to the number of Muslims and other
minorities living in India and 1 am
quite sure that the whole world knows
that our policy is completely secu-
lar in this matter. Of course, it has
to be repeated again and again, but
I do not think it has lacked publicity.

Shri Harish Chandra Mathur: Is it
not a fact that the Chief Minister of
Assam and all sections of people in
‘that State have strongly urged that
the eviction of the infiltrators should
not be slackened? May I know what
assurance has been given by the Gov-
ernment of India and what steps they
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are taking in the matter to ensure
that Assam would be clear of infil-
trators by a particular date?

Mr. Speaker: Yesterday the Home
Minister made a detailed reply to all
these points.

Shri Harish Chandra Mathur: No,
Sir. ] am asking with particular re-
ference to the Assam Chief Minister's
statement very recently and also
whether all the sections in that State
have indicated their anxiety.

Mr. Speaker: I remember yester-
day the Home Minister while replying
gave what is the reaction of this
Government, what they arc doing and
what they propose to do.

Shri Harish Chandra Mathur: By
what time do they propose to clear
Assam of infiltrators . . |

Mr, Speaker: That also was given.
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Shrimati Renuka Ray: May I know
-what is the total exodus of Hindus
from East Pakistan to India and of
.Muslims from West Bengal and Assam
to Pakistan?

Shri P. S. Naskar: 1 have given
the figures, Regarding the minorities
‘who came from East Pakistan to
India, till March, 1958, the exodus
‘was about 42 lakhs, After 1958, we
introduced the system of migration
«wertificates. I have not got the exact
figures from 1958 to December, 1963.
But due to the recent disturbances in
‘East  Pakistan, up to date about
2,50,000 persons of the minority com-
munity have come to India from East
Pakistan.

Shrimati Renmuka Ray: My ques-
tion has not been  answered. The
Minister gave the figure of total ex-
odus from India to Pakistan and the
‘total exodus from Pakistan to India.
I want to know the total number of
‘Hindus who have come over from
‘East Pakistan to India and the total
number of Muslims who have gone
over from West Bengal and Assam to
‘East Pakistan,

Shri P. S. Naskar: I have given
the total number of persons who left
India for Pakistan as 60 lakhs. Re-
‘garding the number of Muslims who
went from West Bengal to East Pa-
kistan, I have not got the break-up.

Shrimati Renuka Ray: Will he lay
‘it on the Table?

Mr. Speaker: That might be laid
‘on the Table of the House.

Shri P. S. Naskar: I will do so.

Shri Liladhar Eotoki: May I know
‘whether the Government has got the
break-up of the recent migrants from
East Pakistan into the various parts
of Assam and West Bengal? Of the
total migrants may I know how many
are tribals and how many are Chris-
tians, apart from Hindus? Have they
‘got that break-up?

Shri P. §. Naskar: I can’t give the
‘break-up of the different minority
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commumnities, but I can give the total
number of people belonging to the
minority communities including Chris-
tians and tribals who have crossed
the border in different areas. In As-
sam, so far 90,000 persons have cros-
sed the border in Tripura 35,000 per-
sons and in West Bengal about 1,45,000
persons have crossed the border. Most
of these Christians and tribals esti-
mated to be about 40,000 persons
have come in Assam. I have not got
the religion-wise break-up with me
now showing how many are Chris-
tians and how many are Hindus.
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Shri Basomatari: May I know what
is the machinery to find out the truth
and settle the controversy about the
number of these infiltrants? The
Govt. of Assam stated that it was only
12,000, Shri Lal Bahadur Shastri when
he was the Home Minister said that
it was between 2.5 lakhs to 3 lakhs
and some other sources had said that
it was 7 lakhs. May I know whether
it has been determined as to the cor-
rect number of infiltrants because it
has let to a controversy in the State?

Shri Lal Bahadur Shastri: It is true
that formerly the Assam Government
had not fully verified the figures and,
therefore, certain figures were an-
nounced by the Chief Minister of
Assam. But he had said that these
were not final figures and that the
Assam Government was further look-
ing into it. Then, of course, some-
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time later, 1 had said that the figure
is round about 2.5 lakhs to 3 lakhs
and, as far as I am aware the Assam
Government fully agreed with these
figures. So there is no difference of
opinion on this between the Assam
Government and the Central Govern-
ment.
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Shri D. J. Naik: May I know whe-
ther Government is aware of the fact
that there are some Hindu Tribals in.
the District of Tharparkar who are
being persecuted in Pakistan and
who want to come over to India?

Shri P. S, Naskar: I have no infor-
mation.

Shri Hem Barua: May I know if the
attention of Government is drawn to
a Pakistan Radio broadcast this
morning which says that the second
iound of Home Ministers’' talks is go-
ing to take place in Pakistan but
before that India might indulge in
another Muslim killing? 1 am afraid,
this might have an adverse effect on
the minority communities in Pakistan
and there might be fresh exodus. If
s0, may | know whether Government
are ready to bring this to the notice
of Pakistan because Pakistan is indul-
ing in a sort of nefarious propaganda
and tell them that if Pakistan conti-
nues like this, there can be no fur-
ther talks with Pakistan over this
matter?

Mr. Speaker: It is a suggestion for-
action. Shri Ajit Prasad Jain.

Shri Hem Barua: It is very impor-
tant, Sir.

Mr. Speaker: I agree.

Shri Hem Barua: It is not a sugges--
tion. I want to know whether they
are aware of this. This broadcast
was there this morning. This Pakis-
tan Radio broadcast is a very nefari-
ous broadcast. They are saying that
there wiil be another Muslim killing
in India, Where was there Muslim
killing?
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Shri Lal Bahadur Shastri: The
broadcasts from Pakistan generally

have not been very helpful; but I am
prepared to agree with the hon. Mem-
ber that during this interim period
when another meeting is to take
place, we should draw the attention
of the Pakistan Government to this
matter and suggest to them that at
least during this period nothing should
be said which would create or aggra-

vate communal feelings in the two
countries,

Shri Hem Barua: Was there no
understanding like this?

Mr. Speaker: Order, order. Shri

Ajit Prasad Jain.

Shri Hem Barua: Was there no
understanding that mnobody should
indulge in this kind of propaganda?

Shri Lal Bahadur Shastri: Yes.
Shri Hem Barua: There was. Then

Mr. Speaker: Order, order. Ques-
tions and answers are going on direct-

ly.

Shri Hem Barua: He says that
there was an understanding like that.

Mr. Speaker: I have not allowed

that.

Shri A. P. Jain: Of the 19 lakhs of
Muslims—I hope, I am quoting the
figure correctly—who have gone over
from India to East Pakistan, how
many have come back and how many
Pakistan nationals are here in India
on passport who have overstayed and
without passport.

Shri P. 8. Naskar: I require notice.

Mr. Speaker: Next question. Shri

Surendranath Dwivedy.
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Shri P. N. Kayal: In view of Shri

Anthony's false stories about atroci-

ties committed on Christians in India

the other day, I want to know whe-

ther Government have got any infor-

mation that any Christian has migrat-

ed to East Pakistan so far.

Mr. Speaker: Order, order. ] have
gone to the next question.

Special Aundit of Orissa Government
Accounts

#1073, Shri Surendranath Dwivedy:
Will the Minister of Finance be pleased
to refer to the reply given to Unstarred
Question No. 920 on the 5th March,
1964 and state:

(a) whether the Director of Inspec-
tion attached to the Office of the
Comptroller and Auditor General of
India who was deputed to conduct =z
special audit of transactions relating to
certain purchases by the Government
of Orissa has submitted his report to
the Comptroller and Auditor General
of India;

(by whether there is any truth in
the report published in the Eastern
Times, Cuttack dated the 5th March,
1964 to the effect that the State Gov-
ernment would have saved Rs. one
crore and twenty-seven lakhs had the
purchases not been made through the
“Orissa Agents”; and

(c) if the above report is true, the
action proposed to be taken by the
Central Government on the basis of
information revealed during the course
of investigation?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha: (a) No, Sir.

(b} and (c). As the audit report is
not yet finalised, it is not possible to
say how far the Press report is correct.

Shri Surendramath Dwivedy: May I
know whether he has submitted any
preliminary report if it is not finalised?

Shrimati Tarkeshwari Sinha: Actu-
ally, he was asked to examine the re-
port in regard to Orissa Agents, After-
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wards, it was also decided that he
should also do the special audit of

Kalinga Tubes and Kalinga Industries.

All these reports are being awaited
now.

Shri Surendramath Dwivedy:
has not replied to the question.

She

The Minister of Finance (Shri T. T.
Krishnamachari): According to the
normal rules of the Indian Audit and
Accounts Department, the audit report
of the Special Officer would be sent to
the Government of Orissa. Important
matters, if any, will be included in the
annual audit report submitted to the
Governor of Orissa. So far there is
no information.

Shri Surendranath Dwivedy: Am I
‘to understand that this report will not
‘be submitted to the Auditor-General at
all? 1 would also like to know this.
In the previous reply it was siated Gaat
this enquiry or audit of certain trans-
actions relating to the Government
of Orissa is being done. May I know
what are the transactions about which
this audit is being done?

Shri T. T. Erishnamachari: I am not
.aware of the transactions. Of course,
the report will be submitted by the
Auditor General to the Government of
Orissa. It will also be included in the
Audit Report to the Government of
Orissa. 1 have no information about
‘the transactions. :

Shri Surendranath Dwivedy: They

have no information of the transac-
‘tions?

Mr. Speaker: What should | say?

Shri Surendranath Dwivedy: The
House will know nothing.

Mr. Speaker: The Auditor General
has to report to the State Government,

Shri Suremdranath Dwivedy: The
report may be submitted to the State
Government. But what are the trans-
actions for which this audit is being
done? That is also not available. It
is strange.
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Shri S. M. Banerjee: I wish to know
whe:her some of the transactions were
very shady and the ex-Chief Minister
of Orissa was involved in it and, if so,
whether after the submission of this
report this question will also be refer-
red to the Attorney-General for his
opinion whether the case could be
pursued against him,

Mr. Speaker: What would happen
afterwards cannot be said now. The
first part of the question may be ans-
wered.

Shri T. T. Krishnamachari: When
the Auditor-General submits the re-
port to the Government of Orissa, we
can ask for a copy of the report.

Shri S. M. Banerjee: Whether the
ex-Chief Minister was involved.

Mr. Speaker: Let the report
first.

come

Shri Hem Barua: Is it a fact that the
audited aceounts pinpointed one thing
that money to the tune of crores of
rupees has been spent through the
agencies in the name of the wife of
Mr. Patnaik and the wife of Mr.
Biren Mitra and, if so, whether this
matter is going to be examined by
the State Public Accounts Com-
mittee and in case it is going
to be examined whether it is in
the knowledge of the Government that
by now they have reorganised the Pub-
lic Accounts Committee and taken out
all those Congressmen who are of
independent views?

Mr. Speaker: Order, order. What
can the Centre do in the constitution

of the State Public Accounts Commit-
tee?

Shri Hem Barua: The first part of my
question may be answered. Whether
the audited accounts have pinpoin-
ted . . :

Mr. Speaker: He should put a stra-
ight and simple question. He put three
or four questions together. How can
it be replied to?

Shri Hem Barua: I am trying %o
learn the new technique.
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Mr. Speaker: There is nothing to
jearn. We can learn much from him.

Shri Hem Barua: No, Sir. The ques-

Shri D. C. Sharma: Will it not bring
down the tone and the standard of
Lok Sabha if he talks about wives of
other people who are not present here?

Shri Hem Barua: I shall leave it to
Mr. Sharma to contact them directly.
May 1 know whether . . .

Mr. Speaker: Was there some comp-
laint against the Chief Minister and
his wife?

Shri T. T. Krishnamachari: I am not
aware.

Shri Hem Barua: That was not my
question. The question was . . .

Mr. Speaker: I will not allow more.

Shri D, C, Sharma: May I know what
had prevented the Government from
doing this work so far and whether
the Government will expedite this
work as this is coming again and again
on the floor of the House.

Shri T. T. Krishnamachari: The
constitutional position should be fami-
liar to the hon. Members. The Auditor-
General occupies an independent posi-
tion. He ogccupies the same position
vis-a-vis the Government of India as
he occupies vis-a-vis the Government
of Orissa. He has been asked in this
instance to make a report. Naturally,
he will report to the Orissa Govern-
ment. We can ask for a copy. Al
that the Government of India could do
is to obtain the information and pass it
on to the hon. Members of the House.
The Government of India is not direct-
1y concerned with the affairs of Orissa
excepting so far as special responsibi-
lities are concerned and this does not
form part of the direct responsibility
of the Government of India.

Shri Ramga: I am glad the Finance
Minister has once again reaffirmed the
independence of the Auditor-General
But I would like to know, when there
is already the Accountant-General

205 (Ai) L. SD.—2.
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functioning under the Comptroller and
Auditor-General of India in Orissa,
why is it that he found it necessary
to order a special inquiry? was it
because the Orissa Government itself
asked for it and, if so, was it because
there were certain complaints made
to the Orissa Government that the .
Orissa Government asked for this
special inquiry?

Shri T. T. Krishnamachari: It {s
difficult for me to give a complete
picture of cause and effect. It is per-
fectly obwious that _the Auditor-
General would not have acted suo
motu because he might not have
known about this matter, but I think
that a request had come from the
Orissa Government to the Auditor-
General. Whether the Accountant-
General is competent, or whether a
special officer is to be appointed or
not is a matter which is entirely
within the purview of the Auditor-
General's discretion.
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[(a) to (c). A proposal to install a
100 MW thermal station at Palana,
near Bikaner, is under consideration.
The feasibility and economics of min-
ing the lignite are under study. The
question of assistance for the project
does not arise at this stage.]
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Dr. K. L, Rao: The preliminary
report about the lignite operation has
been received, and a detailed report
has been called for. As soon as that
is received, the project will be pro-
ceeded with.

Mr. Speaker: The
wants to know how many
would be electrified.

hon, Member
villages

Dr. K. L. Rao: It is a question of
the availability of power. 100 MW.
will be generated and that will be
quite extensive
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Dr. K. L. Rao: The question of aid
does not arise at this stage. First of
all, the project has to be processed.

Shri P. N. Kayal: In view of the
reply to parts (a) and (b) of the
question, namely that it is *“under
consideration” and “under study”,
may I know how many years it will
take for the project to take shape?
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Dr. K. L. Rao: It depends upon the
study that the Rajasthan Government
have to make. The lignite there has
been estimated tp be about 23 million
tons. It is now for the Rajasthan
Government to take up a detailed
investigation and prove that that
quantity of 23 million tons is avail-
able.

Shri S. C. Samanta: May I know
whether this investigation is being
carried on from the Centre or whe-
ther the States have been empowered
to do it?

Dr. K. L. Rao: The investigations
are being done by the State Govern-
ment.

Shri Harish Chandra Mathur: Is it
not a fact that the German experts
had more than two years back exa-
mined the potential of lignite there
and had submitted a report to the
Central Government, and if so, may
I know whether that report is of no
use in this matter and what is stop-
ping the Central Government from
taking a decision on this matter?

Dr. K. L. Rao: The report that had
been received earlier was a preli-
minary report. But now, before we
install a 100 M.W. station, we have
got to take steps to ensure that that
much of lignite is there, for, the
lignite that has been stated to be
there, namely 23 million tons will be
sufficient only for 50 years for 100
M.W. Therefore, we have got to be
very careful about the amount of
lignite that is there and that is what
is called for now,

Cost Study Units

+
Shri Harish Chandra
Mathur:
Dr. L. M, Singhvi:
Shri Ramachandra Ulaka:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has decided to ‘set up cost study

*1075. -[
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units to study problems of cost indus=-
try-wise and commodity-wise;

(b) if so, the steps taken in pursu-
ance of the decision; and

(c) whether any such cost studies
have been attempted in the past and
it so, what were the findinga?

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R, Pattabhi Raman):
(a) and (b). The question of setting
up a special cell in the Planning Com-
mission to undertake cost reduction
studies with particular reference to
export promotion is still under consi-
deration between the Planning Com-
mission and the Ministry of Inter-
national Trade.

(c) The Government of India in
the Department of International Trade
appointed an Experts Committee on
Cost Reduction Studies in December,
1962; and the Committee was asked
to start with cost studies relating to
(a) wvegetable oils; (b) textile fab-
rics; and (¢) sewing machines and
bicycles. The Committee submitted
its report on cotton textiles in the
second half of 1963 and its recom-
mendations are under the considera-
tion of the Government.

Shri Harish Chamdra Mathur: May
I know whether the difference of opi-
nion between the Finance Minister
and the Planning Commission regard-
ing the functions of the Planning
Commission to take up executive jobs
has been resolved or not? May I
also know how this matter falls with-
in the purview of the Planning Com-
mission, when the Ministry concerned
is doing it already? Why are they
now changing over from that path?

Shri C, R. Paitabhl Ramam: There
is no difference of opinion at all.

Shri Harish Chandra Mathur: Let
the hon, Minister reply now as to
whether the Planning Commission are
going to do the executive job which
the Ministry i also doing. In reply
to part (c) of the question it has been
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stated that the Ministry of Interna=
tional Trade is also doing this. If so,
why is there this switch-over? Do
1 take it that all the reports in the
newspapers are false and really there
is no gifference of opinion?

The Minister of Finance (Shri T. T.
Krishnamachari): I would like to say
that newspapers are in this instance
giving reports which .are not true.

Shri Basappa: Has any attempt
been made to bring down the cost of
production in the Kolar gold mines,
and if so, with what success?

Shri T. T, Krishnamachari:
nothing to do with this

Shri Sham Lal Saraf: To what ex-
tent hag the Institute of Cost Accoun=
tants already set up in Calcutta, and
perhaps in Bombay also, been able
to meet this demand?

It has

Shri C. R Pattabhi Raman: The
terms of reference of this are very
wide. It is to make an intensive
study of the cost structure of specific
commodities and an analysis of the
details of the various factors that go
into the cost of production. They are
to make recommendations to the Cen-
tral and State Governments on the
one hand and industries, the agricul-
tural sector and commercial interests
on the other so as to (a) rationalise
the various burdens and imposts on
these commoditieg .

Shri Sham Lal Saraf: That is not
my guestion. In the Institute that has
already been set up in Calcutta, and
perhaps in Bombay, all these subjects
are there for study, they hawve people
trained in these subjects. To what
extent have they been able to fulfil
this demand on the part of the Minis-
try?

Shri C, R. Pattabhi Raman: He is
referring to cost accounting, That has
nothing to do with this.

Shri P. R. Chakraverti: In view of
the fact that industrialists have their
own mechanisms of cost study, what
are the specific reasons which have
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prompted the Planning Commission to
take it up again?

Shri C. R. Pattabhi Raman: It is
true that productivity may be engag-
ing the attention of varioug industries.
But here the Board of Trade of the
International Trade Ministry felt that
the Planning Commission should be
requested to take up an intensive
study in consultation with the con-
cerned Ministries in connection with
the cost structure of major agricultu-
ral export commodities, namely, jute,
jute goods, sugarcane, sugar, tobacco
etc. In view of the experience of the

Planning Commission in this field,
they wanted them to do it
Konar Dam
*1076, Shri Subodh Hansda: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that signs
of “sweating’ have been noticed on
one gide of the Konar Dam of the
Damodar Valley Corporation;

(b) Since when such a thing has
been noticed; and

(¢) whether any investigation has
been made and whether there is any
danger to the structure from it?

The Minister of Irrigation and Power
(Dr, K, L. Rao): (a) and (b). Yes,
Sir. “Sweating” was first noticed on
the downstream face of the earth
dam in one reach of Konar Dam in the
last week of November, 1963,

(c) Investigations have been made
and necessary precautions are being
taken. ‘There is no danger to the
structure.

Shri Subodh Hansda: Since its de-
tection, is any constant watch kept?
If so, has the sweating increased or
{s it remaining constant?

Dr, K L. Rao: The sweating
appears only when the reservoir level
is very high, at the full level. A watch
will naturally be kept. The time
when the reservoir is full may be
after the monsoon.
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Shri Subodh Hansda: Is the degree
of sweating gradually on the increase
or is it remaining constant?

Dr. K, L. Rao: The sweating has
been a very small one. It is really
not such as to be of any importance,
Necessary precautiong are being taken
to rectify that.

The sweatihg is not incréasing, As
I said, it appears only when the re-
servoir is full. The level has gone
down. So there is no sweating now.

Shri Hari Vishnu Kamath: Draw-
ing upon his knowledge not merely
during the period he has been in Par-
liament, but also during the period
before he was metamorphosed as an
MP. later as Min'ster, could the
Minister tell the House ag to how
many dams built after independence
have developed defects like sweating,
cracks and all that, so far during the
years after independence?

Mr_ Speaker: This is about the
Konar dam.

Shri Hari Vishnu Kamath: He has
been in this field for long. He is pre-
pared to answer.

Mr, Speaker: No, 1 would not allow
it.

Shri §, C. Samanta: If the sweat-
ing increases day by day, what would
be the bad effects? :

Dr. K. L. Rao: As I submitted,
there are two reservoir levels in this
dam. There is what we cal] the full
reservoir level and there is a level
which we generally keep about 7 feet
lower, for the sake of flood storage.
Generally the reservoir is kept in the
lower level and when the reser-
voir is kept at a lower level
there is no sweating. It iz only when
the reservoir was filled up sweating
was noticed last year. The precau-
tions that have been taken, I am al-
most sure, will eliminate this trouble.
It will be watched this year too.
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12:00 hrs.
SHorT NOTICE QUESTION

Shrotage of Water in Netaji Nagar,
New Delhi

+
( Shri Hari Vishnu EKama'hyg*

| Shri Kachhavaiya:
J Shri Shinkre:
7| Shri Yashpal Singh:
| Shri Onkar Lal Berwa:
|_ Shri D, C. Sharma:

Health be

S.N.Q. 19.

Will the Minister of
pleased to state:

(a) whether it is a fact—

(i) that the water pressure in
Netaji Nagar, New Delhi a
Government colony has been
very low for the last one
month;
(ii) that the taps on upper flats
go dry as early as 8 A.DM
everyday;
(iii) that water ianks fixed on top
to feed the lavatory taps and
to work the flush system have
been absolutely dry for the
last one month resulting in
most unhygienic conditions;
and
(b) it so, the steps proposed to be
taken to redress the grievances of the
residents who face hardships regard-
ing washing, bathing, keeping their
flats clean, and maintaining good sani-
tation in general?
~ The Minister of Health (Dr. Sushila
Nayar): (a) (i) The first report about
the low pressure wag received by the
New Delhi Municipal Committee ©6n
the 3rd April, 1964.

(ii) It has been reported that the
residents of the upper flats do not re-
ceive water after 10 or 10.30 A M.

(iii) Some reports to that effect
have been made to the New Delhi
Municipal Committee.

(b) Tube-welly are being sunk by
the Delhi Municipal Corporation in
Ramakrishnapuram and in other areas
of South Delhi, Two ot these are ex-
Pected to be ready by the middle of
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May, 1964. These would give some
relief. Substantial relief will, how-
ever be possible by September, 1964
when 10 million gailons per day of
water are expected to be available
from the new 40 M.G.D. plant now
under construction at Wazirabad. Till
then water supply hours and water
pressure wil] have to be adjusted by
special regulation of gluice valves par-
ticularly during thc summer mon'™s.
The Delhi Muniecipz] Corporaticn uie
working out the timinegs of reguiation
of sluice valves for different areas.

Shri Hari Vishnu Ezmath: Is it a
fact that in most of these Govern-
ment colonies there are separate water
connections with taps for the ground
floor and the upper floor quarters and
it is only in this Netaji Nagar that the
connections are not separate and that
the Health Ministry’s engineer had
recommended to the CPWD engineers
that this should be done that separate
connectiong should be installed, but
because of lack of co-ordination bet-
ween the Health Ministry and the
CPWD or Works and Housing Minis=
try this has not been done?

Dr. Sushila Nayar: I do not see
how lack of co-ordination comes into
the picture because the Health Minis-
try does not sanction the connections
for either the ground floor or the top
floor. I am not aware of any diffe-
rence about the nature of connections
in Netaji Nagar. It is however true
that a number of colonies in these dis=
tant placeg that are being supplied by
a common main have low pressure of
water and because of this low pres-
sure the upper flats suffer unless the
pressure is increased by the manipu-
lation of sluices, valves, etc,

Shri Harl Vishnu Eamath: Is it a
fact that in some of the flats or quar-
ters occupied by higher class officers
in this colony there iz a regular and
unfailing supply of water and, if so.
is this position, this state of affairs,
worthy of a welfare State, ang is Gov-
ernment proposing to built a water
reservolr as a permanent measure as
they have done in Moti Bagh II, and
i not a reservoir, at least install
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booster pumps to pump water from
the lower level to the higher level?

Dr. Sushila Nayar: The charge that
there is a different arrangement for
better-paid people and for lower-
paid people is not correct. Further, we
are taking steps to increase the re=
lease of water in one colony during
certain hours and in another colony
during certain other hours. The
booster pumps will function if the-e
is enough water, There is not enough
water at present in the mains. The
10 mi'lion gallons that is now promis-
ed by September, was promised to us
by the 1st of May, and if this had
materialised, this trouble would not
have occurred. But, unfortunately,
the engineers have not delivered the
gnods according to the original esti-
mated date, and that is why we are
having this difficulty.

Shri Harl Vishnu Kamath: Sir, by
your leave, that part of the question
with regard to the water reservoir for
the colony as in Moti Bagh II may
aiso be answered,

Dr, Sushila Nayar: It is a sugges-
tion for action; it will be examined.

Shri Hari Vishnu Kamath: Do they
propose to build one?

Mr. Speaker: She says it will be
examined.

=t wogam : frewy waw foAl R
R § T T § fin o e
T ¥ O a2 R S gady afemt
&1 g fear aTam 1 q g S OF aer
¥ ot a= FF g0 awr &
T & WX IART Fwe Fhav B, g Ay
meIz fFAa U9 TF T, TEET
e AT A A D afedt #
coogArAdt gimar e fag

s AT g ?

Mo GHIAT AWT : TH T F 9T
¥ a=r afedl F1 Fr§ qeAs T
t g myr e an g afeml w1 d4g
FeT1 | dwr i fade fFm ow @9r
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qET § W SRR &1 &7 a6 ¥
AT & WX O, ©:  FTHATS F1QIAT
g feelt wfafare st
o gan awg faaifa st & faw
Hfsas 921 aF OF FTeA 7 TR
IaFT T F fear a0 WK = 92
T A FTAAT FT A0H | 4g 37 A
frar s wr & fF St &1 wfaw wan
# gt fodr, fagr 92 9981 @
fosr g9 @ % &% § faer

ot e fag T AT @
e H g 7 25 e § fzfraww
Frasg § gy rafar @ famr
TR 'ET ag I W v frar
fF agi 1 S9aT @It &1 S99 FC
g | afz g, & G faad F3 g
g Hixemwr Ik F fou awwre ag
FCWE 7

o AT AT : Eﬁjﬁ?ﬁrﬂ'ﬁq
graf@r & 4w gu gl, oArara ar
& &, w7 fret g FraeT ¥ QAT
Fr§ =3y faar @ g1 g W T

«f HiETT 9T LA ;3T A AR
ofoms & ®=w gL Atg d9 A
el ¥ OEY A WA g W TEEr
qGEF gdo o F T oY =T Y
g\ & o g § F o gw AW
WY gHo qlo & dwdAl &1 AT Y
faermr 7

o FEIWT AW : TH THo A
&1 wfas & wfoes gfaar 3w g
FIfw F@ §  #R FW @/

Shril Joachim Alva: Has it come to
the knowledge of the Ministry that
foreign correspondents have bitterly
complained and found that 35 per
cent of their time and money is spunt
in putting water right and electricily
right, and especially some do not get
water at all and has the Minisiry
taken the trouble to scan the list of
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those foreign correspondents and en-
quire into this complaint?

Dr, Sushila Nayar: We do not talwe
any special notice of foreign corres=-
pondents. To us, all citizens of Delni
are alike and we try to provide facili-
ties for al] of them alike,

Shri D. C, Sharma: The hon. Minis-
ter has given us a long-range solu-
tion of the problem. May I know if
she has any immediate golution of this
problem so that the inhabitants—both
officcrs and non-officers—get  their
water beyond 8 A.m, also, and, if that
is so, how long will they be able to
get water on account of the imme-
diate solution of the problem?

Dr, Sushila Nayar: 1 have already
submitted that we have made these
arrangements for the regulation of the
sluice valves to give better pressure
in different colonies. Tube-wells are
also being installed to increase the
water supply for these areas. Two
tube-wells in Ramakrishnapuram are
expected to go into commission by the
15th May, and that will ease the solu-
tion to a certain extent,

Shri D, C. Sharma: Now they get
water up to 8 AM. On account of
these steps, may I know till what time
they will be ab'e to get water? 9 A.m
or 10 amM. or till what time?

Mr, Speaker: She says upto 10.30
they are getting.

Bhri Hari Vishau Kamath: No; it
is wrong; they get water only upto 8
or 8.30 and they suffer in silence.

Shri S, M. Banerjee: From the re-
ply of the Minister, it appears there
are two reasons: One is the scarcity
of water and another is that the engi-
neers did not work up to the estimate.
I want to know whether the engineers
have done something against the spe-
cification given by the Government
and, if so what steps have been taken
to rectify those mistakes and to take
suitable action against the engineers,
and which was the Department.
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Dr. Sushila Nayar: The Delhi
Municipal Corporation had given the
contract for the 40 million gallons plant
at Wazirabad in 1963. The work was
started a few weeks later than sti-
pulated in the first instance. Then,
there have been some difficulties that
the contractors experienced, because
of which the expected date of 1st May
for the 10 million gallons has not been
kept.

WRITTEN ANSWERS TO QUES-
TIONS

Supply of Power to Goa

*1077. Shri Jedhe: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether the Maharashtra State
Electricity Board has submitted a
scheme to the Central Water and
Power Commission for laying a 220
KV line from Koyna to Goa; and

(b) if so, the action taken on the
scheme?

The Minister of Irrigatiom and
Power (Dr, K L. Rao): (a) In
November 1962, Maharashtra State
Electricity Board sent an estimate for
220 KV line from Jaigad (Koyna)
to Ponda (Goa) in response to the re-
quest from Goa adminijstration. A
copy of this was sent to the Central
Water and Power Commission,

(b) The proposal was not accepted
by Goa administration due to high
costs,

Control of T.B,

*1078. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) the precise nature of proposals
and schemes which have been for-
warded to State Governments for com-
bating the spread of T.B, in their res-
pective areas;

(b) whether it is a fact that a sug-
gestion has been made that an area
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consisting of 10 lakhs of population
should form one unit for the purpose;
and

(c) the nature of work so far un-
dertaken in the various States?

The Minister of Health (Dr  Sushila
Nayar): (a) Under the National T.B.
Control Programme, the States/Union
Territories have been asked to imple-
ment the following schemes for com-
bating the spread of T.B, in their
respective areas:—

(i) Establishment of Distriet T.B.
Clinics.

(ii) Establishment of T.B. De-
monstration and Training
Centres.

(iii) Establishment of Mobile X-
ray Units.

(iv) Establishment of T.B, Isola-
tion beds:

(v) BCG Vaccination Campaign.

(b) For all practical purposes, a
unit component conforms to a district
the population of which usually ranges
between 1 to 1.4 million,

(c) The States/Union Territories are
implementing the T.B. Schemes in-
cluded in the National T.B. Control
Programme,

Health Statistics

*1079, Shri Yashpal Singh: Wil the
Minister of Health be pleased to state:

(a) the steps taken by Government
to ensure collection of accurate health
etatistics for the formulation of
health plang and control of epidemics
during the Second and Third Five
Year Plap periods;

(b) the extent to which the situ-
ation with regard to statistics has im-
proved as a result thereof;

(c) whether Government askeq for
any assistance from any international
source for this purpose and if so, the
result thereof; and
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(d) the organisation in the Minis-
try of Health which deals with the
statistical work?

The Minister of Health (Dr. Sushila
Nayar) (a) to (d). The required
information is coniained in the state-
ment laid on the Table of the House.

STATEMENT

A scheme called Training and Re-
search in Medical Statistics was start-
ed during the Second Plan and it has
been continued during the Third Plan.
Training Programms2s were initiated
at the Model Vital and Health Statis=
tizs Unit at Nagpur for Statistical
Assistants, at the All India Institute
of Hvgiene and Public Health, Cail-
cutta for Statisticians, and at the
Christian Med'cal College and Hospi-
tal at Vellore for Medical Record
Officers and Medica! Record Techni-
cians. The Central Bureau of Health
Intelligence has been set up in the
Directorate General of Health Ser-
vices and strengthened. The Bureau
deals with the compilation of health
statistics.

A morbidity survey was also con-
ducted among the C.H.S. beneficiaries.
Health surveys were conducted in
certain Community Development Pro-
ject areas. A scheme regarding mor-
bidity survey has been included in
the Third Plan.

The position of collection and com-
pilation of Vital and Health Statistics
has consequently been progressively
improving, though there i room for
considerable improvement,

The services of an International Ex-
pert were obtained to organize the
training courses at the Model Vital
and Health Statistics Unit, Nagpur
and to train the national counter-part
in the conduct of training courses. A
Plan of operation for strengthening of
Health Services (Epidemiology) was
also signed with the World Health
Organisation in 1962, A short term
consultant to suggest a set wup for
Health Statistics at the centre was
also obtained.
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Flies in a Via] of Streptonex
Sulphate

*1080 S Shri G, Mohanty:
"\ Shri Hari Vishnu Kamath:

Will the Minister of Health be
pleased to state:

(a) whether it ijg a fact that flies
have beep found recently in a vial of
“Streptonex” Sulphate manufactured
by Pfizer Private Limited, Bombay;
and

(b) if so, what action Government
have taken against this company?

The Minisier of Health (Dr. Sushila
Nayar): (a) Yes, a vial of Streptonex
Sulphate manufactured by M/s. Pfizer
Private Limited Bombay, bearing
Batch No. 320—41039 when dissolved
in water was found to contain a fly,

(b) The following action was imme-
diately taken against the firm:—

(i) The Director, Drugs Control
Administration Maharashtra,
was asked to investigate the
complaint.

(ii) The State Drugs Controller
served on the firm a notice
asking them to show cause
why their licence for the
manufacture of biological and
other drugs should not be
suspended. He also asked
them to stop manufacture of
all antibiotics administered
parenterally. .

(ill) Vialling operations of antibio-
tics remained suspended from
the 26th December, 1963 to
the 6th January 1964, The
stock of the defective wials
was also withdrawn by the
firm.

(iv) The firm set right the defl-
ciencieg pointed out by the
State Drugs Control Adminis=-
tration and the Director per-
sonally inspected the firm
and on being satisfled permit-
ted them to resume the vial-
ling operations.

(v} On receipt of further com-
plaints permission for the
manufacture of Streptonex by
the firm has been withdrawn
and the firm has been asked
to refrain from manufacturing
this product in future. The
firm has also been warned
thai should any complaint as
regards presence of foreign
matter in their parenteral
preparations (injectibles) be
received action would be
taken to stop the manufacture
of Schedule C drugs by the
firm.

Tawa Multi-Purpose Project

*1081 Shri Harj Vishnu Kamath:
Will the Minister of Irrigation and
Power be pleased to refer to his re-
ply to the discussion on the Demands
for Grants of his Ministry on the 31st
March, 1964 and state:

(a) whether work -on the Tawa
Multi-purpose Project, Madhya Pra-
desh will be resumed with vigour and
speed;

(b) it so, when and how;
() whether attempts have been or
are being made to secure a sizeable

allocation to the project for the fourth
year of the Third Plan; and

(d) if so, the outcome thereof?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) to (d).
As a part of Rehabilitation pro-

gramme, a crore of Rupees is being
allotted to Tawa Project for this year.
This will enable to build wup the
tempo and make it possible to proceed
with greater vigour in subsequent
years.

Monopolies Commission

*1082. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the personnel of the
Monopolies Commission proposed to
be set up has been decided; and

(b) if so, its composition and scope
of functions?
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The Minister of Planning (ShriB. R.
Bhagat): (a) and (b). The matter
is under active consideration of the
Government. The House will be in-
formed as soon as a decision is taken.

Granty From UN. Special Fund

Shri Maheswar Naik:

Shri 8. C. Samanta:

Shri P. Venkatasubbaiah.
[ Shri Eappen:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Governing Council of U.N. Special
Fund has approved new projects va-
lued at several hundred millioh dol-
lars intended mainly for Asia and Af-
rica;

*1083,

(b) the total amount so approved
and the share allotteq to India; and

(c) the manner in which the grants
.are proposed to be utilised in India?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
‘to (c). The Governing Council of the
U.N. Special Fund approved at its
.January 1964 meeting 48 projects in-
volving a total Special Fund contri-
bution of $53.7 million. Of these, 34
are projects in Africa and Asia, in-
wolving a Special Fund contribution
of about $40 million. An allocation of
over §4 million was approved for
the following three Indian projects:—

1. Six Regional Engineering

Colleges . . $2,093,800
2. Survey of India Pre-invest-
ment Surveyirg and
Mappirg, and . «  $1,481,400
3. Bstablishment of  four
Logging Training Centres  $491,300
Total : "$4,066,500

Uniform Sales Tax

Dr, L. M. Singhvi:
#1084, { Shri Sham Lal Saraf:
Shri D. C. Sharma:

Will the Minister of Finamce be
pleased to state:

APRIL 16, 1964 Written Answers

11388

(a) whether there is a proposal to
have a uniform sales tax in all the
States of Northern Zone;

(b) whether there is also a propo-
sal to remove sales tax and instead
levy excise duty;

(c) whether such recommendations
have been made by the Stateg in the
Northern Zone; and

(d) if so, the action being taken by
Government?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) Yes, Sir. This proposal
ig before the Northern Zona Council.

(b) No, Sir.

(c) and (d). The Council had re-
commended in October, 1963, that
saleg tax op iron and steel, cement,
coal, vanaspati ghee, paper, petroleum
products and yarn should be replaced
by a duty of excise. The proposal
for replacement of sales tax by excise
duty was dropped as a result of the
discussion at a conference of State
Finance Ministers held on the Tth
November, 1963, The proposal for
uniform sales tax is still under the
consideration of the Northern Zonal
Council,

Lissara Drain

Shri Harish Chandra Ma-
thur:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey’
Shri Gahmari:
Shri B, P. Yadava:
| Bhri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Short Notice Question
No. 12 on the 19th March, 1964 and
State:

(a) the conclusions which he has
arrived at as a result of his inspection
of Ghaggar and Lissara on the ist
March, 1964;

*1085.
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(b) the steps being taken to ensure
that by the next monsoon no damage
is done to Rajasthan; and

(¢) the result of any study, if made,
regarding the utilisation of Ghaggar
flood waters in Rajasthan?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a): Follow-
ing my inspection of Ghaggar and Lis-
sara on 1-3-1964 and discussions with
the Chief Ministers of Rajasthan and
Punjab on 27-3-1964, it has been
apreed that the waters of Lissara
Drein in its upper reaches would be
diverted to the river Sutlej through
the Chand Bhan Drain. It was fur-
ther decided that the Chief Minieters
of both the States and I should in:zpect
the Ghaggar river and Lissara Drain
before considering the question of a
suitable disposal of the  waters
brought by the lower portion of the
Lissara Drain.

(b) The Lissara Drain is incom-
plete in several reaches, and no addi-
tional waters will be added to Ghag-
gar river. during 1964 monsoons by
this drain,

(c) A preliminary study indicates
that before the  diversion channel
from the syphon under Rajasthan
Feeder tp the sand dunes near Surat-
garh is completed, it should be possi-
ble to pass 3,000 to 5,000 cusecs of
Ghaggar flood waters into Rajasthan
Canal, As a permanent measure, &
scheme to construct a channel from
Ottu Weir to Rajasthan Canal to uti-
lise some of the flood waters of the
Ghaggar river for irrigation from Ra-
jasthan Canal is under consideration.

Medical Facilities in Delhi

*1087. Shri Maheswar Naik: Will
the Minister of Health be pleased to
state:

(a) whether Government have as-
certained the extent to which the me-
dical facilities available in Delhi fall
short of the overall requirements;
and

(b) the steps taken to meet the de-
mands and the approximate time by
which such demands will be met in
full at least in the capital?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b) The demand for
medical facilities is steadily increasing
with the growth of Delhi and its po-
pulation. Delhi is however better
served in this respect taking into ac-
count the standards in the country as
a whole. The medical facilities in
Delhi are being developed in accord-
ance with the provisions of the plans.

Pochampad Project

2211. Shri E. Madhusudan Rao: Will
the Minister of Lrrigation and Power
be pleased to state the up-to-date pro-
gress in regard to the construction of
Pochampad Project in Andhra Pra-
desh?

The Minister of Irrigation and Po-
wer (Dr. K. L. Rao): Preliminary
works such as construction of build-
ings, roads, water supply, power sup-
ply, and detailed investigations ete.
are in progress. An expenditure of
about Rs. 157 lacs has been incurred
to the end of February, 1964.

National Water Supply and Sanita-
tion Commititee

2212, Shri Tan Singh: Will the Mi-
nister of Health be pleased to state:

(a) the progress achieved so far in
implementing the recommendations of
the National Water Supply and Sani-
tation Committee;

(b) whether the Rajasthan Govern-
ment have also accepted the recom-
mendations; and

(¢) whether rural and urban com-
mitteeg recommended in the report
have been constituted in Rajasthan?

The Minister of Health (Dr. Sushi-
la Nayar) : (a) Most of the recom-
mendations of the National Water
Supply and Sanitation Committee per-
tain to the State Governments. Some
of these recommendations are already
being implemented in the States while
others are still under consideration.
At the Centre, a Drinking Water
Board was set up in April, 1963 for
evolving suitable procedure and pro-
per machinery for the expeditious
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implementation of rural water supply
schemes. An interim report submitted
by the Board is under consideration of
the Government.

Special Investigation Divisions have
been set up in the States with 100
per cent Central subsidy for a rapid
assessment of the rural water supply
problem in each State, especially in
the difficult and scarcity areas,

More recent'y a Coordination Com-
mittee for rural water supply under
the Chairmanship of the Member,
Planning Commission, has been cons-
tituted to consider all aspects of cur-
rent rural water supply programmes
and to make recommendations on
policy and procedure to be followed
for a more effective impiementation of
the rural water supply programmes
and utilization of the allotmentg in
full during the Third Plan period.

(b) and (c). The Rajasthan Govern-
ment have agreed to the recommen-
dation regarding the interchange of
officers between the Central Publie
Health Engineering Organisation and
the State Public Health Engineering
Department subject to the condition
that it could be given effect to only
when a separate Public Health Engi-
neering  Department is constituted.
Information in respect of other recom-
mendations is being collected from the
State Government and will be laid
on the Table of the Sabha when re-
ceived

Estate Duty

2213, Shrimati Laxmi Bai: Will the
Minister of Finance be pleased to
. state:

(a) the number of cases in which
Estate Duty has been realised at the
rate of 50 per cent of the value of
the estate since 1960; and

(b) the total amount collected dur-
ing that period?

The Minister of Finance (Shri T. T.
Krishnamachari: The requisite infor-
mation iz as under:
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(a) the question does not arise as

the maximum rate applicable for the

levy of estate duty is 40 per cent.

(b) Rs. 15,97,63,000 ag under:—

1960-61—Rs. 2,90,74,000
1961-62—Rs. 4,25,89,000
1962-63—Rs. 3,98,00,000
1963-64—Rs. 4,83,00,000.
(Provisional).

Prosecutions under Companies Act

2214. Shri V, B. Gandhi: Will the
Minister of Finance be pleased to
state:

(a) the number of prosecution
cases filed annually since the eniorce-
ment of the Companies Act, 1956;

(b) how many of the companies in-
volved in these prosecution cases had
authorised capital below gne lakh,
five lakhs, ten lakhg and above ten
lakh rupees; and

(c) how many of them were acquit-
ted or discharged together with the
details as to authorised capital as
above of the companies?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c).
No.of No.of  No.of,

prosccution companies comparies
cases filed. involved. acquitted.

1956-57 572 165 52
1957-58 130§ 235 156
1958-59 2498 631 166
1959-60 5252 1043 148
1960-61 6272 1220 217
1961-62 3990 902 253
1962-63 3687 983 122

Information regarding the break-up
of the companies according to their
authorised capital is not available.

Amount Sanctioned to U.P, For D.Py

Shri Dhaon:

Shri B. P. Yadava:

Shri Bishanchander Seth:
Shri Yashpal Singh:

2213,

Will the Minister of Works, Housing
and Rehabilitation be pleased to
state:
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(a) whether Government have
sanctioned any amount to U.P. Gov-
ernment to enable them to subsidise
the wageg of East Pakistan displaced
persons in Rajapur and Kashijol co-
lonies working at the “Test Works"
in Payagpur area in Bahraich Dis-
trict; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
{Shri P. S. Naskar): (a) Yes. A sum
of Rs. 20,000 hag been sanctioned.

(b) The subsidy has been sanction-
ed for 126 displaced families at the
rate 'limited to Rs. 20 per family per
month for a period not exceeding 8
months.

Accountant General, U.P.

2216, Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
-ed to gtate:

(a) the number of persons of all
categories  working under the Ac-
countant General, Uttar Pradesh at
present; and

(b) the number of employees pro-
vided with family quarters till the
end of January, 10847

The Minister of Finamce (Shri T. T.
Krishnamachari': (a) and (b). The
information is being collected and will
be laid on the Table of the House
when available.

Development ol Ayurveda
2217. Shri Vishwa Nath Pandey:
‘Will the Minister of Health be pleas-
ed to state:

(a) the amount allocated by Central
‘Government for the devclopment of
Ayurveda in Uttar Pradesh during the
Third Plan period; and

(b) the amount spent so far?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b): A sum of Rs.
98.65 lakhs was allotted to Uttar Pra-
desh in the Third Plan for the deve-
lopment of Indigenous Systems of
Medicine including ayurveda, The
Central assistance to the State Gov-

ernment, in thig regard, is released
through Ways and Means Advances
and the amount drawn by the State
Government for the development of
ayurveda is not known. However,
the State Government has reported
that during the first three years of
the Third Plan, the Central Govern-
ment had allocated a total sum of
Rs. 11,28,900 and that an amount of
Rs. 882,631 had so far been spent on
the development of ayurveda in Uttar
Pradesh.

In addition to the above the Central
Government has been giving direct
grants to the following instituticns for
implementation of schemesz as indi-
cated below :—

Institutions

Scheme Arrount given

sa far
(1) Bararas Hirdu (i) Cortinu- Rs. 50,778
U: ivesity, atior of
‘Varag.asi. research
(ii) Post Rs. 3.,00,000
Graduate-cum-
Research
Certrein
Ayurveda.
2 Gurukul Kangri, Survey of
Hardwar medicinal
plants Rs. 1,B4,550

Total : Rs. 5,35,328
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D. V. C. Power Schemes

2219. Shri Mohammad Ellias: Will
the Minister of Planning be pleased
to state:

(a) whether the Planning Commis-
sion have raised some objections
about D.V.C, Power schemes for the
Fourth Plan; and

(b) if so, the reasons therefor?

The Minister of Planning (Shri B,
E. Bhagat): (a) No, Sir.

(b) Doeg not arise.

Multi-Storeyed Buildings
Delhi

in New

2220, Shri Maheshwar Naik: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that sanc-
tion hag been accorded to the wvarious
institutions and organisation for cons-
truction of multi-storeyed buildings
around Connaught P.ace, New Delhi
which when completed, will convert
many residential areas into commer-
cial ones; and

(b) if so, whether relative advan-
tages of the commercial vis-a-vis resi-
dential needs have been fully worked
out before such sanction was accord-
ed?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Yes. It may be observed in
this connection that the sanctions ac-
corded by the Delhi Development Au-
thority as well as the New Delhi Mu-
nicipal Committee are in conformity
with the provisions of the Master Plan
for Delhi which has been prepared
after full consideration of the prob-
lemg involved,

APRIL 16, 1964 Written Answers

11396
e QYT are

S wit fagzaw W :
W -\Lﬁ!o To %Al

FT QAT WAl 30 FEAL, qEEY

F arifas wwr gear 3¢ F AT F
" ¥ ag TaT9 #1 T F G, (9

(F7) =7, 98%¥ ¥ w7 aF "
fet Tsai & wew g /@t w1

(A Ll A

(&) fomr @St & mqﬁ%g}
IHT 4T, FAT ITH FE T K qeAFA
fopar o &5 A

(w) fomr wreai & sl aw Gt
T A T F1 T &, TAET T FTW

2?

T WA (!ﬂ"‘ Fo o W)
(%) 3=, dom, aweE™, fagre
ST F=] qaT FIOEIT { g 781
§T 57 g1 qH7 & |

(=) o faamm ofmmg &
qaraT qR%3 # [EOW WUAT diadl
F=¥F ¥ farag et fr wersfy geat=
F wmare oX gafy sEen ¥ §9 #W
TF AAANGT 31 qEAT B GO ASH
Tt 70 2fiw f5 § fgeT aa ®
AT ATH, TTE I & @ Bl
91 35 aqr fafma a4 & fasm
FUFAT % TEATEGT A q7A1 W &
feg fafeme sma &3

(w) fam wsgi ® Freem st
FT TET AL AT &, TEA TET T T
& foe =T FTOO qAE §

q. s S 7 agier gt

ST o= @R I SJiEEl &1 e
FroT §:¢ ¥ X 7w F g wwedi F



11397 Written Answers CHATITRA 27, 1886 (SAKA) Written Answers11398

&7 ¥ 717 71 F f7v grq s w7
g

. TSY Ti9AT &78 F B § U5
% gl o wigfea fastzs aF
qEAT |

3. T & FioAT T12 agr wafaa
& 7 F fag e darer §
7 TR 0, IF 419 9 |-
g% faame 737 FY gm0

feeelt 7 awel-few Agaar

33 o HER AN @M
faer 5T ag @@ A7 ARG R

(%) 7oz 7w fF o7 3 w1
i’ifmﬁﬁwmﬁrﬁnmm
T g, foad g daw we ower
i ;

(=) afz zi, 71 Fa=t S
o2 TE ; AT

(w) 3=+ < ¥ fAT TR A
w1 3w Feir ?

far wioft (it faro o woormTaTh ):
(%) =fas aradm ffeer fars-
s (sne gfear sfezge me Afesw
HTEH) F 919 ¥ ®@d, Je%Y &1
o THo FYo qYcc THT %I Ux TR
9FEr AT 47 T e # Fer «var 41
ff ag d7v-w1T 7a 99 F w197 |7
ST Tt & 1 E3T § 93 7T swfeat
st ferma & & for man, wifs A%
ate fafram aman & wfus o ot
TR | 3EF e oF frnw ¥ oft 5o
w3 71T FF @rer arad W Sy
IO A oTAT |

(&) & aras

() drFraAr oo A fkr wic
IaFT F-fot amr & arw e F

R § IeEA-wew fawmr Ay qfea
¥ FHafegl g W< B9 HIY A1
g

mi-fdee  fefent

it WIFTT A AT
W® 1 % %3 = & A :

FAT W@TRY HAT Tg FaTT F1 Fq
o

(%) Far mi-fa<ra & o s
q ‘earrza’ fefemt a g €5 AR

(&) =fz g, @1 7 fefFar wef 7%
Fro faggi g ?

e "t (TMe g @)
(%) #'% (@), Frea’ oF 7 s
om fefFm 2, fag fem fiew
fafrgs, smgz 7 da< fear & 1 7@
AT §LFTT GIT & rpa T Trawd
F1 7T ¥ afenfag ¢ 1 17 Tus &
fefeat &1 gamefen ma=oat
FAGT S0 F co Afewra T 1 i fefiat
FT A0 T a1 §o Afgamii T 79
THT wgET AT F1 TN T TaAEr § |
T TR wuq dfeve = fegl
# uF fawfam s fefamr Ao a< @)Y
g2

Lease Deed

[ Shri A. N. Vidyalankar:
Shri Indrajit Gupta:
Shri Yashpal Singh:

| Shri A. S. Saigal:

Will the Minister of Works, Hous--
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that Clause
IX of Lease Deed Form is a source
of revenue to his Ministry;

(b) whether it is also a fact that
Government have received complaints
that the Land Development Officer
hag been enforcing the penalty clause
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in much more rigid manner than in-
tended by Government,
penalties are imposed on the lessees
.fcr even one days delay in intimat-
ing the fact of the lease deed; and

(c) the action Government propos-
ed to take on the complaints?

The Minister of Works, Housing
-and Rehabilitation (Shri Mehr Chand
EKhanna): (a) Clause IX of the lease
deed, provides for the levy of a
penalty of Rs, 100 in case the lessee
fails to give intimation to the lessor
of change of possession of the demis-
ed premises, within one month from
the date of registration and is in-
tended to serve as a deterrant rather
than a source of revenue to ensure
that no lessee omits to give due inti-
‘mation in time.

(b) and (c), No complaint appears
to have been received in the recent
past. If it is brought to the notice
of the Government, the matter will
be looked into.

Medical Specialists in Safdarjang
Hospital

2225, Shri R. S. Pandey: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Safdarjang Hospital, New Delhi is
under-staffed in respect of medical
specialists; and

(b) if so, the steps taken by Gov-
-ernment to fill up the vacancies?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Jay Engineering Works

2228, Shri Hari Vishnu Kamath:
Will the Minister of Finance be pleas-
-ed to state:

(a) whether it is a fact that the
sppremises of Messrs Jay Engineering
‘Works were recently searched;
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(b) if so, by whom and on ~what
grounds;

(l;) wlhether a further investigation
or inquiry is being conducted; and

(d) if so, what stage it has reached?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). Cer-
tain documents were taken over by
the Customs authorities at Calcutta
in the first week of January, 1964
from the factory premises of M/s.
Jay Engineering Works, the main
office of the firm's sole agents, and
the residence of a person handling
the affairs of the firms. No formal
search was  found necessary. In
Delhi, the business premises of the
same firms were searched by the
Delhi Customs authorities on the 4th
January, 1964 and some documents
were taken over. The firms were
suspected of underinvoicing of ex-
ports/imports and violation of
Foreign Exchange Regulations.

{e) and (d). Investigations are
being carried on by the Calcutta
Customs authorities. One show cause
notice has been jssued by them so far.

Irrigation Projects

2297 I Shri Ramachandra TUlaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of major and
medium irrigation projects taken up
so far in the country during the
Third Five Year plan period;

(b) the amount spent on them;

(c) the irrigation potential created
by these projects; and

(d) the land actually irrigated dur-
ing the same period

The Minister of Irrigation and
Power (Dr. K. L. Bao): (a) During
the Third Plan period 8 new major
projects and 39 new medium projects
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have been taken up so far, besides 51
major and 234 medium projects con-
tinuing from the earlier plans.

(b) The amount spent on new pro-
Jects is about Rs. 40 crores up to
March, 1964 and the total amount
spent on all the projects referred to
above is about Rs. 865 crores.

(c) By March, 1964, the newly
started projects and the continuing
schemes would have created an irri-
gation potential of the order of about
10.8 million acres. Out of this the
potential by the new schemes refer-
xed to in (a) above would be only of
the order of 21,000 acres.

(d) By March, 1964, it is anticipat-
«d that an area of 8.2 million acres
would have been irrigated by all the
schemes referred to in (a) above.
However, no utilisation was antici-
pated by March, 1964, from the new
schemes,

Shortfall in Assistance to Orissa

8 J Shri Ramachandra Ulaka:
7 Shri Dhuleshwar Meena:

Will the Minister
pleased to state;

of Finance be

(a) whether it is a fact that there
has been a shortfall in the assistance
given in the first three years of the
“Third Five Year Plan to the State of
‘Orissa; and

(b) it so, the steps taken or propos-
ed to be taken by Government to re-
move the difficulty by releasing the
promised amount?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. Assist-
ance for the year 1961-62 has been
finally settled and there has been no
shortfall For 1962-83, final adjust-
ment is yet to be completed on the
basis of actual expenditure incurred
by the State Government but provi-
gional payments have been made al-
ready. For 1983-64 also, final sanc-
tion of Central assistance has not
been made under any head of deve-
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lopment so far but provisional pay-
ments have been made by the ad-
ministrative Ministries concerned.

(b) The amounts payable are being
determined and final payments will
be made on the basis of actual outlays
that are reported by the State Gov-
ernment. Ways and means advances
and provisional payments are sanc-

tioned in the meanwhile, pending final
settlement.

Research Schemes im Orissa

2929 I Shri Ramachandra Ulaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned or are propos-
ed to be sanctioned by the Central
Board of Irrigation and Power in
Orissa during 1964-65; and

(b) if so, the details thereof?

The Minister of Irrigation amd
Power (Dr. K. L. Rao): (a) and (b).
The Hirakud Research Station is still
continuing to work on the two
schemes already allotted to them..
No new schemes are proposed to be
sanctioned during 196%-65.

Slum Clearance in Orissa

2230, f Shri Ramachandra Ulaka:
‘1 Shri Dhuleshwar Meena:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the total amount actually grant-
ed for slum clearance in Orissa dur-
ing 1063-64; and

(b) the amount proposed to be
allotted to Orissa for the purpose dur-
ing 1964-657

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Against an outlay of
Rs 6 lakhs (including State share),



" Written Answers

11403

Rs. 3.75 lakhs have been released as
Centra] assistance in 1963-64 (Rs. 1.88
lakhs as loan and Rs. 187 lakhs as
grant).

(b) Rs. 3.75 lakhs.

Eradication of Malaria and Filaria im
Orissa

3037, J Bhri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state:

(a) the total financial assistance
given to the State of Orissa during
the Third Plan period so far to eradi-
cate Malaria and Filaria in the
State;

(b) whether the amount has been
fully wutilised; and

(c) the wvarious steps so far taken
to eradicate it?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b)

(i) Malaria Eradication.

Under the Plan of Operation for
the National Malaria Eradication
Programme, the Government of India
have undertaken to supply material
and equipment like DDT, anti-
Malaria drugs microscopes and mic-
roslides free of cost according to
the prescribed scale to the State Gov-
ernments and also to give grant-in-
aid to cover the customs duty on im-
ported material. Assistance in the
form of material and equipment in-
cluding the customs duty on the im-
ported material, to the extent of
Rs. 107.49 lakhs has been given so
far to Orissa State during the years
1961-62, 1962-63 and 1963-64.

In addition to the above, the Gov-
ernment of India have also agreed to
bear 50 per cent of the expenditure
on operational staff and other inci-
dental charges which the State Gov-
ernments have to meet over and
above the expenditure which they
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were incurring on the National Mala-
ria Control Programme. In accord-
ance with the prescribed accounting
procedure, cash subsidy on this ac-
count is not, however, being paid to
the State Governments for individual
schemes but is given to them for a
group of schemes. Information is,
therefore, not available in regard to
the actual amounts of cash subsidy
drawn by the Government of Orissa
for the National Malaria Eradication
Programme uptil now through the
ways and means advances from the
Central Government.

(ii) Eradication of Filaria

No scheme for eradication of
Filaria is in operation. However, for
contro] of Filaria, assistance by way
of supplying mosquito larvicidal oil,
free of cost, to the extent of Rs. 5.57
lakhs has been given to the Govern-
ment of Orissa during the Third Plan
period.

Filaria—The larvicidal oil supplied
io the State upto 1962-63 has been
fully utilised and that supplied dur-
ing 1963-64 is now in use,

(¢) The National Malaria Eradica-
tion Programme has been in apera-
tion since 1958. So far as Orissa is
concerned, it may be stated that the
proportional case rate: of mualaria, i.e.
percentage of malaria cases to all
diseases which was reported to be
144 per cent. in 1953-54 has been re-
duced to 1.8 per cent by the end of
December, 1963.

Under the National Filaria Control
Programme, five Filaria Control units
at Cuttack, Bhubaneshwar, Puri,
Khurda and Chatrapur have been
established.

Development of Ayurveda in Orissa

Shri Dhuleshwar Meena:
#25%. 4 Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:
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(a) the amount actually allotted to
Orissa for the development of Ayur-
veda in the State during 1963-64; and

(b) the amount proposed to be
given to that State during 1964-65 for
the same purpose?

The Minister of Health (Dr. Sushila
Nayar): (a) The provision in the 3rd
plan for development of indigenous
Systems of Medicine including Ayur-
veda against which the State income
_expenditure is Rs. 421 lakhs. For
1963-64 a provision of Rs. 39,000 was
made in the annual plan but the
State expects an actual expenditure
of Rs. 45000. Central assistance of
Rs, 33,000 was given during 1963-64
to the State Government for upgrad-
ing of teaching institutions in Indi-
genous Systems of Medicine which is
a Centrally Aided Scheme.

(b) A provision of Rs. 54,000 was
proposed by the Working Groups for
inclusion in the State budget for 1964-
65 for the same purpose. The actual
provision made by the State Govern-
ment is not known.

Homoeopathic Hospitals in Orissa

2233, | Shri Dhuleshwar Meena:
7\ Shri Ramachandra Ulaka:

Will the Minister of Health be

pleased to state:

(a) the number of homoeopathic
hospitals in Orissa at present getting
aid from the Central Government;

(b) the total amount given to them
during 1963-64; and

(c) the amount proposed to be
given to the State for the said pur-
pose during 1964-65?

The Minister of Health (Dr. Sushila
Nayar): (a) The Central Government
does not give any aid for homoeo-
pathic hospitals in Orisa or else-
where.

(b) and (c). Do not arise.

Business Profit Tax

2234, Shri P. C. Borooah: Will the
Minister of Finamce be pleased to
state:

(a) the number of assessees liable
to Business Profit Tax who got the
benefit of the judgment of the Sup-
reme Court, dated the 6th May, 1800,
and

(b) the total amount of business
profit tax collections lost by Govern-
ment pn thiz account?

The Minister of Finance (Shri T. T.
Krishmamachari): (a) and (b). The
information is being collected and
will be laid on the Table of the
Sabha. .
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Generation of Power in UP.
2236, Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

{a) the present capacity of Uttar

Pradesh for generating electricity;

(b) whether there is any proposal
to increase the quantum of power in
the State during 1964-65; and

(c) if so, the details thereof?
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The Minister of Irrigation ' and
Power (Dr, K. L. Rao); (a) The pre-
sent installed generating capacity in
Uttar Pradesh is 766 MW in public
and private utilities;

(®) During 1964-65, 3¢ MW of
additional generating capacify is ex-
pected to be commissioned.

(¢) Agra power station—10 MW

Matatila Hydro—10 MW.
(1st Unit)

Hydro Power schemes in hill
districts—1.6 MW.

Gag turbine set in Murad-
nagar—125 MW.
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Thermal Plant along Agra Canal

2238 Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether site for construction of
a new therma] planl of 250 megawat
capacity along the Agra canal for
meeting the increasing demand for
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electric power in Delhi has been
selected; and

(b) if so, the details thereot?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a )and (b).
A site near Badarpur village on the
Mathura Road has been provisionally
selected for locating a future thermal
station for Delhi. Further surveys
and investigations are in progress.

Dalmia-Jain Concerns

[ Shri S. M. Banerjee:
Shri Hukam Chand
Kachhavaijya:

Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to state:

2239.

(a) whether it is a fact that a per-
son who has been appointed a; Tns-
pector to make further investigation
in the Dalmia Jain concerns was the
official liquidator in the case of Mukt-
sar Electric Supply Company Limited;

(b) if so, whether there was a
claim by ' Custodian of Enemy Pro-
perty on behalf of Siemens Engineer-
ing against Muktsar Electric Supply
Company Limited anq whether the
said Inspector received a payment of

Rs. 30,000 from the Custodian of
\Enemy Property; and
(¢) whether the Custodian ot

Enemy Property has shown a receipt
in the accounts of Siemens Engineer-
ing for the amount of Rs. 18,718 only?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) M/s. S. P.
Chopra & Co, a firm of Chartered
Accountants, a partner of which Shri
S, P. Chopra, has been appointed 8s
Inspector to inwvestigate inlo the
affairs of certain companies of the
Sahu-Jain group (and not Dalmia-
Jain Group), were the liquidators of
the Muktsar Electric Supply Co. Ltd.
which went into voluntary liquidation
on 30-9-1942, and was finally dis-
solved in September, 1961,

(b) Government is not aware of
the amount ang nature of the claim
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made by theg Custodian of Enemy
Property on behalf of Siemens Engi-
eering against Muktsar Electric Supply
Co. Ltd. According to a statement
filed by the liquidators, namely M]s.
S. P. Chopra & Co,, with the Registrar
of Companies, the liquidators paid a
sum of Rs. 30,000 in full gettlement of
the claim.

(¢) Government is not aware if the
Custodian of Enemy Property bas
shown a receipt in the accounts of
Biemens Engineering Company for
the amount of Rs. 18,718, Shri S. P.
Chopra has however, explained that
the settlement of the claim, which
was, in fact, of the order of Rs.
35,000 or Rs. 40,000, was made through
an intermediary since deceased who
had been connected with Messrs Sie-
meng Engineering Co., and that this
intermediary deducted the expendi-
ture incurred by the parties negotiat-
ing the settlement before making final
payment to the Custodian.
Dalmia-Jain Concers
[ Shri S. M. Banerjee:

; Shri Hukam Chand
. Kachhavaiya:
| Shri Kishan Pattmayak:

Will the Minister of Finance be
pleased to state:

(a) whether hig attention has been
drawn that an Inspector appointed to
go through the affairs of some of the
Dalmia Jain concerns had withdrawn
a sum of Rs 20,000 on account
of the New State of India
Insurance Co. Ltd., in December, 1947,
from the then Imperial Bank of India,
Lahore, as official liquidator: and

(b) whether he did not disclose this
amount in the return which he sub-
mitted to the Registrar, Joint Stock
Companies, Jullundur?

The Minister of Finance (Shri T. T
Krishnamachari): (a) and (b). The
Inspector, Shri S. P. Chopra, has
denied the allegations contained in
parts (a) and (b) of the question. He
has pointed out that the New State
of India Insurance Co, was a company
functioning in Lahore and that to the
best of his memory no records relat-

2240.

ipg to this company which was in
liquidation could be brought to India
after the partition. Shri Chopra has
further pointed out that he did not
submit any return in respect of this
company to the Registrar of Joint Stock
Companies, Jullundur. The question
of submitting any such return tp the
Registrar at Jullundur did not arise
because the company in question was
not in the list of companies within
the jurisdiction of this Registrar or
any other Registrar in India.
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B. Malayl Infection in Kerala

f Shri A. V. Raghavan:
BAL Shrl Imblohibava;

Will the Minister of Health be
pleased to state:



II4II Written Answers

(a) whether it ig proposed to start
a pilot project for controlling B
Malayi infection in Kerala State during
1964-65; and i

(b) it so, when the work will com-
mence?

‘The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) The details are being worked
out.

Power Requirement in Assam

2243. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 1093 on the
12th March, 1964 and state:

(a) the quantum of special assis-
tance asked for by Assam and other
State Governments (individually) for
their increascd power requirements;
and

(b) the extent to which these
demands are being complied with?

The Minister of ILrrigation and
Power (Dr. K. L. Rao): (a) and (b).
Information is being collected and
will be placed on the Table of the
House.

Unclaimed Smuggleg Currency

2244, Shri P. C, Borooah: Will the
Minister of Finance be pleased to
state:

(a) the amount of smuggled cur-
rency seized by the customg autho-
rities lying unclaimed for more than
2 years with the Foreign Post Office;
and

(b) for how long such unclaimed
money is kept in the Post Office?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Infor-
mation in this regard is being collected
and will be placed ou the Table of
the House.
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Shops in Ramakrishnapuram, New
Delhi

( Shri Brij Raj Stngh:

| Shri Hukam Chand Kachhz+aiya:

Will the Minister of Works, Housing
and Rehabilitation be pieased to state:

(a) the number of ghops constructed
in Ramakrishnapuram, New Delhi;

(b) the number of shops allotted so
far; and

(c) the categories of persons to
whom shops have been allotted?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Khanna): (a) 81 shops and 10 stalls
have so far been constructed in
Ramakrishnapuram, New Dalhi.

(b) 53 shops and 10 stalls have
been allotted.

(cy The shops/stalls have been

allotted, keeping in view the balanced
representation of various trades and
the capacity of the allottee,
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International Monetary Fund

2247, Sri Tan Singh: Wiil the Mi-
nister of Finance be pleased to state:

(a) the total amount drawn so far
by Government of India from Inter-
national Monetary Fund;
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(b) the amount repaid against capi-
tal and interest;

(c) the date for final payment for
the rest of the amount; and

(d) the amount drawn in 1963-64
from the Stand-by Credit Agreement
with International Monetary Fund?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). The
amounts drawn, repayments and in-
terest charges are listed” below :

(Rs.
Crores)
Time Drawal Repaid Charg;f;_
PPaid)
1948-49 4762 In full: 195-1_-56 325
1957 95.24 In full: 1959-61 8-o1
1961 119-05 tOnly onein- 5.77as
stalment of at present
Rs. 11.91 crores
in February,
1964.
1962

11.91 *In fullin June, o©.33
1963

tbalance repayable by 315t July, 1966.

®*against stand-by of Rs. 47.62 crores,
balance not drawn.

Concessions for Refugees

2248. Shri Surendra Pal Singh; Will
the Minister of Works, Housing amd
Rehabilitation be pleased to state:

(a) whether it is a fact that some
concessions on price rates and  lease
money fixed for the sites of Govern-
ment-built property allotted to dis-
placed persons in various colonies of
Delhi were available wupto certain
dates;

(b) it so, the main features of the
woncessions given and whether public
was informed through press or other-
wise about the last Jate fixed for
availing themselves of these cences-
stons; and

(c¢) whether there is any proposal
to extenq this date to enable displaced
persons to avail themselves of these
concessions?

The Deputy Minister in the Mimdsiry .
of Werks, Housing and Rehabilitation
(Shri P. S. Naskar): (a) and (b). In
1954 it was decided to allow a rebate
of 10 per cent on the premium for
land leased out on Revised Lease
Terms vide Appendix XI of Displaced
Persons (Compensation and Rehabili-
tation) Rules. The premium was
mainly determined on - the basis of
market value of land at the time of
valuation. In May 1960 it was de-
cided tp withdraw the above rebate
of 10 per cent as the market value of
lang in Delhi had appreciated consi-
derably.
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Trachoma among Delhi University
Students

2250. Shri D. C, Sharma: Will the
Minister of Health be pleased to state:

(@) whether it is a fact that 34 per
cent of Delhi University  students
suffer from trachoma according to a
sample survey conducted by the
World University Service Health Cen-

3

(b) if so, the steps taken or pro-
posed to be taken to check the same?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes

_(b) Full treatment for trachoma is
Eiven to the students at the Eye Clinic
of the World University Service
Health Centre. Health education for
brevention and spreag of the disease
is also given to each student.

Homoeopathic Hospitalg in U.P:

2251. Shri Vishwa Nath Pandey:
Wil]l the Minister of Health be pleased
to state the nature and exteni of
Central assistance €iven up-to-date to
Homoeopathic hospitals in Uttar Pra.
desh during the past five years?"

The Minister of Health (Dr. Sushila
Nayar): The Central Government
does not give any aid for hamoeopa-
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thic hospitals in Uttar Pradesh- or
elsewhere,

Delhi Flood Control Warks

2252 J Shri D. C. Sharma:
"\ Shrt P, C. Borooah:

Will the Minister of Irtigation and
Power be pleased to state;

(a) whether his attention has been
drawn to the news item captioned.
“Delhi Flood Control Workg Drag”
published in the Hindustan Times,.
dateq the 2nd April 1964; and

(b) it so, Government’s reaction.
thereto, and steps proposed to be
taken to ensure expeditious imple-
mentation of the flood control project?’

The Minister of [Irrigation and
Power (Dr. K, L. Rao): (a) Yes.

(b) The progress on works has to
be accelerated. Weekly progress cards
angd fortnightly progress -eports have-
been introduced to keep a close watch
on the progress. The actual position
in regard to various items of work
is given in the Statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-2734/64].

Development of Backward Areas

2253. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state the amount allotted 1o States of
Bihar, Madhya Pradesh, Rajasthan
and Punjab for the development of
the backward areas during the Second
and Third Five Year Plans, year-
wise?

The Minister of Planning (Shri K
R. Bhagat): The annual allotmentg for
the development of Hill areas in the
Punjab identified as backward areas
in 1959 are indicated below. The figures
of the  other three States are not
available as no separate allocatiom
was made for the development of
backward areag in these States im
the Second and Third: Five Year
Plans.
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(Rs. Crores)
(Third Plan)
1960-61 1961—66 1961-62
2.87 22 63 315
1962-63 1963-64 1064-6%
431 3.25 530

Quarters for Marrieg Nurses in Delhi

2254. Shri Yashpal Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that married
nurses employed in Government
Hogpitalg in Delhi are neither pro-
vided with family gquarters nor given
house rent allowance;

(b) 11 so, the reasons therefore; and

(c) the action proposed to be taken
to remove thig hardship?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b) Married nurses
who can not be provided (family
quarters from general pool due to
shortage of accommodation are en-
titleq to house rent allowance in
Safdarjang and Willingdon Hospitals.
The question of grant of house rent
allowance to such nurses in the Irwin
Hospital is under active consideration
of the Delhi Administration.

(c) Proposal to construct quarters
for married nurses in or near the hos-
pital premises during the Fourth Five
Year Plan is under consideration.

Development of Orissa

Shri Dhuleshwar Meena:
2255. {sm Ramachandra Ulaka:

Will the Minister of Planning be
pleased to state

(a) the amount allotted for the de-
velopment of Orissa during First,
Becond and Third Five Year Plan
periods, separately; and

(b) the amount that has actually
been given to and spent by Orissa
Government during the above period?

The Minister of Planning
K. Bhagat): (a) and (b). A statement
is laid on the Table of the House.

(Shri B.-

STATEMENT

Amount allotted and expenditure in~
curred during the Five Year Plans.

(Rs. crores)
Plan Expenditur
allocation  incurred

First Five Year Plan 2133

Second Fivd Year Plan 100-00  86. 59

Third Five Year Plan 160.09 166°96
(196 1—65 antjcipated)

18 31

Medical Colleges in Orissa

2256 [ Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Health be-:
pleased to gtate:

_{a] the total amount actually sane-
tioned to the melical colleges in
‘Orissa during 1963-64; and

(b) the amount proposed to be
given to such colleges during 1964-65?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The establish-
ment and expansion of medical col-
leges has been included as a Centrally
Aided Scheme in the Third Five Year
Plan, In accordance with the proce-
dure for payment of Cenfral assist-
ance to State Governments, grants
are sanctioned to State' Governments
for groups of Centrally Aided
Schemes in lump sum and not for
individual schemes. During 1983-64
a lump sum grant of Rs. 60.10 lakhs
wag sanctioned to the Government of
Orissa for all Centrally Aided Schemes
including the scheme regarding medi-
cal colleges.

In addition a sum of Rs. 9,50,000
was also sanctioned to the State Gov-
ernment during 1963-64 for the ex-
pansion of medical colleges under the
Emergency Scheme which has been
treated was a Centrally Sponsored:
Scheme.
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The financial assistance that may
become payable to the State Govern-
ment for the medical collzges during
1964-65 has not yet been finalised.

Balanced Diet

2251 Shrimati Ramdulari Sinha:
‘Will the Minister of Health be
pleased to state:

(a) whether any chart has been
prepared for balanced diet on the
basis of locally available food-stuffs
of each State; and

(b) if so, the details thereof and
the steps so far taken to popularise
them?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No chart for
balanced diet on the basis of loecally
available food-stuffs of each State
has been prepared but the Indian
Council of Medical Research are pub-
lishing a Diet-atlas of India, which
is in the press at present.

The Nutrition Research Laboratories
Hyderabad have, issued the following
pamphlets setting out balanced diets
for the wulnerable segments of the
population: —

1. Nutritive Value of Indian Foods
and the Planning of
Satisfactory Diets—ICMR Spl.
Report Series No. 42,

2. Nutrition for Mother and
Child—ICMR. Special Report
Series No. 41-1962.

8. Menu: for Low Cost Balanced
diets and school lunch pro-
grammes:

(a) suitable for South India.
(b) suitable for North India,

The Nutirition Department of the
Government of Maharashtra have alsu
publisheq brochures and pamphlets
nuggesting balance diets for different
age Egroups.

In the training and other courses
sonducteq by the Nutrition Research
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Laboratories, Hyderabad, the All-
India Institute of Hygiene and Public
Health, Caleutta, the Ministry of Food
and Agriculture (Department of Food)
and the Indian Dietetic Association,
emphasis is laid on the popularisa-
tion of the balanced diets.

1208 hrs.

INTRODUCTION OF MINISTER
(SHRI TYAGI)

The Prime Minister and Minister of
External Affairs and Minister of Ato-
Mic Energy (Shri Jawaharia} Nehru):
Mr. Speaker, Sir, may I present to
you an old colleague of ours in a
somewhat different capacity? 1 am
referring to Shri Mahavir Tyagi, who
is well-known here and who this
morning took his oath as Minister of
Rehabilitation.

Shri S. M. Banerjee (Kanpur). 1
have one request to make to the Min-
ister. When Shri Tvagi was Minister,
he dismissed me from service. Let
him not do the same thing to anybody
else now.

Shri Hari Vishnu Kamath (Hosh-
angabad): While he has been promot-
ed in rank, he has been demoted from
the first bench to the second bench
now!

Mr, Speaker: I am very happy to
have Mr. Tyagi in a different capa-
city as has been said by the Prime
Minister. The House has welcomed
him and I join with the other Mem-
bers ot the House in welcoming him.

1210 hrs.

PAPERS LAID ON THE TABLE
RerorT ofF CoMMITTEE ON UTILISATION
oF EXTERNAL ASSISTANCE

The Minister of Finance (Shri T.
'T. Krishnamachari): 1 beg to lay on
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the Table a copy ot Report of the
Committee on Utilisation of External
Assistance together with a statement
containing Government's decisions on
the recommendations of the Commit-
tee. [Placed in Library. See No. LT-
2728|64).
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MonorPoLIEs COMMISSION

Shri T. T. Krishnamachari; I beg
t0 lay on the Table a copy of the
Government Notification dated 16th
April, 1964 regarding the appointment
of Monopolies Commission. [Placed
in Library, See No. LT-2729/64].

ANNUAL Report oF DVC

The Minister of Irrigation and
Power (Dr. K, L, Rao): I beg to lay
on the Table a copy of Annual Report
of the Damodar Valley Corporation
and Audit Report for the year 1962-
63 under sub-section (5) of section
45 of the Damodar Valley Corpora-
tion Ac!, 1948. [Placed in Library.
See No. LT-2730|64].

ANNUAL ACCOUNTS & AUDIT REPORT OF
ALL INDIA INSTITUTE OF MEDICAL
SCIENCES

‘The Minister of Health (Dr,
Sushila Nayar): I beg to lav on the
Table a copy of Annual Accounts of
the Ail India Institute of Medical
Sciences, New Delhi, for the ‘vear
1862-63 along with the Audit Report
thereon, wunder sub-section (4) of
section 18 of the All India Institute
of Medical Sciences Act, 1956. [Plac-
ed in Library, See No. LT-2731/64].

NoriricATioNs UNDER Customs AcT
AND CENTRAL EXCISE AND SaLT AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): T beg to lay on the Table—
(1) a eopy each of the following

CHAITRA 27, 1886 (SAKA)

Demands for
Grants

Notification under section 158 of the
Customs Act, 1962:—

(i) G.S.R. 528
April, 1964.
(ii) G.S.R. 529
April, 1964
(iii) GSR. 530
April, 1964.
(iv) G.S.R. 531
April, 1964.
(v) GSR. 532
April, 1964,
(vi) GSR. 533
April, 1964.

[Placed in Library. See No.
2732|64].

(2) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act,
1944, making certain further amend-
ments to the Customs dnd Central

11422

dated the 4th
dated the 4th
dated the 4th
dated the 4th
dated the 4th

dated the 4th

LT-

Excise Duties Export Drawback
{General) Rules, 1960:—
(i) GSR. 53¢ datedq the 4th
April, 1964.
(ii) G.SR. 535 dated the 4th
April, 1964. -
(iii) G.SR. 536 dated the 4th
April, 1964.
(iv) GS.R. 537 dated the 4th
April, 1964.
(v) GSR. 538 dated the 4th
April, 1964.
(vi) GSR. 539 dated the 4th
April, 1964.

[Placed iy Library. See No. LT-

2733(64].

—
12,12 hrs.

*DEMANDS FOR GRANTS—contd.
MINISTRY OF FINANCE

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the con=
trol of the Ministry of Finance.

*Moved with the

recommendation of the President.
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Demanp No. 19—MmNIsTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 2,03,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Finance'.”

Demanp No. 20—CusToms

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,25,10,000 be granted to the
President to complete the sum
necessary to~defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Customs’.”

Demanp No. 21—Uxnton Excise Durmes

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 10,21,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1865, in
respect of Union Excise Duties'.”

Demvanp No. 22—Taxes on  INcomm

IncLuDING CORPORATION TAX ETIC.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,22,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Taxes on Income In-
cluding Corporation Tax, etc'.”

DemAND No. 23—STAMPS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,91,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Stamps’.”

Demaxo No. 24—Avprr
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,79,55,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Audit’”

DemANDp No. 25—CURRENCY AND
COINAGE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 8,90,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Currency and Coin-

2

age'.
DemaNp No. 26—MINT
Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 2,42,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Mint'.”

Deraaxp No. 27—KorAr GorLp Miwee
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,72,44000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Kolar Gold Mines.”

Demanp No. 28—Pensions anp OTHER

RETIREMENT BENEFITS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 4,90,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Pensions and Other
Retirement Benefits’”

29—TERRITORIAL AND
PoLITIcAL PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course cof
payment during the year ending
the 31st day of March, 1985, in
respect of ‘Territorial and Poli-
tical Pensions’.”

Demanp No. 30—Oprum
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 52,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1465, in
respect of ‘Opium’.”

Demanp No. 31—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
Frwance

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,48,31,59,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Finance'.”

DemManp No. 32—Pranwme Commrs-

SION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs,_l,ﬂl.il,ﬂﬂo be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Planning Commis-

sion’.

DEMAND No. 33—GRANTS-IN-AID TO

STaTE AND Union TERRITORY Gov-
ERNMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,00,66,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Grants-in-aid to State
and Union Territory Govern=
ments"."”

DEMAND No, 34—MISCELLANEOUS AD=

JUSTMENTs BETWEEN THE CENTRAL
AND STATE AND UNION TERRITORY
GOVERNMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2583000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Miscellaneous adjust-
ments between the Central and



11427 Demands

State and Union Territory Gov-

ernments’.

Demanp No. 35—Pre-PARTITION PAy-

MENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 13,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Pre-partition pay-

ments’.

DeMaND No. 116—Caprrar OuTLAY ON

THE INDIA SECURITY PRESS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital outlay on the
India Security Press'”

Demanp No. 117—CAprrar OUTLAY ON

CurreNcY AND COINAGE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,64,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1985, in
respect of ‘Capital Outlay on cur-

» 1

rency and coinage’.

Demanp No. 118—CapPrTAL OUTLAY ON

‘MiINTS
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 30,33,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19C5 in
respect of ‘Capital Outlay won
Mints".”

Demanp No. 119—CaritAL OUTLAY OM

Korar Gorp Mines

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,13,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital, Outlay on
Kolar Gold Mines'.”

oF PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,13,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Commuted wvalue of
Pensions".”

DeEmanD No. 121--OtHER CAPITAL OUT-

LAY OF THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,63,41,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19€5 in
respect of ‘Other Capital Outlay
of the Ministry of Finance'”

120—CommuTep VarLux
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Demanp No, 122—CAprTaL OUTLAY ON
GRANTS TO STATE AND UNION TERRI-
TORY GOVERNMENTS ForR DEVELOD-
MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs. 25,86,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital Outlay on
Grants to State and Union Terri=
tary Governments for Develop-
meﬂ ‘.'5

Demanp No. 123—LoaNs AND Ap-
VANCES BY THE CENTRAL GOVERNMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,27,95,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ccurse of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Loans and Advances
by the Central Government'”

Mr. Speaker: Those who want to
move their cut motions may kindly
send slips indicating the numbers of
their cut motions.

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, I want to speak on cut
motions Nos. 10, 11 and 12 which I
have moved. These are matters of
not the gravest importance, but they
do concern the operation of warious
activities of the Finance Ministry and
I would appreciate the Minister of
Finance considering the matters
which are covered in these three cut
motions.

The first of these cut motions arises
out of a great amount of discontent
among Central Government emplo=-
yees that has been caused in my con-
stituency. Rajkot happens to be
classified as 3 C class city along with
many others,

It is done on the basis of popula-
tion. I have no quarrel at all with
the classification of the cities beca-
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use it isdone on the basis of
population. Among other C class
cities in our country are Guntur and
Vijawada in Andhra, Jamshedpur
and Ranchi in Bihar, Baroda in Guja-
rat, Cochin and Trivandrum in
Kerala, Bhopal, Gwalior and Indore
in Madhya Pradesh, Belgaum and
Hubli in Mysore, and so on.

Now, Sir, recently some cities were
upgraded into A and B categories on
the basis of population, and those
that fell below :the B level remained
as C Class cities. That is perfectly
fair. But, Sir, when it came to lay-
ing down the scales of house rent and
compensatory allowances, I feel that
the Central Government servants in
C Class cities ha%e a legitimate
grievance in that the application of
certain principles does not seem to
have been properly made. For ins-
tance in regard to house rent, there
is a sliding scale of 15 per cent with
a minimum of Rs. 20 for A Class cities
and 74 per cent with a minimum of
Rs. 15 for B Class cities. One would
have imagined, therefore, that there
would be a smaller percentage for C
Class cities with a floor. But in this
case there is flat rate of Rs. T4
Instead of there being a floor, there
is a ceiling. Instead of the minimum
being set, it is said that no Central
Government employee of a C Clasy
city would get house rent allowance
if his salary is over Rs. 143, If there
are floors laid down for classes A and
B with regard to house rent allow-
ance, why should there be a ceiling
of a very low nature in regard to C
Class cities? I am pleading for uni~
formity of treatment though with a
lower percentage. In two cases there
are floors and in the other case there
is a ceiling, I feel this is a hardship
to government employees in C Class
cities. -

In the case of compensatory alloWw-
ance the position is a little worse.
While 10 per cent with a minimum of
Rs. 74 is laid down for A Class cities
and 5 per cent for B Class cities,
there is no compensatory allowance:
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at all for C Class cities, I do feel
ithat while it may be 2} per cent or 8
per cent, there should be some com-
pensatory allowance even for emplo-
vees in C Class cities. 'This, Sir,
imay be a small matter, but it does
affect a large number of humble gov-
ernment employees employed by the
Government of India in different
parts of the country including, as 1
said, In my own constituency. I
would appreciate it if the Finance
‘Minister would consider -whether
‘there is not any justification in the
grievances that these employees
-entertain.,

My next cut motion No. 11 iz in
regard to the grievances of agents
:and employees of the Life Insurance
Corporation. These employees qwere
‘all out for nationalisation before it
took place. Now, unfortunately, they
are entertaining second thoughts,
because they feel that the manage-
ment of the Life Insurance Corpora-
‘tion is much more bureaucratic, much
amore heartless and much more ex-
ploitative than any private insurance
company had shown itself before. In
the last few days I have received
representations and complaints from
life insurance employees in wvarious
‘parts of the country who all complain
‘bitterly about the treatment given by
the management of the LIC to diff-
erent classes of employees. Here is
-a letter from the Association of LIC
Agents based at Bombay. I will read
-a few sentences from it. It says:

“My association regrets to state
that whatever communications
we have addressed to the Chair-
man or the Managing Director of
the LIC, in a majority of cases,
no reply has been forthcoming
from the former and replies of
the latter are always evasive. In
fact, two memoranda submitted in
1960 and 1963 to the Chairman
‘putting forward our grievances
and constructive demands have
been totally ignored. The second
memorandum has not been even
acknowledged by the Chairman.
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My Association has, therefore,
now decided to ventilate our grie-
vances with the Members of the
Parliament...... o

Another letter comes from the Bom-
bay LIC Employees’ Co-operative
Canteen Ltd, Here is one gentence
from that letter:

“The meeting also unanimous-
ly passed a resolution condemning
the retrograde and anti-employee
attitude adopted by the burea-
ucratic officials of this premier
life insurance institution.”

A third letter comes from Calcutta
which says:

“T solicit the favour of your
attention to an extremely unfair
practice followed by LIC in the
matter of forwarding applications
of its technical staff like chartered
accountants, engineers etc.”

I am drawing attention to this not
with 3 view to pointing to any speci-
fic grievance but with a view to sug-
gesting to the hon. Minister that he
might impress on the LIC the desira=
bility of better channels of communi-
cations and quicker redress to what=
ever representationg are sent by ems=
ployees to thig institution. As I said,
the employees of the LIC, like emp-
loyees of other nationalised concerns
in other parts of the world, have now
realised that nationalisation does
not pay where the employees are
concerned. That is another matter,
but while thig corporation remains
nationalised, let us see that justice is
done to them.

My third cut motin is No. 12 about
the intended move to shift the divi-
sional headquarters of the LIC from
Rajkot. Here again, a large number
of my constituents are up in armas
They claim that when the divisional
offices in Rajkot and, of course, in
many other cities in Indla, are closed,
the LIC will become even more re=-
mote from the policy holders and the
employees than it is at present. The
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close contact that there should be bet-
ween customer and the employee, on
the one side, and the management of
an insuring body, on the other, will
become more remote, Already there
are signs of bureaucracy and they feel
that this centralisation will make
things worse,

The hon. Finance Minister has more
than once made statements that he
would like to see thé¢ LIC decentra-
lised and we have welcomed that
thought. But here js & conftrary
trend, namely, that the divisional
offices throughout the country at
district headquarters are being shut
down for most purposes and centrali-
sation is proceeding. It seems that the
hon. Minister’s intentions are not
being carried out in practice. I would
like him to tell us how he explains
this contradiction between the wvery
legitimate aspirations that he has
wvoiced and the implementation. From
throughout the country I have recei-
ved letters—from Madras and other
quarters also—bitterly complaining
that the LIC is getting further and
further away from its customers and
its staff,

Having mentioned these three cut
motions, I would like to refer to the
efforts of the Finance Ministry to
attract freign capital intp this coun-
try. This is a step on which I am
deep and profound sympathy with
the efforts of the Finance Ministry
and I would like to congratulate the
hon. Finance Minister and his staff
on various actions that they are
taking to create a better climate and
a better image of India abroad. I am
sure the hon. Finance Minister will
agree that just giving. tax reliefs or
e higher rate of reutrm ls mnot the
basic way of attracting foreign
capital and investment to this
ecountry. The image of the country
as a whole also has a big role to play.
If the image of the country is bad,
no amount of bribing by giving a
higher rate of return will attract in-
vestment to our country,

285 (Ai) LSD—4.
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I would like to share with the hon.
Finance Minister a very unpleasant
experience that some fellow Mem-
bers of the House and I had yester-
day evening and which we, all of us,
felt would do a great harm to the
image of our ocuntry in the eyes of
investors frm abroad. We went to
attend a diplomatic reception grgani-
sed by the Consulate-Genera] of Is-
rael to which we were invited because
it was their independence day. When
we got there, we were met by the
Consul-General looking wvery unhap-
py at the door, who apologised to us
for the fact that the reception had
been cancelled at the last moment
When we asked why the reception was
cancelled, we were told that the
Asoka Hotel, which had rented its
lounge and a bedroom for the Consul
and his wife weeks ahead in writing
had suddenly, at the last moment,
cancelled both the lounge and even
the living accommodation for the
Consul and his wife.

An, Hon. Member: Shame!

Shri M. R. Masani: We did not know
where to look, It was obvious that
the Government of India through the
Ministry of Externa] Affairs had mis-
used its position as the owner of the
Hotel to make cancellations which
were unconscionable and unwarran-
ted. We apologised in return to the
Consul for our Government's inept
handling of this issue and we came
away. Other foreign diplomats who
were there at the same time looked
eghast, Among the invitees were the
members of the American Business-
men's Delegation whom the Finance
Minicster has been quite rightly, and
assiduously, cultivating during the
last four days and explaining incen=
tives for coming to India,

Shri Ranga (Chittoor):
the good?

Shri M. R, Masani: I ack him as to
what impression this incident will
make on these friends of ours who
are here to invest in our country.
This was an act of gross discourtesy
to the Government of a friendly

What is
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country. 1t was not fair dealing as
between a hotel and a customer who
has booked a room. No doubt, the
Consul made the mistake of going to
a Government-owned hotel; other-
wise, this would not have happened.
But is this the way our Government
behaves towards foreign countries and
foreign visitors?

This morning, the Ministry of Ex-
ternal Affairs gave an explanation.
The explanation is worse than the
act. It says that “the Indian Gov=-
ernment’s action i also intended to
be a demonstration of solidarity with
the Arab countries.” Can we think of
a more inept, more pathetic way of
ehowing solidarity with Arab coun-
tries, by insulting a guest of our,
by cancelling his written registration
on the basis of which he had jnvited
foreigners and Indiang to attend this
party?

I do feel that nothing short
of an apology is called for
on the part of the Ministry
of External Affairs and  the
Ashoka Hotel to the Government of

Israel, That is a country whose hos-
pitality my hon. friend, Shri Raghu-
nath Singh, and I have enjoyed. I
enjoyed the hospitality of the Liberal
Party of Israel only a year ago.
When they come to our country, we
expect our Israeli guests to be treated
with the same courtesy which my
hon. friend Shri Raghunath Singh, I
and many other Indians, including
Acharaya Kripalani, have received
when we visited Israel, This Churlish
behaviour of the Ashoka Hotels and
the Ministry of External Affairs de-
perves to be condemned, quite apart
from other things, because of the
horrible effect it will have on the role
of the TFinance Minister and the
Ministry in trying to build up a better
fmage of our country abroad. It is
in these ways, many times, that while
doing good with one hand we undo
all our efforts with the other.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): T am sorry to interrupt, It 1s
an egregious blunder, and if the hon.
Finance Minister does not reply to
this point, the hon. Prime Minister
or some other Minister in the Ministry
of External Affairs may reply.

Shri Ranga: The hon.
without Portfolio is here.

Minister

Shri Hari Vishno EKamath: It is an
egregious blunder,

Shri M. R. Masani: I shall finish by
requesting the hon. Finance Minister
to consider the implications of such
acts and to exercise his influence in
seeing, now that the mistake hasg
been made, that due apology and
amends are made to those concerned.

Dr. U. Misra (Jamshedpur): Mr.
Speaker, Sir, I am sorry to mention
that the Finance Bill introduced by
the hon. Finance Minister has indeed
gone one better than his Budget pro-
posals themselves in patronising the
monied classes in this country. There
is no use quarrelling with the Finance
Minister on this question. Despite
all talk of socialism and the spirit of
Bhubaneshwar Resolution, the Gov=
ernment in this country is more aller-
gic to stock exchange fluctuations and
the swings in the fortunes of the
speculatorz than about the plight of
the common man.

Any amount of ecriticism in  this
House about the complete apathy of
the Government to the question of
immediate relief to the toiling peo-
ple has not made much of an impres=-
sion on the Government. It seems
these are only to be uttered as some
sort of ritual, to let off steam, so to
say. This has been our experience
with regard to the debates we had
here on the General-Budget,

During the Budget debate, some of
our friends on the other side also>
spoke feelingly about the plight of the
common man, about the need to give
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relief to him and to protect him price
rises as vehemently as some of us on
this side had demanded. They also
suggested bold measures of nationali-
sation of banking etc. to make our
planning more real to strengthen our
resources position. To all these
suggestions the Finance Minister rnly
emitted scorn and extreme annoyance
and sometimes he admonished them
for their bold stand,

All these criticisms and suggestions
we made during the general debate
on the Budget have no effect on the
Finance Minister, I had at least ex-
pected that the Finance Minister
would announce the Government's
readiness to revise the dearness al-
lowance of their own employeees,
since now the average of the index
has reached 135. Calculating the ave-
rage of the monthg from February
1863 to January 1964, there is
a clear rise of 10 points in
the index and as per the Pay Com-
mission’s recommendations, the dear-
mess allowance of the employees
should be increased, Even this has
not been done,

Perhaps, this is not so surprising.
In the remarkable kind of planning
that has developed in this country
under the guidance of the Finance
Minister, there is mno need for any
control over prices. In fact, de-
control has become the slogan. But he
is all for control on wages, that is, a
wage freeze and he has very frankly
stated that the wage-earners cannot
expect any compensation for the rise
in prices. This he justifies from the
standpoint of an income policy. In
fart, what does it amount to? If
money wages remain static and prices
are allowed to rise freely, the real
income of the working people are
drastically cut and this huge amount
is being safely appropriated by the
monopolists. The Finance Minister
has won laurels for such a policy from
certain financial journmalg like the
London Economist for such a bold
policy he has pursued for the benefit
of the monopolists. They admire his
political courage to impose such a
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policy which even the Tory Govern-
ment in Britain hesitates to pursue
so blantantiy,

For the enlightenment of us, the
Members of Parliament, the Finance
Ministry has supplied us very kindly
a book called “The Rationale of the
Tax Proposals”. The marked prefer-
ences of the Finance Minister are
clearly spelt out in this publication.
In the name of socalled ‘incentives’
for greater savings in the corporate
sector, the big business interests have
been given big concessions, After
nurturing the monopolists and giving
them all sorts of concessions, the
Finance Minister has now proposed
that he would appoint a monopoly
commission. The Finance Minister
should not take the public at large
ag a whole lot of ignorant people. It
does not require a Monopoly Com-
mission for us in Jamshedpur to
understand the monopolisty and the
extensive monopoly grip of the Tatas.
It was not enough for the Tatas to
go from the steel to the soap and
now they have entered into even the
marketing of tea, Some of the
monopolists specially the Tatas, have
built up empires in so many nagars
and puras and the zamindari that
wag abolished throughout the country
has been given back to Tatas. Re-
cently, while we are engaged in re-
habilitating people, in Tatanagar the
basties are being evicted by a sort of
a private army retained by the Tatas
without resorting te any judicial or
procedure of law. Even recently in
the communal disturbances at Jam-
shedpur weapons were made in the
factories belonging to these monopo-
lists. T will read out what one of the
observers who has visited. Tatanagar
says:

“The management of these two
companies (one is Tata-owned
and the other British) failed to
present the workers from making
these weapons but remained
silent spectators as they wcre
being taken out....I was told by
an Adivasi legislator that some
of the Marwari businessmen of
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Mosabani had distributed rice
upto 15 maunds for each Adivasi
village to induce the villagers to
attack the minorities. Some of
the contractors engaged in the
construction of the national high-
way and doubling of rail track
provided their Adivasi labourers
with trucks and may be other
things to clear Chotanagpur of
the minorities.”

These are the things happening in

these private empires inside free
India.
I will mentioned one more thing.

These monopolists have been given an
opportunity to concenirate wealth.
They even defy the local Government.
I will tell you one instance. The
whole town of Tatanagar is owned by
Tatas and every aspects of public
life is controlled by them. Even the
legislators have not got telephones.
The telephone connnection is given
by the Tatas only, Even the Speaker
of the Bihar Assembly requested the
Tatas to give telephone connections
to legislators and that was not res-
pected, So, not only the representa-
tives of the Tatanagar or Jamshedpur
constituency have no house to live
in but they have also no telephone
and no communication. Even the re-
quest from such a person of
high position, the speaker of the
Bihar Assembly, was ignored by the
Tatas,

Then, Sir, according to the Finance
Minister, the inter-corporate invest-
ments may be one form in which do-
minant groups extend their sphere of
control but such investments, in the
main, provide investment opportuni-
ties or corporate savings and  the
thinks that these serve ‘“socially
useful purposes”. The socially useful
purpose may possibly be the exten-
sive donations to political parties
which the monopolies are gllowed to
give and which now the Corruption
Inquiry Committee has had to mnail
down as the worst form of political
corruption.
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In the rationale of the proposals
explained to us by the Ministry,
there is a mention of what is called
the “selective support to important
industries”. Thig is supposed to help
investment in basic industries, such
as, iron and steel, ferro-alloys, coal
maehine tools, fertilisers, etc. Most of
these, under the Government's own
Industrial Policy Resolution, should
be in the public sector. There is evi=-
dently no need to provide such in-
centive to the public sector and it is
clear that these are meant for the
private sector and thereby for the
monopolists, 1n other words, the
Finance Minister wants to give the
private sector monopolists a free run
on these strategic lines of industry.

Then, again, if that is not enough,
the Finance Minister has some addi-
tional incentives for private foreign

capital. The reasong advanced by
the Finance Minister to justify
his . . .

Shri Karuthiruman (Gobichettipa-
layam): I raise a point of order, Sir.
Is the hon. Member allowed to read
a prepared speech?

Mr. Speaker: He may look up more
occasionally.

Dr. U. Misra: The reasons advan-
ced by the Finance Minister to justify
hig invitation to foreign private capital
can convince no one. Socialism has
never been built with private capi-
tal from foreign countries, The
Soviet Union which has now come to
the position of giving aid to other
countries to build up industries did
not reach that position with foreign
capital,

The Finance Minister can also notice
that his foreign friends are wvying
with one another to supply ecapital
goods on very favourable termgs to
China without in any way insisting
on investment opportunities there.
In fact, the West Germans have given
to China better terms with lower rate
of interest. than what they have given
to us in relation to Rourkela. This
is not only the one thing, As
regards the technicians, ft is good
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that we are getting them and we are
grateful to them that they supply tech-
niciang while we are under-developed.
But is it necessary to get the techni-
cians on the terms that we are getting
now? The terms on which the tech-
nicians have come here have annoyed
our own technicians. It has created
a vested interest in this country, be-
cause they are earning much more
here in our country than what they
had been earning in their own coun-
iry, and therefore they do not want
to part with the technical know-
how so soon. Sometimes, they are
no better than our own technicians,
and in many of our public under-

takings, I have observed that our
technicians are annoyed at this.
Sometimes, wg get as experts only

people who call themselves as experts
but who are not really experts. In
this connection, I am reminded of the
satire of Shri Krishan Chander that
the experts from foreign countries
who come here are persons who can
only write these on the Qutab Miner
jelabi and sari. It is such experts
who are coming from foreign coun-
tries, and even if they know some-
thing, they do not want to part with
their technical know-how  because
they want to remain here for a longer
time and earn their fat income.

Recently, even the Estimates Com-
mittee have critised the lavish treat-
ment being given to the foreign tech-
nicians associated  with the Heavy
Electricals at Bhopal. This has be-
come absolutely scandalous, and I
would suggest that Government
should look into it.

With regard to the concessions the
Finance Minister has generously given
to the business community, what do
we get in return? Even the mild
form of control on foodgrain prices
has been totally resisted by the deal-
ers, and they had almost driven our
country to a famine. Such black-
male is wholly permissible under the
benign dispensation of the Finance
Minister. After all, if they do mot
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make money by charging high prices,
how wil they find resources for in-
vestment in the newer and newer in-
dustries?—Such is the logic of the
Finance Minister, We in this country
are facing very difficult times: Last
year, we had a difficult time due to the
Chinese aggression. This year, the
Chinese aggression still remains, but
added to that, we have got also
troubles from Pakistan on our border.
Further, we have got the refugees
coming from East Pakistan. We have
also got the problems arising out of
the communal disturbances in our
country and the social problems aris-
ing therefrom. I realise that Govern-
ment need money for these things.
But Government should not always
think of finding money from the com-
mon man who is on the verge of star-
vation now, °

Regarding planning and production,
take, for instance, coal. In the con-
text of the emergency, the coal-
miners worked overtime. And
what was the result? They produced
a good deal of coal, but now they are
being laid off. Similarly, our en-
gineering industry is also working to
not more than 50 per cent of its capa-
city. It ig difficult for a layman like
me to accept all this as a part of
national palnning. In the  popular
language, the planning that is being
done has become a tragedy and a
farce and this illustrated by the mid-
term appraisal of the Third Plan.

Government have been  talking
hoarse about land reforms for years
and yet the land is not actually in
the hands of the tillers, The result js
that agriculture is stagnating and all
the money spent on our development
blocks is mostly either misspent or
wasted, The same is also true of
the primary health centres for which
the Central Government sometimes
provide money.

Ag regards the employment position
of course, the employment potential
hag increased, but unemployment has
increased more than the employment
opportunities, One-third of the
registered unemployed belong to tha
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category of educated unemployed. The
total wastage of man-power like this
is unheard of anywhere,

Moreover, there is no proper con-
trol over the administration of the
plan programmes to see whether the
sumg allocated are properly spent or
not. 1 do not want to give the whole
catalogue of all the complaintg in
this regard. What we nreed in this
serious situation now is action, and
that is action on the part of Govern-
ment to strengthen our economy and
to improve the planning in such a
way that it will really help develop-
ment and improve the living stan-
dard of our people. Many of us have
raised these slogans for immediate
action, namely nationalisation of
banks. ¢il the export-import trade
and the sugar industry, and the pri-
ority task of state trading in food-
grains. As regards the last one, I
notice  that after the nation-wide
campaings and agitations realisation
iz slowly dawning upon Government,
though very haltingly. But the ves-
ted interest; have resisted it so much
that I fear that Government may go
back upon it,

The question before us now is not
whether the socialism zs contempla-
ted in the Bhubaneshwar resolution
will be implemented as a result of
this year’s budget, The question now
is whether the ruling party has the
political courage to fight these vested
interests. That is the immediate
question now. I know that this is
something which my hon, friends on
the other side would alsg realise, be-
cause I feel that these vested inter-
ests have become so strong ag to
defy any geod move that Gogbrn-
ment may make At least Government
should realise their position from this
threatened strike by the speculative
4oodgraing hoarders.

The rationale of the tax proposals
has been well understood by us, and
we, therfore, demand a radical revi-
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sion of the policy. There should be
immediate relief in the duties on es-
sential articles like kerosene, cloth,
sugar, tobacco etc, Such g gesture
would also help bring done the pri-
ces. And stern action should be taken
against the speculative elements. It
is for this and for a change in the
economic policies that the milliong in
this country have been campaigning
for.

Seven months back, over a iakh of
people had come and staged a demos-
tration in Delhi, and then we had
the announcement regarding con-
cessiong about the compulsory deposit
scheme and the Gold Control Order
etc. It is no good on the part of the
Government gko force the people to
resort to such demonstrations and
agitations. I want that Government
should appreciate the gestures shown
by the trade unions, both the
AITUC and HMS, by postponing
their  agitation on  account of
the communal disturbances,

There is one more thing to which I
wish to draw attention. Though the
Auditor-General cannot be criticised
in Parliament, there should be some
formum where the employees of the
Auditor General's department can
ventilate their grievances. According
to my understanding, article 148(5)
of the Constitution gees not preclude
discussion of the relationship between
the employees and the Auditor Genera,
in this Parliament. The Finance Min-
ister should look into the grievances
of thege employees. This is 3 matter
which is long-standing. 51 of the em-
ployees dsmissed in 1960 have still
not been reinstated. Many of them
have gone to the courts. I will just
read out only the relevant portions
from one of the Hih Court judg-
ments: —

“Obviously, none of the officers
attempted to take any explanations
given by the petitioner. 1t Is
apparent to me that tte Inquiry
Officer was completely blasged
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against the petitioner from before
the commencement of the inquiry
proceedings . . . I am shocked to
find that the whole of the assump-
tion js entirely false...I have no
doubt that in this case, the
findings of the Inquiry Officer are
made by a biassed officer and that
the principles of natural justice
were completely violated in the
inquiry proceedings held by him".

Lakhs of rupees have been spent
by the department in this litigation.
The Finance Minister ghould look into
the grievances of the employees of
this department and als, the wastage
of money involved in such unlawful
dismissals.

Shri Osman Ali Khan (Anantapur):
Mr. Speaker, while 1 participate in
this debate, 1 shall refer to certain
aspects of our planning. The opening
sentence of the Third Five Year Plan
refers to the basic development aspect
of our planning and as we proceed
further, the document points out the
more immediate problems before the
country in the following words:

“The more immediate problem
is to combat the curse of poverty
with all the illg that it produces”.

The extent of poverty in the country
ig reflected in the statement of the
hon. Minister of Planning made on the
floor of the House last year. Accord-
ing to this, 70 per cent of our rural
population live on less than 50 nP. 2
day, How is this poverty to be com-
bated? If poverty is to be removed, it
is natural that more wealth has to be
produced, more wealth in terms of
the basic necessities of life like food,
clothing, shelter and medicine. Pro-
duction of more wealth would natural-
1y mean more work on the part of our
people because work alone produces
wealth. Work has to be provideg for
those who are without work; employ=-
ment has to be provided for those
who are unemployed, and full em-
ployment has to be provided for those

CHAITRA 27, 1886 (SAKA)

for Grants 11446

who are under-employed. The low
standard of 50 nP a day is because of
the lack od adequate employment and

lack of adequate work for the
millions of our people who live in
this country. B

The Fourth Five Year Plan that is
being formulateq has to be a village-
oriented plan I may explain what I
mean. A village-oriented plap will
naturally mean the basic recognition
of the fact that 5% lakh villages consti-
tute this land, It will mean recogni-
tion of the fact that 80 per cent of the
people of this country live in these
villages. With this basic recognition,
the Fourth Plan has o be formulated.
The policies and programmes in the
Plan have to be directedq towards
improving the standard of living of
our people in the rural areas. Our
villages have to be provided with
work so that there will pe activity in
our villages like the beehives, our
villages will be beginning to hum with
activity producing more wealth for
the country, more wealth from the
village level upwards.

A village-oriented Plan will
naturally mean an  agriculture-
oriented Plan. In our rural areas, 7
out of 8 people live on agriculture.
The development of agriculture has to
be viewed not merely from the point
of increasing the overall food produc-
tion in the country in order to wipe
out the deficit, in order to avoid the
necessity for imports, But the prob-
lem of agriculture, the development
of agriculture, has to be viewed from
the point of view of increasing the
earnings of those engaged in agri-
culture and this is possible by
increasing the per acre production.
This increase in the earnings of those
engaged in agriculture is very neces-
eary because we have to remove the
disparity that today exists between
the earnings of those who live on
agriculture and the earnings of those
living in the urban areas engaged
in industrv, trade and commerce.
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I will not dwel] here on the several
measures that have to be taken to
develop agriculture from this point
of view of increasing the earnings of
those engaged in agriculture. However,
I have tp point out the priority aspect
of agriculture. Our planning has
given priority for agriculture. This is
as jt should be, However, this high
priority given to agriculture in our
plan is not being translated into action
at the various levels, both politically
and administratively It is very neces-
sary that the Government should
ensure that this high priority is
observed at the various levels in order
that agriculture develops on the lines
contemplated in the Plan.

Here I cannot do better than quote
the well-known economist, Barbara
Ward, on this subject:

“On the side of administration
proper, from the highest level
downwards, agriculture gets
priority in rhetoric but rarely in
fact. No Chief Minister in a State
has taken over the portfolio of
agriculture. The bright entrants to
the civil service head for the old
levers of power—finance—or for
the new prestige areas like indus-
try. No young collector is likely
to feel that his promotion will
depend absolutely on raising pro-
ductivity per acre in his district.
The urgency and interest are
simply not there, So the known
solutions do not receive that
charge of administrative drive and
follow-through which would get
them to get off the ground”.

13 hrs.

The village-oriented plan wil] aim
at drawing the surplus labour force in
the villages to village—and agro-based
industries, As I pointed out a little
while ago, T out of 8 people in our
rural areas live gn agriculture. As it
is, there is too much dependence on
agriculture. This is also reflected in
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our national wealth, Nearly fifty per
cent of our national wealth is derived
from agriculture as compared to 9
per cent in United States and 18 per
cent in Japan. The development of
khadi and village industries, animal
husbandry, dairying is very necessary
in order to divert the surplus agri-
culture labour to the village industries.
It will also help in reducing the migra-
tion of labour force to cities creating
fresh problems of slums and unwieldy
growth of cities in our country.

From the point of view of employ-
ment, the recent development of the
ambar charkha—the latest model has
not, I believe, come into the market
—is an improvement gver the previous
model and would mean an earning of
a rupee per day for those who are
engaged on ambar charkha for eight
hours in a day. I hope this programme
of ambar charkha will be properly
organised so that it will provide em-
ployment for those in the rural areas.
1 should point cut that some of the
criticism and comments made by the
Public Accounts Committee will be
taken intp account in organising this
programme, gliminating the defects
and drawbacks of the programme,

13.02 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

The Khadi and Village Industries
Commission have introduced a new
subsidy scheme which, it is hoped,
will provide great impetus for those
who have engaged in the khadi
industry and it should be possible to
get cloth in the rural areas at the
cost of the yarn and it »-ill also com-
pare favourably with th. cost of the
mill cloth. It is expecteg 17 be even
cheaper than the mill cloth s.mce it is
produced at the cost of the yarm

T congratulate the Planning Com.-
mission for setting up the high level
rural industries planning committee
and I believe this is doing very useful’
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work in the development of rural
industries in our country and I hope it
will help in improving the standards

of techniques of these industries so”

that those engaged in the rural indus-
iries will be able to earn an economic
wage.

I have a little apprehension. Our
Planners might say that this is
exactly what we have been doing.
Our plan has provided priority for
agriculture; and key industries are
being developed and this wiuld mean
rapid economic growth; poverty
cannot be eliminated into few years
and planning s taking good care of
our problems. I have great respect for
our planners and the Planning Com-
mission. But there is the question of
emphasis and direction of our
planning.

From the figures of employment,
we find that at the end of the First
Plan period we had 5.3 million per-
sons unemployed, at the end of the
Second Plan, the figures had gone up
to § million and at the end of the
Third Plan it is expected to go up to
15 millicn, These are unemployment
figures. The figures for under-
employment are more—15-18 million

people are under employed in
rural areas. From the 9th
round of national sample survey

conducted in 1955, 20 crores of people
were said to have had an income of
less than eight annas a day. The last
year's statement of the Planning Min-
ister is based on the 17th round of
survey in 1961-62 and it says that the
number of people whose income is
less than 50 nP is 25 crores. Between
1954 and 1962, the number had
increased by five crores. Is our
planning proceeding in the right direc-
tion? While applying the yardstick of
development, it should not be judged
from the point of view of the bigness
of our plans or the largeness of our
projects. The criterion should be: how
much the standard of living of the
people in the rural areas has im-
proved,
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It ig widely recogniseq that agrl-
culture, animal husbandry, dairying
ang other rura) industries have higher
potentiality for employment. However,
the allocations made in our plan for
rural industries and for the other
industries, agro-baseq industries such
as dairying, animal husbandry, etc.
are rather low. For the three plans
together only Rs. 191 crores had been
provided and this works out to less
than one per cent of the total plan
allocations, With this small allocation
for cottage and rural industries, 20
million people are getting employment
and with more provision in the Fourth
Plan and better organisation, it should
be possible for ug to provide much
larger employment opportunities for
our people in the rural areas.

In conclusion, I would like tp point
out that in a developing emonomy, the
planners will have to strike a balance
between empbasis of increased pro-
ductivity and increased employment.
While there was sufficient emphasison
the former aspect, in all these Plans, it
is necessary that there should be more
emphasizs on the employment aspect
in the Fourth Plan, on the aspect of
the development of rural industries in
order tp provide employment and in
that way producing more wealth and
improving the standarq of living of
our people ang driving away poverty
in keeping with the basic objectives of
our Plan.

Shri K. C. Pant (Naini Tal): Sir,
I should like to follow the example
of the hon. Member who has just
spoken by devoting the few minutes
at my disposal entirely to planning,
in particular to agriculture. It is not
necessary for me to emphasise the
key role of agriculture in our econo-
my. It has so dominant a role that
the national incomre curve dances to
the tune of agriculture. If the har-
vest is a good one, it soars; if the
harvest is bad, then it takes a dive.
In agriculture we have got to make
allowances for fluctuations in produc-
tion for good years and lean years,
but under a planned economy, surely,
even agricultural production must con-
form to a broad pattern of growth, to-
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an overall blueprint. Otherwise plan-
ning cannot succeed. If we have an
overall look from the beginning of
the First Plan, 1 am sorry to say that
no broad pa'tern of growth of the
kind which I mentioned is discerni-
ble. Production goes up in one year
it comes down the next year; it goes
up in one crop; it comes down in
another crop; it goes up in one State;
it comes down in another State.
There is no regularity, no consistency,
no predictability. All these things
have made agriculture a kind of a
loose brick in the foundational struc-
ture of our planning.

There are many reasons for this
fitful behaviour on the part of our
agriculture; some of these are inher-
ent in the situation like the vulnera-
bility of our agriculture to the vagar-
ies of weather, the impoverished state
of our soils etc. But there are others
which it is within our power to con-
trol provided we know precisely and
elearly what requires to be done and
we are determined to do it. I do not
know if the required clarity and de-
termination are very much in evidence
in our handling of agriculture in the
past. It has taken us so many years
to realise the necessity for having
some kingd of a machinery to co-ordi-
nate the activities of Ministries deal-
ing with agriculture at the policy
level. Then again it has taken us so
many years to decide top constitute an
All-India Agricultural Service, At
least that is my impression, that it
has been decided. But even now we
are not clear whether the important
work of extension will be entrusted to
a separate agency or will continue to
be handled by that multi-talented
marvel, the village leve] worker, who
is supposed to have an answer for
everything.

Then, I should like to refer to cer-
tain fundamental matters on which
the Government has got to make up
its mind. Firstly, does the Govern-
ment consider agriculture as belong-
ing purely to the private sector or
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to some kind of a semi-public sec-
tor?! Many countries in the world
hold the latter view, and they give
liberal subsidies to agreulture. What
is our position in this matter? Second-
ly, do we propose to assure a fair re-
turn to the farmer through the
medium of subsidies or the price
mechanism? How do we determine the
fairness or otherwise of the return, in
relation to the cost of production of
agricultural commodities or by arbi-
trarily fixing the price at some level
in order to keep a check on inflation
and keep control of the price struc-
ture? That is a fundamental question
which has go! to be answered.

The third point is, do we want to
mechanise our agriculture or not. If
we do, then we must persuade far-
mers to pool their holdings. Mechani-
sation is impossible with the present
tiny holdings. But then if we want
to do that, have we made any
worthwhile progress in this direction
in all the years gone by? I cannot
say honestly that we have. What is
our policy? What ig the implemen-
tation? That has got to be answered.
Then again there is the allied ques-
tion of reconciling the policy of mecha-
nisation with the need for reducing
unemployment ang under-employment
in rural areas to which my hon.
friend just referred. Which of these

objectives takes precedence in our
order of priorities?
What has happened to the rural

works programme? Up to the end of
March, 1963, only 78.000 persons were
employed. Up to the end of June,
100,000 persons were given employ-
ment for 100 days in the year. Have
we any other scheme in mind? Do
we have any blueprint at all to har-
ness the surplus man-power in this
country to maximise its wealth? Final-
ly, if we take to tractorisation, what
will happen to our surplus cattle?
These are some of the basje questions
which have got to be answered and
answered with clarity, before a via-
ble, comprehensive agricultural policy
can smerge.
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Indian agriculture has become noto-
rious for its appallingly low yields.
The yields were not always low but
owing to centuries of continuous cul-
tivation and unscientific cultural prac-
tices, the soils have become exhausted.
Every crop harvested takes some plant
food out of the soil Erosion and
leaching, etc., add to these losses.
Nature restores part of the balance
but not the whole of it. One expert
estimated that every year the loss of
plant nutrients to the soil owing to
cropping alone is of the order of 8
million tons: 2,8 million tons of nitro-
gen, 1'6 million tons of P205 and 3-6
million tons of K20. As against this,
bis estimate of plant nutrients restor-
ed to the soil by manures, fertilisers,
oil-cakes, ete. is 1.66 million tons. I
will not go into the detailed figures.
What it means is, year after year, we
go on taking from the soil several
times more than what we give back
to it. Is it any wonder that our soil
fertility is among the lowest in the
world? 1 wish I could say the same
for humap fertility. Anyway, the
great pity and the great tragedy of
the situation iz that the one substance
which could reduce this net loss of
plant putrient to the soil by over 40
per cent is today allowed to be used
as fuel, or rather misused as fuel. I
am referring to cow-dung, which can
not only supply plant nutrients to the
s0il but is an organic manure which
gives humus to the soil. I would
like to ask the Government, can they
tell us it they have any plan to check
this colossal national waste? Do they
think that the gobar-gas plant is the
filnal answer to this problem, parti-
cularly since fermentation iz wvery
low in this plant in North India
during winter? If not, have they any
other scheme in mind? Do they
think that quick-growing trees like
the Mysore hybrig eucalyptus can pro-
vide the fue] needs of the rural areas
within a foreseeable future? If so,
within how many years? This is one
of the questions that must be answer-
ed because I consider this point which
I have raised to be the most funda-
mental in raising the level of our
agriculture.
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I now come to credit. The point
to consider here is not merely how
much is distributed but to whom it
goes and whether it reaches him in
time or not. Like many of our
schemes, this too is outlay-oriented
rather than result-oriented, and the
person who stands in greatest need of
credit, namely, the poorest farmer, is
the one who most often does not get
it. In Punjab, Uttar Pradesh, Rajas-
than and some other States, the cri-
terion for determining the credit
worthiness of the farmer is the land
revenue he pays; in some other States
it is the landholdings. In either of
these cases, over 50 per cent of the
farmers are denied the advantage
straightway. In yet some other States
cash and credit facilities are avail-
able on security of crops as well as
fixed assets. In Maharashtra and
Gujarat, trial is being given to the
crop-loan system based on a farm
production scheme. This seems to me
to be the best scheme, the one in
Maharashtra and Gujarat.

The point I want to make is that
so many different criteria have been
adopted in the different States to de-
termine the credit limit for an indi-
vidual farmer that it has introduced
an element of arbitrariness in the co-
operative credit structure. In order
to prevent what amounts to discrimi-
nation against the farmers of some of
the States, it is essentia] that the pat-
tern of co-operative credit institutions
should be uniform throughout the
country. Credit should reach the
smallest farmer, and there should be
some effective form of linking between
credit and marketing of agricultural
produce,

Before T leave this subject, I would
like to offer one last suggestion. A
large number of cultivators are not
owners but tenants or lessees of the
owners or of the Government. They
stand in urgent need of credit, but
because they are not the owners, they
cannot get any loan from institutions
like land mortgage banks. I would
suggest that identity cards should be
issued to them, giving the area under
cultivation which they manage These
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identity cards should be taken as the
basis on which they should be given
credit. If this card system is extend-
ed to the rest of the cultivators it
would not only make them less cul-
nerable to the whims of the revenue
officers but it would help in curbing
litigation on land and would facilitate
land record operations.

I now come to the Government’s
policy with regard to the manufac-
ture of tractors. At present, there are
three plants in this country produe-
ing tractors, ang the fourth is going
to come into production wvery soon.
‘What is more, the Government's policy
is that we will go on giving more
licences. I am all for increasing pro-
duction, but I am dead opposed to
having more plants and more models.
At the present stage of our develop-
ment, the demand for tractors is
rather limited and the most impor-
tant factor in expanding this demand
will be the price of the tractor., What
is the price today? I give you one
example. A Massey-Fergusson trac-
for, assembled in India, costs more
t.ha.u Rs. 17,000, while the landed cost
of the same tractor in Ceylon is less
than Rs. 9.000. What is tke reason?
The reason is that the assembling
plant is not utilising even 25 per cent
of its installed capacity.

In view of this, the sensible thing
would have been to have no more
than two or three plants so that there
is np surplus capacity and no idle
capacity and the productive capacity
of each plant is so large that the cost
of production of the tractor goes down.
The number of models also should not
be more than one or two at this stage.
‘When we have a network of service
stations and a larger market, other
models can follow. But even there
every care will have to be takepn to
see that the spare paris of the differ-
ent models are standardised and as
far as possible, they are interchangea-
ble. Let us not repeat in the case
of traclors the mistake made in the
case of motor cara.
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Another point I would submit is
that we shoulg import tractors only
of a make which we are going to
manufacture in this country. At pre=-
sent, the policy is that we import
tractors and we assume that the life
of a tractor is 10,000 hours, which
comes to about 5 years of working
and the import licences for spare parts
are given accordingly. Now as a mat-
ter of fact, in I'ndia, tractors are press-
ed into service for as many as 15 to
20 years, If the supply of spare parts
stops after 5 years, the tractors are
stranded. They cannot work. The
problem will become much more
manageable -if we supplement the in-
digenous capacity with import ¢f the
samys makes till production can take
care of the entire demand.

Only a farmer-oriented policy can
boost agricultural production. When
we admit that the results of the efforts
of the last 12 years hawve not been
exactly satisfying, then we shoulg ask
ourselves whether the fault does not
lie perhaps in our approach. Land
reforms, for instance, have yet to be
implemented throughout the country.
Unless the tiller has security of tenure
and unless consolidation of holdings
has been effected, how can we expect
quicker results? Then there is the
question of prices. Why should we
always get alarmed whenever the
prices of agricultural commodities tend
to rise? Tampering with the price-
production mechanism often tends to
perpetuate the very scarcities and
high prices which they are intended
to remove. Production wil] not go up
if the farmer does not find the price
attractive to him. Ewven if the price
is g little high we should not grudge
the farmer gaining a little extrarpur-
chasing power in the process. Price
is the key incentive but if the Gov-
ernment wants its price policy to have
an impact on production, it must an-
nounce these prices in advance of the
sowing season. By waiting till the har-
vesting season, the Government’s
price policy can at best respond to
a given situation, instead of exerting
its due influence in shaping #.
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" Of late, the Government appears to
be pinning its faith on the “package
programme”. Sir, I am a supporter
of this programme, because it is aim-
ed at maximising production in the
shortest possible time, but I feel we
have to guard against i‘s being de-
bunked owing to faulty execution. We
must remember that the agricultural
officers in the Sta'es are not fond of
this programme, because they feel
that it has been imposed on them
from outside. Besides, it is encoun-
tering political resis‘ance as wel], be-
cause it means that those very dis-
tricts which are already favoured by
nature in the matter of agricul*ural
production will also get preferential
and concentrated attention and help
from ‘he Government. So, the other
districts instinctively react against this,
The position is not too bad now, but
when the ambit of the package pro-
gramm, is extended, the resistance
will increase. So, the Government
should give thought to this matter and
if it could hold out some assurance
tha* non-package districts would be
given preference in the matter of non-
egricultural programmes much of the
resistance to the package programme
woulg go.

Finally, 1 shall briefly touch upon
a very vital subject i.e, family plan-
ning. In spite of the advance In
science and technology, we would be
ill-adviseq to ignore the fact that the
land is not inexhaustible, and if the
population keeps growing at ‘he pre-
seni rate, we may soon reach a point
of no return in so far as food produc-
tion is concerned.

Our policy on family planning ap-
pears to be to wait till industrialisa-
fion brings about the desired change
in the attitude of the population to-
wards producing children. This has
happened in the west. Prior to the
industrial revolution, the countries of
the west too hag high birth and death-
rates. Industrialisation led to a re-
duction in death-rates, but the point
to note is that birth-rates did not come
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down to near-about the death-rates
for 100 years. In India, we are today
in the second phase of low death-rates
and high birth-rates.

If India is to follow the trend of
Europe, it has been estimated by ex-
perts that there will no significant re-
duction in the birth-rate for another
20 to 25 years followed by a gradual
decrease. This means tha* we shall
pass the 1000 million mark during
this century. I ask our planners:
don't your hearts quake at this figure?
If any one single factor can materially
change the entire picture of our eco-
nomic development and increase the
levels of living, it is reduction in birth
rates. At present we are doing no
more than tinkering wi'h the fringes
of the problem. We cannot wait for
a natural decline to take place. It
would swamp us. I would ask the
planners: How are you pgoing to
force the pace? Wha* is your policy
in this matter? Why do you always
shy away from it? We must come to
grips with the problem, without senti-
ment and superstition. There is no
time to lose.

Mr. Deputy-Speaker: Hon. Members
may now move their cut motions re-
lating to the Demands under the Min-
istry of Finance subject to their being
otherwise admissible,

&t fem gz (weEege) &
WEE FTEIE
“fr foa weaTem ST & wewa
|IT &1 27 7T T 77
s

[Arm aar afasaw ma ==
a7 & 1§ 9o FT AT (AT FIH
FT 0 ¥ # wmEAar (1) ]

Shri Sivamurthi Swamy (Koppal):
I beg to move:

“That the demand under the
head Ministry of Finance be re-
duced by Rs. 100.”
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[Need to reduce custom duty on agri-

cultural machinery and  imple-
ments (5)].

“That the demand wunder the
head Ministry of Finance be re-
ducegq by Rs, 100.”

[Need to erport handloom and cot-
tage industry products without cus-
tom duties on such goods (6)].

Shri M. R, Masani: ] bez to move:

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Injustice done to Central Govern=
ment employees in ‘C’ class cities
in regard to the grant of house rent
allowance and compensatory allow-
ances (10)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Grievances of agents and employees
of the Life Insurance Corporation
(1]

“That the demand under the
head Ministry of Finance be re-
duced by Rs, 100.”

[The intended move to shift the Divi-
sional Headquarters of the Life in-
surance Corporagion from Rajkot
(12)].

wt frs= gz - & wew w2
g:
“fE wEw AT F AT w4
Hqoo®d F g T @ Ma 1"’
[fFemat &1 o017 WX wE W FT
TSI (9¢) ]

“fF Ty AT FT F wena
/T & F27 FT  &G7 77 =40
wry ("
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[ &t mfas zam oy #@
gaHRAar ()]

Dr. M. S5, Amey (Nagpur): I beg to
move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Finance be re-
duceq by Rs, 100.”

[The problem of declaring bonus to
the policy holders of the Life In-
surance Companies under fwo dif-

ferent schemes—provisional  and
final (18)].
“That the demand wunder the

head Ministry of Finance be re-
duceq by Rs. 100."”

[Lumpsum provision for city com-
pensatory and house rent allow-

. ances as a result of re-classification
of cities (19)].

Shri Sivamurthi Swamy: I beg
to move:

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Need for change in the policy of in-
..direct taration on essential provi-
sions of life (28)].

“That the demand under the
head Ministry of Finance be re-
duceg by Rs. 100"

[Increase in budget provision for non-
productive and adminds.rative pur-
poses (29)].

“That the demand wunder the
head Ministry of Finance be re-
duceq by Rs, 100"

[Need for allocation of more than 50
per cent. of total budget provision
for nation building activities (30)].

“That the demand under the
head Ministry of Finance be re-
duced by Rs, 100"
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[Need for removal of indirect taxes
on yarn, cloth sugar, kerosene oil
and other necessarjes of life (31)].

“That the demand under the
head Ministry of Finance be re=-
ducedq by Rs, 100.”

[Need for sufficient provision for loans
to agricultural people (32)].

“That the demand under the
head Ministry of Finance be re-
ducedq by Rs, 100.”

[Need for change in budget policy to
provide more amount for develop-
ment plans for agriculture and vil-
lage economy (33)].

Mr. Deputy-Speaker: These Cut

Motions are now before the House.

sit fore fa e Y waveme wgiem,
eATT AT {5 & g arae gk
MEFaga d @x arag & | F 7o
F-HIA FT AT F@ ZC W 41T A
oy ¥ w9 W= ) @ e
g1

T TF ZATL 5T F AT AT
Feafar F oFX F AR AGS
gHll, 99 aF g q5F ¥ ErEr
erfFr #1 cArfAT FT A0 TG g,
aq T ZHIT AT qET § @ oar
UG FT AT AE FTAT | gAY
U H AT A 4 FY AT qEYR
97 T AT uT g7 AL e &
T T4 3T FT FFEAT I T oA
2@ T d ) g WA 7 awre A= fwa st
g TH QIAIT FR ¥ gA W aw
F ST w0 EES § g
ey # Ama-fafeen cfefadm o
g wfafag o feaan @< frar smar

&1 A g A e e A, 985
£3" AT “fra que o A%, 9853
¥ F o g, ot @2 fene
fafrees & <@ 9= & Teq 9% & QT
T o # g7 &t At & awie F1ooA-
ey femmm e A w
e & o & are ¥ foos 57 & a9y
e § §2 & qTHA 41 T &g
g s fEaasggmwmam &
BrF FRIAT AN wHS § R ogw oA
FTAEHITF T F FH W, GOF &%
wfrmetr R R ag g
7ar § fe fem-fafeew ofiefadty siv
drae afafay o ot qwa0 @9 feaw
AT g, 9 S ®R IqAwiew
WIS WX AT s & s
T & W QA T wefafwge
AR qE-aEfRET oy F fag @w
T sraT & 1

1E%R-%3 # 9l I q¥c0 FUF
¥ FT a9e q7 IWH Aww fafeEw,
TRATAF qvE graw afafew & fag
ATy IYELY FUS O WU 4T |
o & A1 9%, feFavd & am 9y,
oifa® 1 97w F7 THT FH X
A X WY ZFW al @S g At
et = T maw it @ SEET jY
Tviz £ W9 A fafesw Qe aae
afefm wET T ¢

¥ qEeTT WERT § WO FOAT ATEAT
g, foedt qrva W@ ¥ @, @10 @F
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[ Faraaf =t |
wrZan § afs Wy g w aw e

A T AT A [ FIAT A2 E
W T4 ¥ ¥ oar3r dmr AWA
faic=T ¥ s T T FLE) TEF
Fratnr soat oz, wara F 397 Fat ™
qHF AL ¥ FIET TAr AT qAF AT
o A 7O 97 5 T 77 AT
w1 A9z FA, T AT FY gy 2 wva
wFL {177, 7 feIyTHz w7 A7 A2
|AAT KT | IT LT F A3 AR AA-
w3FzT ar fad TrwfAEaT F F
oF BFY F0F arar a9 FZAEA

qe33-5¥ ¥ W1 77 Prar a0
&, 9F i W9 3G | WA AR A F
vF Fa7 fafesm & #4177, Fiaq
wfafem & i 0 @y o s =7
o1 | 3% forg F29 3.4 FUT AN
TY T A AT 95 TEAZ &1 T FAET H
A 57 792 %7 T@r 747 47 | ¥ TH
Faz AT FA G FT 9= THI D T}
T | IT AT F WAL AT XAT AL HY
w97 gFw, FR oA ¥ oot
wIHATd TAT W "aon, PR oAy ¥
A F1 FAT 50T A FAI, A A A
7 F1 FgAr frar =y wEw ? g 77
TAT ¥ E¥1 F w7 F G0 q@ A7 F7
¥ & A7 37 A a7 w7 a7y
AT A7 F1 w307 A0 AL E, 7T
Fexasiiz wear =t &, afas zfr &
q7F F7 TAT FAr M7A § Aafpw A
T AT E T 37 A0 et v A g
w1 2 ) e fafeeT @ w1 # fes
WT AT FioFH FS TG E

vy fafeen ofefadie & wn ?
zag feadr & 9 W sy @ AR
fegdr € s 9 mivs o w7 o
@ § ' & woRy @ amw oft @

T s femilzm oX o W
AT @A § oF B ZR § RAAr on
a5 & 1 T, feemis & g
Fm, tiFaTy, el oy ey &
FM TR AT T E | A AT A Y
Far faar =Y a3 3 & F ol @
M 9T, X & FAT ISA F A X,
o ERTA a7 @ & A aX fadi
FT YA FTEA Wi 3§ oNHA wAA A
FRAFAFE 1 Mgt aw s @
¢ 9z feqomdz @ fag a1 Adf
W@ | 5T a6 W sfaeg woil & fae
T & § A8 F349, 71 a5 5y SR
i ¥ 7w waY =w F Afd ¥ W[
Fr gaft af T 8T AMFT WA
FTHATT AET THAT A FIA

79 fa e, gRriiAE e W
gfafas wr &——

“This head accommodates ex-
pendi ure (including grants-in-
aid) on the various nation build-
ing economic and social services,
such as, Forests, Ports and Pilot-
age, Mercantile Marine, Light-
houses and Lightships, Scientific
Departments, Education, Medical,
Public Health, Agriculture, Rural
Development, Animal Husbandry,
Co-operation, Industries, Aviation,
Broadeasting Labour and Employ-
ment, Community Development
Projects and National Extension
Service including Local Develop-
ment Works, Multi-purpose
River Schemes, Electricity, grants
to social welfare organisations,
welfare of backward classes, assis-
tance for scarcity affected areas
and for natural calamities, rehabi-
litation of displaced persons, wel-
fare of scheduled tribes and deve=
lopment of scheduled areas, eco-
nomic rehabili'ation of Tribal
Areas in Assam, and Industrial
Housing.
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The trend of expenditure on
Nation Building—Economic and

Social Services since 1956-57 is as
shown in this Table.”

Ay war & fF qRus-we §
93¢ FIT w0 @9 = &7 77 ar
oI qe§3-%3 § Y& F7rs @« frar
ST T g | T AT THET & A WA
At F4 3T 2 | fad 9 T 7T
o fr & forn @ % 1@ £ W AT
T Y =3 TEE 3, 78 Wi usfafTe-
feg rorfaw gema FT @ & A FE
QAT g 6 s aF W T A w7 g
S 9T G TOAE & Sqrar @ A 7
& o1 T qaw vl T AW &
AT qF T FT WSAT AGT BT qHAT 2 |
& ST wAT § wgn e g fx o
Qileea Gz § WY OH I AT
TAFT ¥ ax &, A vhtwewfoe foAw
AT § 99 9IEE FEE T 8,
Rt Tz & o= 9% Wil faer
T, I T MY WL = g A
' I Fw g AR e o &
Frfa A& FLT T FFAT F | 95 THS
& sfafsa @ ad F0 0F w6 g,
ST & AT T /T AT TAT ST
®Y GIET AT &, I FT AGA IITATL |

HEIGRT M F g Wes {9 9%
Fle ¥ AEA E | T AR AT
wgrer W foama § & & 1 fow faw
Tgi 2 gefy Atz w1 g oy 4
o qevs ¥, 7 faem w1 g0 fawr
ot W 7 f3 1 q A qr | A
sgatR @ F b yw e fefr
T 78 frmr w7 ¥ 9 faa wefirr
N F AT & AgE § 99 waieEl
9y | Aol w7 wwH & Aent ar
f& T I% o8 w0 | FEE B &
OF ST & 7 o w09 e 37 faw

295(Aiy LSD—S.
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FT R faam o7 | a8 &&a wr ar, ©@
WTOHT GATAT ATRAT §

“At the appointed time in the
morning  the Ministers arrived.
They were received by the lady
members of Gandhiji's entourage
with garlads of handspun yarn.
The message which Gandhiji had
written out for them in the morn-
ing, it being Monday his day of
weekly silence, was read out to
them. It was his ‘instrument of
instructions’. Brief to the point
of baldness, it ran thus:

“You have been in my
thoughts since the prayer. Abo-
lish the Salt Tax".

w1 g7 oy S Ay A
F@-ﬁwma’ﬁﬁﬁa
e € W g < it & e
G i gmm o T § 7 gma wr o &
ar oz Jm g fF 9w faw o 9w
faame # 72 av f5 oarfaw owET
TTET W THEET W AYE | AT
FT TN ¥ AT TG &, A SO@=>-
qahit FEgd § 39 wE 9% fagaw o
QIAT5d FHET N W &, 9 SeaT &
T § qE AT e, g v &
AT FLT qTHT AT TG EAT E, FAH T
T GFAT & | HIHT {OHTE a9 g fF
X3 9T AR CFERT I H AT
T THT FT R IET 2, TIHEE
e & grer gaT €, oY wad adw
ST 9T AT T & A A AT
TEHT T A T @R

=T g AT @ fer 7 A
@I foFTE a% o e 9w ey e
a1 #w 7 faar @ Afew fagdt @ dm 9
# 8 ge ur g WAL O A qE ger
T § HIS UC ¥ ALT GO T R )
o &1 AEY A 9% Wi e = e
TR T A fey A § 7 qE e
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[t faamfar wamdt]

7' | T wraw arn 2 e faadr o
GELT T # oA AT AT W
AT 7, WK FEew ;wfy 1 dur Fo4
S T AT W & W T 99§
37 waw fa=r% mow T Fm a7 € )
Fii ¥ ave ¥ Taf & 0F 95
o ¥ 939 s e @ &, fova @
€S 7T | T O FT WA 41T g
wq & o g | wfea o TEE
ey 9 W1 W §, T @ fEF o
wifiek & 1 557 aF & aweE § ST A
&1 wew 7@ a1 f& o ® fag S
WTAwF T §, I 9 & A T |
Tg WY IF AT AT A7 G O T
T aTg HT g fraar a1, 99 99 g
o7 wafs 7T WEHT @ WY § RO
frrafe & forar wzan o, o<t @ o
W A ¥ W S faa e w5
o1 Tw T T WO HA o e S
WY # T g A aver g W A
Ea T @t i W S IAE -
TRATA FTAWT A F6 1 fFa? W ag
ferg & st T o7 5 9 AR
|y 9 9 et o fet a1 S
T CETET ¥E AG AT el W
TRAE A T R FTTTAH
w1 aFdr 8, o w0 & faw T
w1 I g g, v A e wwdt @,
wuTTETEr s ogfaw & #1 faw
TR T I G0, TG AL W wwAT
&, <Y gureATs A DE TR AT &,
LT T AT § WA FT TR
FLETT TG A AHAT § | WS A
eI FY AT ALHIX &, IEH a1 79 TR
) i g & T afed 9 TR
et s fe qer ox o e wfia €Y,
T A IW TR P I FA H 7D
wfid |
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el e iy of 3ot ey
ferga wue wfewrey 1 'foga smeafafedn.
TFz @l @ ¥ wiwam 34 g
T A% fears H o av i 2% =2 4
HEHE FNFZETE | AL AER & AT
ot warat & AFdom g, T &
¥ araraT € 97 A1 &1 aw faEr
ST 1T W1 SERT @ 39d @z fEar
T wdraw TeAl ¥ qwe W
qEi w7 @ ) A FAR A §
F ydl wx ¥ F 1 AEI X
ITAAE O A AT FFE A
T @ F faewd s R
g ¥ s @ oo ar A e
s dxz F1 wfEw o § wiEy
TEE| A% F9 & A9 Tg FTAA TI0>AT
T g, *fFw #w s faar oo 9w
& wfET #1 oo fad @t oads
F oW arF @ ATAT | oA gy
0% ¥ a1 wae @ 7 fer Jfae
9o, Yo FYAT FAET WX faaam g
W I AR T | THR AT FA S
ferdr ot woE TR TErRE 9§
T g g% faars fosms o @
fF § g7 gFM ¥ oo, 00 Fo AFT
fowma AT gEid &1 R d9 &
wraew ¥ AT § | S S SoE a1
¥ oot foram a7 SEF AT AT AT
wFT 3@ Y § T A agh o
& FHT AT IW Fi¥ &7 AT A fazgr
T foar | goffedt & w0 & avw
W ' R A fear WK SEd we
W A BT T I9aT § | @A
wafm o oY T T | SER
faoms qoF 1 SATET ¥ AR AN
Fo ¥ for oy Foggeedt = T
mar fowst & s9F 09 T E 1 W
T IH FELT FT AGH F oA F a0
e & @1 mw wfed fFoqe, u,
¥, 3 e fome o =g, /13§ e
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&7 HIEH IFT T G TC FoAl T
F | O &% W9 qAfaal F aql
gamyara g, Afrwagd fF
St BT Fix AT A FT FTH FAT &
FAHT T W< a7 | F TR AEAT
fiF w1 aFAEsAT a1 T S
93 X AT 1 FAT a7 foar § 39 )
aFdr & Feir a5 fAd

ot wafar & fer o7 A el
qurera & fay 43 w71 qeara faar @
g9y fo &fme oifrr & for g9
FUS I | 7w dThAC & faq
A TUT  ETT | HWUA SEIEIO
feam ¥ fag wvar wwm foar &, @
T g | & qee g g fF A fe
afgan & widt # qEawrd € 7T §9
v foar 2, #1 § qEAETd @@ T
waAr St faar & arm g o §
T § ag gATT AT FT G 3 FFAT
fr,_ wfwet wifmr & fod a9 a2 7a-
g FTaY O AT Tt I
WA ¥ qomg o fefeadr geaw §
fedfmt I=d & 37 ¥ ww g
FEE | I WA TAE aEEW
FIF T WY T F1H 740 FE@T T6d
§ | T9 9 ¥ qa1 I, 4F A K
QF WITHY T ¥ Wlo X F oY TOHAY,
Fff & fos U@ fawdt qfwe @
Twd g W g AW e,
T A dwar 99 9 98 AW &
fagew &1 AT FIT WG FT 97 T
FT G E & 9w g ol v g )
& =rgan g fF 3w 1 A awT Wl e
wiat 1 § vEa gfee & <fr § o,
e wa & gfee §, s T
1 wiex faft &t grrorfA ey
T &Y Y | o TF W9 Yo Fowe
T wifar &1 et F far fod A
W@, TN 3 qfEaw ¥ 9,
T aF AT i GEagd g
Tt g § | Amwy I ANy
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TR & Al W g4 FWE 99§
aw= faar o

Shri Earuthiruman: Mr. Depu'y-
Speiker. Sir, in supporting the De-
muads for Grants relating to the
M nis ry of Finance, I congratulate the
hua, Minister, Shri T, T. Krishnama-
chari, for having come forward with
very good tax proposals. This port-
folio, Sir. is now in the best hands.
Even in the event of a world govern-
ment, he is the fit person to be the
world Finance Minister. I congratu-
late him for being the best to handle
this portfolio.

Sir, as my hon, friend, Shri Morarka,
mentionel the other day in ong of his
speeches, there is tax all round: if
I save there is wealth ‘ax, if give
there is gift tax, if I spend there is
expenditure tax, if I earn there is
income-tax ang if I die there is
death tax. In spite of all these taxes,
we are prepared to pay the tax wil-
lingly and happily provided every
naya paisa collected through the taxes
is put ‘o the best use with the least
wastage. The Government should see
to the best utilisation of the money
collected through thess taxes for ‘he
good of the nation and the people.
They should not waste any money.

Tax evasion is a thing which should
be taken note of seriously. At least
25 per cent of the new taxes could
have been avoided if there had been
no tax evasion. Omly the innocent
people suffer. Ever so many charges
are brought against innocent people,
bu* those who actually evade do it in
a nice way and get away as gentle-
men. The Government should see that
tax evasion is stopped once for all
They shoulq put an eng to tax evasion.
I hope Shri T. T. Krishnamachari will
be successful in seeing to it that there
is no tax evasion in this country.

I will now confine my remarks only
to planning and agriculture. In spite
of our three Five Year Plans, in spite
of spending several crores of rupees
up till now we have not achieved
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the target set for production in food-
grains. Wha' is it due to? It is be-
cause thare is something wrong some-
where. The members of the Plan-
ning Conmission with all due respect
to them, I must say, have not realised
where they have gone WIong.

They talk about the es'ablishment
of a socialist pattern of society. They
have fixeq a ceiling on. jand. They
have fixed a ceiling of Rs. 3,600 gross
income from land. While the mem-
bers of the Planning Commission
themselves get a salary of about Rs.
40,000 per annum, is it justifiable to
fix only Rs. 3,600 1n the rural sector.
When people get Rs. 40000 and Rs.
30,000 as emoluments, they fix a ceil-
ing of Rs. 3,600 for the rural sec-
tor. That is why there is no parity
between the urban sector and the
rural sector. It is becauss the rural
sector is not properly represented
here, there is no agricultural lobby
here. They can do anything and the
rural sector pcople simply obey. The
members of he Planning Commission
even fix the prices for foodgrains to
the producers. The Communist Mem-
bers say here that the prices are rising,
the prices of commedities are going
up. May I quote from the book re-
cently writ'en by Shri C. Subraman-
iam. In that book he says that in
ltussia cne seer of tomato is selling
for Rs. «0 one seer of cucumber for
Rs, 28 and one dozen of eggs for Rs.
25. In Amerira for an ordinary meal
people have to pay two to three dol-
lars. In India for one rupee we can
g2t a gocd meal. It may not be a2 meal
in Ashola Hote] or some other big
hotel; bup an ordinary man can have
a good sjuare meal for a rupee.

But thus: 15 no incentive for the
agriculturists. They only show lip
sympathr Everybody shows lip sym-
pathy to the agriculturists. But what
practica] step has been taken to im-
prove tke lot of the agriculturi:ts?
As far ag the industria) sector is con-
cerned. hae hsen growing. Cities
are going up like anything, They have
built multi-storeved buildings. There
is no ceiling on urban income. A man
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can own hundred houses and earn
one lakh of rupces. When they say
that there should be a ceiling on the
income of the poor agriculturists in
the rural sector, is it not proper that
they should fix a ceiling on the urban
income also? There is dispariiy in
everything. It is high time that ticy
realised it. They simply say that they
will do this and they will do tiat.
But they do not do anything because
they think ‘hat if they satsfy ihe
urban people who are politically con-
scious, it is enough, They should rea-
lise that agriculture is the backbone
of the country’s economy. If that is
neglected the nation will have to
suffer. But their policies are such
that they give benert to the urben
people, the rich peopie and not to the
peopie in he agricultural sector.

For agricultural sector, they say
they have spent Rs. 150 crores, for
Bhakra Nangal project. They have
spent Rs. 170 crores. There is a
cement industry growing; it gives ¢m-
ployment opportunities to the lab-
ourers. Only 10 per cent of the capi-
tal expenditure will go to the benefit
of the agriculturists. If they do not
spend so much on Bhakra-Nangal
Project, what would have happen-
ed to the Cement Industry; what
would have happened to the engineers
and sp on?

They should see that they establish
an Agricultural University for each
State. There should be education for
the people who wish to take up to

agriculture.  Sir, I am g farmer of
this country who lives on agriculture
and I do not have more than
25 acres for the entire family.

After my graduation,
agriculture. I advised my son net to
take to agriculture. It is better {o be
a labourer in g mill than to be an
agriculturist. There is no parity at
all even after the land ceiling. The
maximum has been reduced to the
level of an Upper Division Clerk in
the Secretariat. Our poor peasants
are reduced to the position of the poor
chaprasis in the Secretariat.

I had to ®o tO
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An hon. Member: Worse
shaprasi!

than a

Shri Karuthiruman: I Sand cor-
cected. They are reduced to a posi-
tion worse than that of chaprasis.
This is the situation. The Planning
Comumission memberg do not know the
A, B, C, D of ggriculture at all. They
do not own a single acre of land. Are
they to dictate to us when they really
dg not know what an agriculture
means?

Now 1 come to rise in prices. What
is the rise in prices? What was the
budget proposal in 19407 It was only
Rs. 150 crores or so. Now it is Rs. 2000
crores. The tax-paying capacity has
been increased ten to fifteen times.
What was the price of the foodgrains
in 19407 Now has it been increased
by 20 times? What is the purchasing
power? That also has been increased?
Of course, in certain sectors, there
is a suffering. It is the duty of the
Government to see that they subsi-
dise for the foodgrains. They have
not taken into consideration the cost
of cultivation at all. It has increased
by ten times. It has been repeatedly
mentioned that the industrial sector
top most priority should be given. Of
the total generation of electricity, 60
per cent is given to the industrial sec-
tor vwhile only 30 per cent is given to
agricultural sector. Industrial sector
p2vs 4 nP. per unit for the electricity
consumption while the agricultural
sector pays 8 nP. per unit.

Shri Ranga:
unit,

They pay 14 nP. per

Shri Karuthirnman: The hon, Fin-
ance Min'ster said that the electricity
for rural sector was subsidised. In
gpite of the subsidies having been
given to the agricultural sector, we
have not yet achieved the target.
.What is it due to? Unless and until
you give a fair price—a remunerative
price—for the poor peasants, we are
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not going to achieve the target of pro-
duction of foodgrains. Have they com.
pared these things or referred the
matter to the Government Agricul-
tural Farming Institutes? The Plan-
ning Commission say that the cost of
production of rice t0 a peasant is Rs.
18 per maund. Production of food-
grains cannot be improved upon with
this Rs. 16 per maund of rice. They
also say that they have increased it
now by about Rs, 2. With this Rs. 2 in-
crease they say they can achieve the
target. What is this Rs. 2 for? They
have given this Rs. 2 profit for the trad.
ers. The price policy of thie Govern-
ment is neither consumer-oriented nor
producer-oriented but it is trader-ori-
ented! They are afraid of the traders
because they threaten that they will
surike. They want to adjust these
things. When they say that they have
increaseq the price by Rs 2 they think
that they wil] purchase from the pro-
ducers. If that is the case, why don't
you categqrically gay that this is the
price for the producers! When the
Planning Commission fixes the ceil-
ings, they have tp see that proper
price is given to the producers. But,
it iz not so. Take for example Ras.
3,600 per annum as the maximum ceil-
ing for 3 farmer, while the Planning
Commission members get with their
salaries and emoluments Rs. 30.000 per
annum. They can even send them
to foreign countries. But what can
poor people do? 1 am a father of six
children. How can 1 educate my
sons? It is necessary that they should
fix a ceiling on agricultura] income.
But they should see that the poor
peasants’ sons are given free educa-
tion throughout from the beginning to
the end,

8hrl Ranga: But they won't do.

Shri EKaruthiraman: They should
plan well. I am prepared to accept
the ceiling of even Rs. 1,000 on agri-
cultural jncome. But they should see,
that after fixation of the ceiling of in-
eome in the agricultural sector, all
people irrespective of rich or the poor
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should be given free education, free
boarding and lodging, etc. Let them
tax the urban peopls and let them
give the tax for the benefit of the pea-
sants. Here they say that they have
taxed the urban people. On the in-

dustrial sector, do they make a pro<
fit of Rs. 3,000 after deducting all these

taxes? They are changing the models

of the cars every year. We see with
our own eyes highly placed people en-
joing all these things but, yet, we have
not put g ceiling on urban people in
planning. There should be parity im
all these things. It is high time that
we plan in such a way that there is
no difference between the agricu]turq
sector and the industrial sector. We
should see that in a socialistic pattern
of society everybody should be given
equal opportunities in the matter of
education etc. Even the great poet
‘Kambar’ had said the following and I
quote:

“Ellarum Ella perun chelvam
eithadale.

TMlarum Illai Udaiyaram Illai,”

Everybody should be given equal ep-
portunities and everybody should be
educated and should be given full
scope in this regard. With these Plans
we shall improve the country. The
Finance Minister is 3 very able man.
It should be categorically made clear
as to what price is to be given to the
poor agriculturists. The Planning
Commission say that there is an open
market price; there is a controlled
price; there is & procurement price
end there is a price support for the
foodgrains. They have given the full
price for development of animal hus-
bandry, poultry farming ete, for Com-
munity Development, such ang such
funds shouldg be given. I would sub-
mit in this connection that there is
waste going on in the Community
Development. We have given employ-
ment opportunities for some people.
It is a good thing that these people
are enjoying the employment oppor-
tunities thereby making the rural
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people’s life more expensive and more
discontented. Here we should see
that we utilise the tax payers’ money
to the best possible manner. We should
see that there is a parity in every sec-
tor of life. Technical ang other edu-
cation should be given to all the
people. What have you done for the
educated agricultural people who
have taken to agriculture? They
should be given all facilities such as
providing of tractors, supplying of
fertilisers ete. Fertiliser price should
go down. W are prepared to pay the
price for that provided we are given
a fair price for the produce. Unless
and until you give Rs. 15 per maund
of paddy, it is impossible to achieve
the target in the foodgrains produc-
tion. Peasantry is the pride of this
country. Hence we shoulg develop
the growth of peasantry rather than
destroy it. As far as this is concern-
ed, the Planning Commission should
see that for the betterment of the
peasantry, they evolve the best poli-
cles.

Mr. Deputy Speaker: Shuri R, C.
Mallick —Not here. Shri P. G. Sen.

8hri P. G. Ben (Purnea): Mr. De-
puty Speaker, Sir, I am glad that you
have found time to call me. Sufficient
emphasis has been given here times
without number to the agricultural
sector. There is no doubt that it is
of the utmost importance so far as
our rural economy is concerned. What
has government done in this regarg in
80 far as schemes and other things are
concerned? My predecessor hag said
that this sector has not been touched
as it ought to have been done. From
what I could gather from him it
seems to me that industry has become
a burden upon the agriculture. It may
be argued as to why is it so. I find
that the agricultural people have re-
mained almost the same while all
others have gone up. A radio, a watch
and a cycle he must purchase ag he
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has to come up to the standards of
time, no doubt. These and other things
.are being manufactured here. consi-
derable progress hag been made in
regard to gteel and fuel and they are
-t0 be congratulated.

.14 hrs

There is a drainage, an outlet for
-their incomes; but there is no filling
of their pockets. We also stressed
-upon this point that there is no indus-
try, so far as I know, for agricul-
‘tural implements. Sp far zs planning
is concerned, my point ig that though
-our Home Minister now, who was the
Planning Minister then, is succesful
in sending a cycle to the villages, he
has not been able to give the improv-
-ed implements pf agriculture to the
villagers. Even in regarq to tractors,
-our hon. friend, Shri Pant, was tell-
ing us that in Ceylon the cost comes to
.Rs, 9,000 and here it js Rs, 17,000

So, from whatever angle we direct
-our vision, we find that these things
are going out of our reach. Then,
when we cast our eyeg towards our
‘States, gso far as the Plan is concern-
-ed, whether it is industry, agriculture,
irrigation, power, panchayati raj or
<ommunity development, we find a
very said figure at the lower levels.
When the plans are put before us they
are all right, in actua] implementation
we find they remain only on paper.
“The other day we had a conference on
Tural electrification which wag con-
vened by Dr. K. L. Rao. Hon. Mem-
bers of Parliament were there. There
I found our hon. Minister of Irriga-
tion and Power, Bihar saying that he
has been able to create g huge amouny
of power a giant but he has no means
for an outlet, that is, he cannot reach
this power, to the homes. If this has
to be the trend of our planning,
everything becomes null and volid at
the bottom. You are successful in

generating power. In Barauni you
have been gble to generate power; but
then there is shortage of equipment,
transformers and other things, and the
power cannot be given to the homes.
‘We find. the wiring is going through
the villages hut it 14 said that there
is shortage of transformers. This is

CHAITRA 27, 1886 (SAKA)

for Grants 11478
the pitiable plight in which we find
ourseives, though much can be said
about performance gnd achievements.

We find certain roads are there;
buses ply on them and the villagers
who were long accustomed to walking

’ to the courts can now avail of the

buses for going to the courts. That
much is there; but then their pockets
are being touched. Again that is why
the court affairs and litigation have
become a costly affair. At least Rs. 4
to Rs 5 it costs them to and fro. If
a day is gone, Rs. 5 are gone out of
his pocket. If the" cage is adjourned
for that day, Rs. 5 plus the pleader’s
fees and everything is gone. So, 1
find that the day-to-day life of this
section of the people is becoming mis-
erable. That is what I want to em-
phasise,

I come from a very backward dis-
trict, the District of Purnea in Bihar.
Bihar itself is a backward province
and Purnea has been declared to be
backward by the Government. In
1955-56 a plant for a co-operative
sugar mill was given to Bihar and that
was in my constituency at Banmanki.
But then, up till now I do not know
what i8 going to happen. Nothing
hag come out. I learn that they have
acquired the lang and they want to
purchase the plant. But I do mnot
know what happened thereafter. It is
said an expert committee went there.
Some remarks and noteg werg circu=
lated to the effect that this area would
not be able to produce sugarcane; the
expert committee went there, probed
into it and gave a report that there is
sugarcane cultivation there existing to
the tune of 4,000 to 5000 maunds. I
again hear that there are two opinions
—one saying that it is 4,000 maunds
and another saying that it iz 5000
maunds, or it is 3,000 maunds and
5000 maunds. But what does it mat-
ter? There was & mill thers in
Purnea. That mill was being fed
with sugarcane by the local people.
Now the mill is not there. That mill
belonged to th- Darbhanga Maharaja
an4q Jessop and Companv; most nro-
bably, they were co-sharers. Then,
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that mill was sold and, naturally,
people switched over to jute and other
crops because they could not sell their
sugarcane to the mill. So, why this
suspicion that that area will not be
able to produce sufficient amount of
sugarcane for that mill? For that we
can take a guarantee that this wil] be
done. Even the expert committee
says that sugarcane will be available
and at present we have 5,000 maunds
of sugarcane planted there. So, like
this even the co-operative sugar mill
is hanging in the balance.

In respect of agriculture I have al-
ready said. I fing that the allocation
from the Centre to the States is very
meagre. The States’ finances are at
a saturation point. They have tappeg
all their resources. As 1 have already
told you, the hon. Minister of Irriga-
tion and Power was here. The main
purport of his presence, what I could
gauge, wag that the Centre should
come to his assistance only because he
hag generateq a3 huge amount of power.
So, in respect of agriculture and
power there is shortage, For 1964-65
the demand is Rs, 26 crores. There is
shortage of funds which the State
cannot make up. In major, minor
and medium irrigation and in com-
munity development and co-operation
the same thing happens. Community
development anq co-operation is doing
practically nothing. They have come
to a standstill because there is no al-
location of funds. What are they to
do? So far as the industries are con-
cerned, the same thing is there
Transport and communications are
also complaining that they are out of
funds. There is paucity there Even
In regard to education I found Shri
Chagla saying that the Central fund
for education was made available to
them bu! the States' funds were not
made available and that portion of the
money could not be paid. So, what-
ever iz being thought out ang well
planned, so far as implementation is
concerned, 1 find, falls short of the

. actual amount required for achieving
the Plan targets. The States’ re-
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sources have been stressed to the hilt
and if the Centre does not come to the
assistance of the States, I think, the
picture which is presented to us and
which we find from our impressions
of the areas where we go, is very dis-
mal. So, I would request our Fin-
ance Minister to see that zll these
pitiable affairg are removed so far as
these complaints of paucity of funds
from the States are concerned. He is
the custodian of Indian pockets, whe-
ther it js the States’ or it is ours,
and we look to him. Seo, 1 would re-
quest him to see that the Central assis-
tance to the State of Bihar is in—
creased at least tp the tune to which
the demand has been made. Other-
wise, there ig no prospect of these
plans being implemented.

In regard to jute, that is the only
foreign exchange earner. My consti-
tuency or my district is a jute-growing
area. The rural population, the culti-
vators, are subjected to sell their
commodities at below the market
price. Unless and untij the transport
facility is provided, the roads are
developed, the cultivators will be
getting very low rates at the hands of
the traders. Then there are also ather
middlemen. Though the Government
has fixed the price at Rs. 30 a maund
—and that is exclusive of the charges
~—at the primary markets we find that
jute is being sold at Rs. 17 or Rs. 18
a maund.

Then, Sir, the retting facility for the
jute crop is of utmost importance. 1
once suggested that in the Kosi pro-
ject area, there should be facilities of
retting so that the high class jute that
is being produced in Pakistan and
elsewhere can he produced here. The
retting facility is of the utmost im-
portance for jute crop ang its quality.

Lastly, I would again request the
Finance Minister to consider the case
of Bihar State in respect of alloca-

.tions of funds for 1964-65 in so far as

the implementation of the Plan is
concerned. I would request the Fin-
ance Minister to make up the deficit
that.the State jg facing.



11481 Demands
=t arepen fog (<) 0 9w
&y wg 2, - § weEr q€r W g
e soq @ W www fomr | & s
WY g aF g1 difed @ |

W F frarw ok wfa & fewr
IS F AT A1 UE A g, afEe
I9 g &1 FEifET a9 fEm .y,
gl s W wgey o g1 afe
Fia FT FEEg IF 3T ¥ T g,
a9 wE WA AN AU | g
F e § {1 qe qral F1 e @
wEHET § | UF A1 giee w9 &W
F HIET A TeAEIS Br 1 R,
TS 48 Fifad &1 WY, o=
aferer & @€Y Toee sTemr  gET
ifgr w7 dEE, g &1 Fifag
7 ¥ g 3w § 9% e amarEn
dure frr w1 1 7 AN A @
Al

# gvgar § v 3w § Feen &t
Faifad a3F F &3 wawa aoE
T H AT AE T GHEd T 5 |
S T & g ¥ foa S 2w
qifeai &1 g Wfed, ©F 2 &% ST
e T aE g & T AW § g
Ty v T & F-fong mw #7
gam1 wifgy, a@ifE W & wer
& & wREr e § W mEl &
a1 & | ofe g faww #r G-
famg w1 a2 7Y @ ot wx Al
&t mfaw feafa & gare 58 faan s,
q O OIW W AT ¥ £.€ W
A g

ST ¥ aer @ g sear
t 77 v 2w & franfeal #7 wo-wfe
@3 | gfz a4 wo-ufEr 7 T2 &,
@ fo s e ¥ F:§ waer @Y
ErT WX UF @Ry WA wa 5 gEr
At .qa G R, T &
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g¥w & fom fa 1 § qraar @A am,
IAFT T FOA K1 ATAAT 1T A7
T &, AfeT wgt 93 AE T, 7 AW
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Gt # oY § 1 gufag off s
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w2 1 gEfaT 7Y § e ot e
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sgaeqr g4 fgd

Dr. L. M. Singhvi (Jodhpur): In
the short time at my disposal I pro-
pose to deal only with a few problems
concerning the  funclioning of the
Ministry of Finance and the opera-
tion of planning in our country.

In the first place, I should like to
congratulate the hon. Minister for the
two statements that he has laid on
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the Table of the House only this after-
noon. They give us an earnest of the
Government's effort to secure better
utilisation of foreign assistance made
available to this country and also
give us an indicztion that Govern-
ment are willing and determined to
make a sincere effort at pursuing the
problem of monopolies which is al-
leged to exist in our country.

I should like to draw the attention
of the House to a pivotal observation
made in the report of the Committee
on utilisation of External Assistance,
1964, In concluding their report, the
committee made an observation, which
I think js of central importance. The
committee have said:

“We would like to stress that
improved aid utilisation depends
not only on streamlining the pro-
cedures but on raising the level of
efficiency of plan implementa-
tion.”

1 am happy that in the statement laid
on the Table of the House this after-
noon, Government have indicated that
they have accepted most of the recom-
mendations made by the Excise Re-
organisation Committee, and those re-
commendations which have not been
accepted are being noted by Govern-
‘ment, and Government have indicat-
ed that they would be studying them
further. However, as the report has
itself said in its conclusion it is not
only by streamlining the existing
procedures of utilising external assis-
tances but also by securing more effi-
cient and better implementation of the
Plan that the utilisation of exter-
nal assistance could really be improv-
ed,

It is in this respect that I would like
the hon. Minister to tell us how he
hopes to secure better utilisation of
external assistance by securing a more
efficient and better implementation of
the plans. It seems there is not
enough co.ordination between the
Planning Commission and the various
departments of Government. It seems
#hat the Planning Commission. which
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has grown into a sort of parallel gov-
ernment organisation. has not been
able to forge links of integrated work-

_ing with the Government and that it

is in this deficiency that our plans
have suffered in their implementation.
If there is anything of real importance
to this country, it is the proper and
speedy implementation of the plans.
It is, therefore. necessary that the
hon. Minister is able to indicate to this
House as to how he hopes to secure
better utilisation of external assistance
by making the implementation of our
plans more efficient and more speedy.

In this connection, I should also
like to refer to some of the recom-
mendations made by the Committee
ang the approach of the Government
to them. One of the recommendations
is that a major cause of delay has
been the change in the scope of pro-
jects at a late stage. Such changes
should be avoided. To this, the Gov-
ernment have indicated that they have
‘noted’ this recommendation. We
would like to know in detail as to
why this cause of delay and various
other causes of delay such as acquisi-
tion of land, erection of townships
ete. ete. are not taken care of well
in advance, so that there is ng delay
in utilising external assistance made
available to our country.

It has been indicated in respect of
the second part of the causes of delay
that the Government require detailed
examination which is being undertak-
en in respect of this cause of delay
which arises from not drawing up
plans for acquisition of land and for
erection of machinery. I would like
to know why it is that the Govern-
ment have not had occasion already
to dedl with this particular aspect of
the problem, and in what manner and
how the Government propose to deal
with it now,

I shall pass on to another very im-
portant matter touched upon by the
hon. Finance Minister in a statement
laid on the Table, in respect of the
Monopolies Commission. I hope that
the Monopolies Commission would be
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an impartial non-partisan, uncom-
mitied body. I hope that those who
man the Commission would be able to
study the problem without any parti-
san zeal or passion. I hope that the
large number of officials who appear
to have been placed on the Cnmmis-
sion would be able to steer clear of
the predilictions of agreeing readily
with the Government's position in
this respect, if there is a government's
position in this respect.

I am glad that the Monopolies Com-
mission has been appointed. Buu it
would be unfair to the private sector
in this country if the Commission is
not able to proceed in an atmosphere
of non-partisanship and if it is not
able to attempt a really scholarly
analysis of the problem of monopolies,
if they do exist, and in what form
'I..hey do exist.

1 would like to refer to another im.
portant part of the Finance Minister’s
functions, that is in respect of excise
organisation. I have had occasion
earlier also to refer to certain ano-
malies in respect of our excise organi-
sation. I know that the hon. Finance
Minister is an erudite scholar of mat-
ters financial, and he certainly knows
the various ramifications, administra-
tive, constitutional and financial of
the existing structure of excise organi-
sation in our country. But I should
like to draw attention to a statement
found in paragraph 23 of the Report
of the Central Excise Reorganisation
Committee wherein it is stated;

“It has been contended that the
practical application of section 4
of the Act relating to levy of
duties ad wvalorem as it is now
framed is itsel? repugnant to the
Constitution.  Though  Central
Excise is a duty levied on goods
produced and manufactured, as-
sessment is based on value at the
time of sale. This by itself, and
more so when collection is made
at the point of sale, makes the
levy a disguised form of sales tax
which is essentially within the
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province of the State govern-
ments. For more reasons than
one, we content ourselves here
with a mere statement of the
criticism”.

As a matter of fact, if one wouid
be pormitted to read between the
lines, this statement is indicative of
the fact that the Committee were in-
clined to concede the force of the
contention relating to the constitution-
ality of our preseni excise organisa-
tion. 1 hope that the hon. Minister
would not consider it adequate merely
to say that since this is a mere ob-
servation of the Committee, since the
Committee have themselves said that
they would content themselves mere-
Iy by stating the contention raised:
before them, it is not necessary to
deal with this aspect of the problem.

Shri Hari Vishnu Kamath,
point of order. I think you will agree
that there must be quorum in the
House at this stage. My hon. friend,
Dr. Singhvi, is making an interesting
speech.

On =8

Mr Deputy-Speaker: Tac bell is
being rung—Now there is quoram.

Dr. L. M. Singhvi: 1 was referring
to the constitutional aspects of our
existing organisation in the country
and I had cited the statement found’
in the Report of the Commission on
Central Excise Reorganisation. 1°
would like the hon. Minister to tell!
us whether this problem has beers
gone into seriously at government
level, and if so, what do the Govern-
ment propose to do about it. Is it
proposed to bring about a constitutio-
nal amendment or is it proposed to
bring about a far-reaching reorganisa-
tion of excise in the country?

In this connection., I would like to.
refer to a problem which is highly
germane to this discussion. I would
invite attention to some of the ob-
servations made in the Report of the.
Excise Reorganisation Committee.
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“As before the Taxation In-
quiry Commission, so before us
representations have been made
that the Centre should levy and
administer sales tax on all excis-
able goods and this should be col-
lected in the same manner as and
along with central excise duties.
While the right to levy sales tax
vests under the Constitution with
the States, there is no bar to the
levy and its administration being
centralised with the consent of
the States.”

This question, of course, was examin-
ed at considerable length by the Taxa-
tion Inquiry Commission, but the
Commission had expressed themselves
strongly agamnst centralising the col-
lection of sales tax. Only this morning
1 put a question to the Finance Minister
for which there is a written answer—
starred question 1084, The question
was: whether there is a proposal to
have a uniform sales tax in all the
States of Northern Zone; whether
there is also a proposal to remove
sales taX and instead levy excise duty;
whether such recommendations have
been made by the States in the Nor-
thern Zone and if so the action being
taken by Government. The answer to
the first part wag in the affirmative
and it was stated that the proposal
was before the Northern zonal coun-
cil. But the answer to the second part
of the question is a bare negative.
By second part, I refer to this portion:

“whether there is also a propo-
sal to remove sales tax and ins-
tead levy excise duty.”

Government cannot get away merely
by giving a bare negative reply to
this question which has been assum-
ing an increasing importance in our
own country, It is 5 question which
pertains to procedures in respect of
tax collection at the local level
Sales tax is a source of great harass-
ment to our traders and hinders our
business. The States have been los-
ing large amounts of sales tax because
of the difficulties in procedures of
collection ang there are many points
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of leakages. It does not stand to
reason why the Union Government in
consuitation with the wvarious State
Governments are not willing to under-
take a comprehensive examination of
the possibility of introducing central
excise duty in respect of sales tax.
This is actually suggested by a scholar-
ly study undertaken by the Indian
Law Institute. It also felt that this
would perhaps be the best solution of
the present problem of harassment
and tax evasion.

I feel, Sir, that generally there is
not adequate discussion of matters
economic and financial in this House.
It is partly because not all of us are
interested in the complexities of fin-
ance or economics; it is partly because
of the fact that the House as it is cons-
tituted now is too large to discuss
these matters. It has been felt in-
creasingly that the Planning Com-
mission has been playing a role which
is far bigger than is permissible un-
der a system of parliamentary demo-
cracy. I make bold to make a sugges-
tion here that we should devise an
institutional method whereby there
would be a more detailed and com-
prehensive discussion of economic and
financial matters pertaining tp plan-
ning and for this I suggest that the
Government should give eamest con-
sideration to the possibility of estab=
lishing a little parliament, a small
economic parliament which woulg be
the delegate of the two Houses of
Parliament and which would plunge-
itself into a detailed discussion on*
matters economic and financial. Un-
less that is done there can neither be
a real discharge of ministerial respon-
sibility in the fleld of economics and
flnance nor can there be an effective
and efficient control in this fleld.

I would conclude by expressing the
hope that these few important obser--
vations in my short speech would be
considereq by the Finance Minister'
and that we would have some indica-
tions how the Government is going to
deal with these matters.

Shri P. N. Kayal (Joynagar): Sir,.
after the Britishers Ileft this nation:
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which was immersed in poverty, and
illiteracy and which was a slave nation
for hundreds of years, the people of
this country wanted to taste what
Ireedom was like. Therefore, the
leaders of this country decided to give
the people of this country democracy.
Then it was felt that this country
could not afford to go to the capitalist
system of ecomomy, nor to the com-
munist system of economy, It is a poor
<ountry and sp the means of produc-
tion and the means of distribution
should no! rest in the hands of the
few. On the other hang it was found
that it was not also feasible to have
State contirol of all means of produc-
tion angd distribution. That means, it
was found desirable not to accept the
communist system of economy. We
wanted to have the socialist system, in
between capitalism and communism,
a comprom’se hetween two extremes.
Then we had to take up planning.
The defect of the planners of this
country, is that they are planning
only how to collect money and how
to distribute it, not knowing whether
it is reaching the proper hands or not.
Planners were planning to collect
money by taxation. Whenever they
-want some money, they tax some
people, poor or middle-class or rich
class and they get the money. Any-
body in a similar position can qg it.
But what about the tax evasion?
Why don’t you put your mind to that?
Then you can avoid taxing so many
people. Crores of rupees are being
evaded by some people who were
supposed to pay taxes. The planners
are not putting in their minds to that.
‘They always spread up their hands
indiscriminately for more money and
-more and more money,

On the implementation front, they
allot money indisecriminately, for ins-
tance, to Bengal, without knowing
what is the actual problem and need
of West Bengal. As this House
should know, West Bengal is a prob-
lem State and so it should get more
monev. There should not be any pres-
-crib>d formula sayving that there are
‘twelve States; that therefore each
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should get Rs. 100 crores. So many
outsiders come to Bengal Why

should West Bengal get money accord-
ing to the number of population there?
They must feel the need and necessity
of West Bengal. Why are the plan-
ners not doing that? The other aspect
of this is ‘distribution.” Where is the
machinery for this? Have the plan-
ners any proper planning of Adminis-
trat:ve Machinery? Of course the
administrative machinery is one of
the most important factor. Have they
ever thought about any planning for
the administrative machinery? Speak-
ing about administration, everyboudy
knows that I can just express it in
one word: yahan karp tho vahan
karen; which means, unless you give
me some money I will not just issue
orders. Well, a person wants to take
a loan or he wantg a permit to be is-
sued to him, or he wants help in some
way. The people go to the adminis-
tration, the officer concerned. But
just in a few words they say:
“If you givse me some  money,
then 1 will do the job for wyou'
This is very bad. We are not having
any planning for what wyou call the
perfection of the administrative machi-
nery which has to distribute the
money among the people. Unless the
perfection is attained, how can things
improve? That money goes out and
again it will come back. So, they
have not got the machinery to give it
back to the people who are paying the
taxes. So, the people are getting
poorer and poorer. For what is cal-
led the perfection of the administra-
tive machinery, I would suggest &
very big thing. I do not know whe-
ther it is within the competence of the
Planning Ministry or not, but it is
within the competence of the leaders
of the country. In one word, I should
say that there must be a respectful

relationship with the people on the
one hand and the administration on
the other. That is to say, that res-
pectful relationship between the ad-
ministration and the people, at large
should be established.
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Here, what do you do? We write
to the Minister for getting some in-
formation or about some grievance of
the poeple that is put through us.
The Minister says it is “under consi-
deration”, or “thanks for your letter.”
We do not get the reply, and if we get
it, at all, it is very late or never. You
disrespect us. You think that in Par-
liament only we have got some rela-
tions with the Ministers. Only in
Parliament you have got some rela-
tion with the MPs, and outside Par-
liament, you do not have any relation.
If you behave with the MPs like this;
how will the officers like the SDOs
and Collectors behave with MPs?
You think about it. How could we
have that grip over the administra-
tion? We must have that respectful
grip. 1 do not say that we must have
powers to issue orders to the officers.
We must have the grip over the ad-
ministration which must respect us.
That is what we want, and then only
we can do something about this cor-
ruption. Please seriously think about
it. 1 am really getting fed up about
the state of affairs which are going on

in this country.

You are planning; planning for
what? You say, “You give me some
money and we will distribute it" Who
are those people that will give money,
and where will you distribute it?
You never know that. Sg anybody
can just plan and distribute this way.
Anybody can do that job.

1 do not want to go into the details,
but one thing is sure. This country
must have socialism and must have
democracy. We cannot get out of
that. That is clear.

An Hon, Member: How?

Shri P, N. Kayal: In ycur mind, it
may not be, but you are not a socia-
list yourself. ¥You should know that
after Independence thig country had
every possible chance to have a dicta-
tor who could do whatever he want-
ed to do or liked to do, but cur lea-
ders did not do that. If they had
anything like that which the capita-
lists or others have in their mind, de-
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finitely, they would have sided with
America or the western blocs. No.
And that is why we are adhering to
the non-alignment policy. Because
you want to keep the balance of the
scales in proper order, Neither we
want to side with the communists nor
with others.

What happened in the last few
years before Independence. The first
world war was over ang the second
world war came and it was over. The
whole world wag trembling as to whe-
ther a third world war would come.
If the third world war would have
come, the whole world would have
been destroyed. Definitely, we had
our duty to avoid war ang to save the
world. If the world is not saved,
how could our country have been
saved? So, taking all these things
into consideration, I say that you need
not shout about things or cry about
things, After all, we all started as a
poor country. Pandit Nehru made a
beginning; he started from the beg-
inning. What were we? We were just
slaves; a poor country, the poorest of
the poor. He was the beginner beg-
inning the beginning.

An Hon. Member: 5till beginning.

Shri P. N. Kayal: You might say
s0. You do not represent all. And
you will never be satisfied. You can
indulge in your extravagant nature;
you want transistors, radios, houses
and carpets in a day, immediately
after the date of Independence. How
can you get everything immediately
after Independence?

Shri Ram Sewak Yadav (Bara
Banki): We only want food and
cloth.

Shri P. N, Kayal: You must balance
your reguirements and plan your
minds. You cannot get everything
the day after Independence.

!lir. Deputy-Speaker: The hon.

Member must address the Chair.

Shri P. N. Kayal: I do not want
to say more. What I wanted to say
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is, this country is moving in proper
direction. But I would like to tell
you only one thing. Please be care-
ful about the administrative machi-
nery. 1 am giving you one tip. Be
honset to the honset officers. If you
give the Vir Chakra to the heroes of
this country, you must give Sadhu
Chakra to the sadhu officers, and then
only you can bring some incentive
among the officers of this country.
They are suffering from injustice. So,
you must also take care of the admi-
nistration from that point of wview.

Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, 1 do not propose
to deal with the technical and ad-
ministrative details of the two De-
mands that are under discussion,—
Planning and Finance. But I would
like to deal with some general aspects
and certain features about which I
have been talking recently both out-
side and inside the House. But for
the fact that I feel very strongly about
it and also feel that the industrial
policy resolution that is the guiding
factor for the entire economic activity
of the Government of India is under
test today, and under special condi-
tions of stress and strain, I would not
have bothered to offer certain com-
ments for the consideration of my dear
friend, the Finance Minister,

I said on a previous occasion and I
repeat again that this phenomenon of
economic concentration of power,
under our commitments of a socialist
society, is not a very happy affair ~nd
that in our efforts to build up a pro-
duction programme quickly, we are
ignoring certain very fundamental
social and other aspects of the features
that face the nation, and we shall be
doing it at our peril

I would like the Prime Minister
also, of our Government, who is the
leader of the Congress Party and the
leader of the nation, to seriously
think whether the time has come or
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not, when we have to do a little more
serious thinking, whether the mad
race, and the restlessness to go for-
ward fast towards increasing our pro-
duction in such a manner, is going to
bring socialism or to build that society
which we really need in this country.
From that point of view, I would like
to re-emphasise certain points which
have been occurring to me.

Firstly, speaking on economic con-
centration, I am afraid I do not agree
with my hon. friend Shri T, T, Krish~
namachari who under-rated the gra-
vity of the situation when these few
dynasties were built up, not during the
last 12 to 13 years, but even before
that, It is a heritage that has been
handed down to us, and it is an evil
which we must destroy; namely this
evil of letting dynasties grow in the
name of private companies and which
are now being called the people's or-
ganisation. I say people’s organisa-
tions, because the shareholders are
there. I do not mean to say that the
Government do not realise these
things, They do realise these
things, but they ignore the conse-
quences in their enthusiasm, Even
by our friends, the United States of
America, who are earnestly interested
in building up our economy and help-
ing us are gravely concerned. I would
refer to that friend of India, Mr, John
P. Lewis, well-known to Govern-
ment circles. He has been coming
here off and on and he has drawn the
attention of the Government of India
and our people to the gravity of the
situation so far as growing economic
concentration is concerned. 1 will
quote him:

“I have heard one particularly
gifted head of an American firm
that is conducting a major manu-
facturing operation in India say
that there are few things India
needs more than a strong anti-
monopoly law. In this case, I
think the American businessman
is right”
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In conclusion, he says:

“My hunch is that American
antitrust law may have more
relevance to the Indian situation
than most Indian lawyers, political
scientists, and economic policy-
makers suspect; that, nevertheless,
the appropriate prescription in
the last analysis will have to be
very largely indigenous. I am
firmly convinced, however, that
the whole issue is being dange-
rously neglected at present.”

He is not a communist nor is he a
fellow-traveller. He is an honest
friend of India who wishes us well, who
wants to help us in every possible
way within the framework of his own
belief.

Our problem, as a matter of fact,
Mr, Deputy-Speaker, of economic
power concentration is not merely a
passing phase of a newly industry-
developing economy, as is being
thought of, What is happening now is
something more than this. Qur pri-
vate sector capabilities for power
concentration are unusually strong and
the system has been handed down to
us from the British business practice
carried on during our days of slavery.
The managing agency system was in-
vented under British traditions. It was
like the American holding company
which was meant for greater control
of managements over productive acti-
vities. The Indian business houses
have become adept, in several gene-
rations for building up industrial em-
pires. T can refer to all those concen-
trations of large houses controlling not
only through solo positions, but by
majority control of shares and such
intricacies about which now an ear-
nest effort is being made to restrain
them. But I am quite sure that we
cannot do it. Time alone will prove
that in spite of all the exercises that
we would like to do in order to make
radical changes in our rules, we can-
not control them, because the difficulty
is fundamental and basic,
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As a matter of fact, Mr. Lewis also
says that:

“Indian law provides no real
effective restraints on industrial
concentration and anti-competitive
practices.”

The proposal of appointing a com-
mission to examine the conditions of
monopolies, I am afraid, can be avoid-
ed and still we can go ahead, because
there is enough data before us to
come to certain decisions. T said then,
and I am saying it now. What is the
necessity of appointing a commission?
Government know too well where the
mistake lies and what i3 happening,
and what important decisions can be
taken to prevent these monopolies
from growing, But we perhaps hesi-
tate.

This policy of industrialisation,
which has given us a pattern of mix-
ed economy, is also working in a lop-
sided way. That is what my fear is.
As I said, T am not against invitation
of equity capital from abroad on prin-
ciple. Perhaps the peculiar situation
in which we are existing these days
demands that our pattern of invita-
tion of foreign capital should, from
time to time, be examined and there
ought to be certain elasticity about it.
But the way in which this thing is
being interpreted is making me afraid.
T hope, therefore, that the Govern-
ment will not make it a general prac-
tice and it will be done only on such
occasions where special know-hows
are really needed in this country,
where a particular industry is unavoi-
dable in this country under the pre-
sent circumstances, where we have
to convert or modify our industry-orsi-
ented programme to an agriculture-
oriented programme. Unless it is ab-
solutely necessary, we should not
throw open the doors to invite foreign
capital in the way we have been
thinking because, as [ see, our empha-
sis is not to be only on production, Tt
must be a production and distribution
oriented economy to which we should
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pay our attention. If we ignore the
distribution aspect, then we cannot
build socialism. If we look at only
the production aspect of it, we will go
astray and after some time we shall
see that we are far, far away from the
conscience and spirit of the industrial
policy resolution to which I and my
hon. friend, Mr, T, T, Krishnamachari
and every Minister of this Govern-
ment are committed.

Dr. L. M. Singhvi: How can vou
bring about socialism by ignoring the
production aspect?

Shri K. D, Malaviya: I have not said
that we should ignore the production
aspect of it, What I have said is, the
great necessity to increase food pro-
duction. In order to increase food
production, we have to give a new look
to the entire planning. The present
planning programme is based on

rapid industrialisation and not on
rapid agricultural production, We
know that our bullock power is
wholly inadequate, We can there-

fore never cope up with the require-
ments for ploughing power for 10, 15
or 20 years. We wil lhave to go on
importing foodgrains to avoid starva-
tion deaths.

Therefore, the entire shifting has to
be thought of, From that point of
view the entire plans have to be re-
vized. 1 am glad that our present
Deputy Chairman, Shri Mehta once
said somewhere in Calcutta—that day
I was also present—that we cannot
tinker with the problems today, we
must think of radically changing the
entire concept of planning or some-
thing like that. I agree with him.
Therefore, in that spirit T said that
the entire approach, lopsided, empha-
sis on production, running mad after
getting money from abroad, trying to
ignore certain dangerous aspects which
are implicit in our mad race for get-
ting money from abroad in order to
take our production ahead, all these
are wrong. In that process we are ig-
noring other aspects of it like the
social aspect, the human aspect and
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the administrative aspcet, other as-
pects where we can give impetus and
create incentives in our own country.
They are all being ignored,

Let us take the administrative as-

pect of it. I have been times without
number making my humble sugges-
tion to the Prime Minister, to the

Government, to the Members of Par-
liament. to my colleagues, that unless
you radically change this administra-
tion you cannot do a thing, You may
get Rs, 10.000 crores, you may go in
for dozens more faclories and get
3000 more specialists from abroad, but
that will not do the trick because ad-
ministrative reforms are lacking
(Interruption), Administrative re-
forms are needed on a political level.
We have to consider it on a political
level. Yesterday, I was not happy to
hear what my senior colleague Shri
Nanda said. He said tha* the ques-
tion is under serious consideration and
certain committees have been formed.
Of course, many committees may
come up as you want. But what is
needed is the political aspect of this
question. Senior seasoned politicians
who have experience of administrative
defects must sit down and see where
the imbalance is. Both in the Finance

- Ministry and in the Planning Com-

mission especially, and also elsewhere
we get stuck up and delayed. These
aspects must be examined now with-
out delay,

Sir, I will refer only to one other
aspect. The Finance Minister repri-
manded that there ought to be ade-
quate profit for public sector under-
takings. Let us examine it. The
Third Plan has envisaged a return of
a surplus of Rs. 550 crores by the end
of the Third Five Year Plan from all
public sector enterprises which are,
perhaps about 49, Out of them about
7 or 8 are still in the incomplete stage
and the rest have been completed.
They have all been put into one com-
plex—Railways and all that. This
Rs. 550 crores includes Rs, 100 crores
from
State enterprizes and about Rs. 300
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crores from the public sector enter-
prises of the Centre. They have all
been bracketed in such a loose way
that the expectation is to get
Rs. 300 crores from the central
public sector undertakings, Rs, 100
crores from the  Railways and
Rs, 150 crores from the States.
There is the condition of hetero-
geneity which exists in every
State. Why should this be forgotten?
In the Railways, new railways are
being built and we are not going to
realise adequate freight because of
lack of traffic. Therefore, the entire
concept of profitability should not be
based merely on rupees, annas and
pies. There is the social aspect of pro-
fits also. When we get into this pro-
gramme of public sector, we want to
develop backward regions. We want
new areas to be developed in a parti-
cular way. We invest money in a
long-term wav so that profits may
accrue not in ten but thirty years.
Fven experts have confessed that this
Rs. 550 crores is a wvery big over-
estimate and that it should not have
been bracketed together into one
where some of the industries are not

- yet completed in their finalities. The
mistakes of Planning Commission
should be carefully gone into.

The fact is that these public sector
industries must come into existence.

If the Government would not have
undertaken this programme they
would never have come. Whether it

be steel, oil, heavy machinery or any-
thing, they would never have come
it the Government had not undertaken
this programme. The fact is that a
large number of them have now come
into existence and after some time
we are bound to make profit out of
them. My only submission is that if
we emphasise in the way that we
have done without caring for the va-
rious factors and other elements of
profit which are inherent in it—the
gocial aspect also—we shall be doing
injustice to the entire programme of
public sector. That is why I said that
the industrial policy resolution should
be adhered to, administrative reforms
should be wundertaken in a radical
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way and the entire programme in
which economic power is being con-
centrated at a few places. must be
cut to size. It has got to be cut to
size so that the entire progress of the
country may be assured.

For doing this, long periods, long
investigations and great exercises are
perhaps not required. There are
enough experienced and able people
who are assisting the Government
both in the Secretariat and in the
Government as a whole, They can sit
down and make a time-table, They
can come to certain decisions.

Therefore, again, in the end, I wish
to appeal to my hon. friend and to the
Government that the whole question
should be taken intp consideration ie.,
the social objectives before us. That
objective is to build an economy to
which we are all wedded and that
cannot be done if in a lopsided way
we only concentrate on certain phy-
sical targets of production without
looking to the dangerous aspecls of
conceniration of wealth. This iz all,
Sir, that want to say.

st TR (FOE)
TEATAT, T T HoT AT : |

Fiey Searfy weufar ¥ 7 AreweA == )

. IS WE R, 39 AT § a7 Faman
Tt £ fie 1w st wren F ol
FIR TOAT & IHAT TEAT T I FHET
w ¥ g @ afey v ¥ qvme
o1 IFFT FEOw AT F 0

&% 7 57w H orw (o o wmoor
g g &t wrewt § wer owam #
fe araan i+ =fed &fym asear ot
2 @ foar @ & ™ T
aft ¥ w weq faE s
frw & | g1 73 AR Z) FHAT & 7
St sgfF qroT F1 ST &, 97 dYerr
A A AT GRA 1A g 1 W
FI =ufed Fi9T a0 & 7 Ffw w1 A
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[+t TiraTR]

F 1 fora¥F o zrar F o s F o7
AN 2, T A3 5w wav ® &3
FL AR FTA E 1 A F w41 9
43F 1@ FFT TF AT IZF 97 99
€7 #amw g f5 7 39 maT afes
93 T EM AT T A FAATF | Ffww
ot faar 8, 3947 "941 § 98 I
& 1 3R 90 a0 T 9 safer §,
q qany safer & T WA ¥
Frat #§ 73 @ 7er &, fawrfot owr &
fa iy E AT IAFT 7 T0H 9L w7
faar st &1 gafay g/l St g
2, a2 TART L1 @ E

TFAr w30 ¥ 7 3 gfa waa
# A AF Fr Zrar o dav T4 Fm ) agi
F0 A=A 7A0E A0 2 7 Qs
[ 9T T4 G Ffgh | A7 T oAz
oA qEg IoTA AT F A oI WM F
q2AM ¥ IT ¥ I 7@ F J1oAT A5H
AT T TF ANAAN AFT A4 g1 AFAT
2 werwaT @s w7 ey ak ¥y
waT @3r w1 fgar w4r § 1 FfeT @
AT FFF FT AT AT AT & | X
A oMaw TR § 1 B AN T2 F A
¥ gt AR TIET §, g IR I
€ wmr &7 gar, avEy, ol et o
2137 ¥ qut fr od w3 Ao
®1 g AT FT |

Aodlowlo M @ fax & am
YaF Aoy | o7 §, J9rae 9y "
w far &1 =g 9f w2 ¥ BF S
WFT ¥ T@7T 27 7O 1| 39 AT ar da
&t wgt Al agy w7 F@ ¥ qX
TAAT TF AroFomte F1 | TEEA H
ufs & 1 & F=r dledlodlo wmEm
AMHT JFTC Y TE £F ZWT AT
IFATEA | T AT A AL FE AT O
T W T 9T | FgA A O O ATEA
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TAH | GTAT H AT A9 A9, WA
T FTAN I | B IAT AT G qGA

CET AT FIAT &, TTA G TF O FIAT

2. Fam @7 &9 foee ) SRR
Fg fF 1F oF g 9 9 7 §F
et P # e & W 9 ar OF
dl @ 9 1 7E a7 92 &1 ¥ RE
F1 ATAT FIAT &, IE H F]THFI |
qX AN §H A F FIH HY T AT
g 1 38 a@ ¥ safwat &1 37 fawm
q FAACTAT Z | A FIF F AT AT
faafa & 97 ®) z95 & gag gFar
2 FEa g F g ¥ wear g Fraw
AR ¥ 39 § TR 7 996 ¥
FO51 F1 §T A7 F fax wow fan
FAT W FZAT F1 K GS07 F TJ07 F2A
g afFx o 3z w97 Fw v 31w
o7 A ' fA|Ar & aoET w996
Fagwa #, |0 A, faaar & 1 o =
& dTodToxlo 3 zu ¥ of7 I1F #8-
i &3 30 & 3T ¥ A7 B © WA
w1 FE AW AT § AT TOF FAR
FT FH FT wqAT AL A qrAr ) F
o9 F ogLiET, FEA AT IR0
& waT g 1 F e g fF e & A
59 TR F Ty 0y gq § fv oafe wré
g Fgn ity & fF &
FT FHAT 8, o Hro 7T FT [T 3,
BY ¥ ¥ weet §, "R ¥ g
FIT FT AT 3 | IF GFC &1 qF
F Fgd & | zufay 39 &7 geT w1 IA
TR 9T FAFT &1 AqUHT qfE FIFL
T FIAAT FAT G

A fF & q A AT F
TAH FTOT § | I A A7 ¥ FIT FTOT
Sl § 9 1% & fw susi 51 qfw sfw
& o TE & AT ¥ ol 9% 1w Ay
Gt & o g oreft ¥ s ot & 1 e F
w1 feaar sFar § fr ol oFw
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ufr @ @ww AT § o gd 3 oA
wong A g Fam F & | 64w
e & o &< 2fad fF far o
W AT ] | T2 R THE F AT AL
g 1 o Eaw T o7 Ag feear
are 7 frerdt &, wewr dre Agt e
2 | 7 frw 717 ¥ 3fa ¥ w7 AT AT
auiFrelT wfgam § ¥ A @ ww
fear ar 1 % wEr @ fF & SR
e g v o & few B § frw
Ao #7T 9 weST § W, W
@ 1 Jue foar wy o e g
ST & 3 ¥ S 9w A AR AW
%% frar gufed fe aFe St Ao
9T I o WArT er | F TEF S
fe awwc &t w7 d fT & o=
99 & gt | &F fear o1 wT ) 99
aF FfT & =" ¥ AT W TE F
AfFrdl F1 T TET W@ s oA
WY 1 a9 aF FUST BT FTH @
I FHAT & | ST FT HOSI @R
T forerlt, 99 F=Ud ® AP O A
N Y ¥ drg s FHAA § T W
frrera o

sy fasredt 1 3w ey |
st & | aFar g1 T g ) afEw
for it &1 9@ g ¥ TS X
&% foar a1 ot g g fom A
AT ST AT 9T AGE F AT qF
T Ty oy § oA ¥ e
AT THo o WMo WY FAT 3T T
fr § | gt 3w 77 & fa ofw SRy
§ s, FE AR MWE ARG
¥ o gwfg & F1 77 @AW FF
T 43 gq § fawit ¥ 1 ForaT au
® 9T ¥ qww wA faedt §F Afewe
g AT € | WY @ 6 T g
F oo &9 wfed w7 FEw A °
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gEmaT faw gasft | 97 § foar gon
]

FH gAY AT9g e’

T aF & foir faare § 5 a8 =T
g w91 ¥ qf7 a9 F fiw 9 9%
9% & fog Jyaht & T gar gNT
[ & | AT AT wfE gU, EXTH
ST ST gAT A8 FA FT FHoF@A
a7 | fFg WS gEIL HeAT W SEET
@ & awy & F M FT aw G
g % war g feeg wew & A
T E | I F T ¥ TO T W
HaT | & we g fR 3 wmaer ¥ A
& Afser wraor & f 3 T = qT 0
frr s S v g er H a9
M T A AfE T §, Ay
WY & J9AE a6 Adl v |

# mar § #R ww ft 2@ §
mq & fefr g fam g f5
Tg AT T T § g § 1 ArET
gaR W F fFam Sow gmT &
T 7ZF 39 FUT &7 T 77 I
1T & | T T H = sl w1 ez
T T R

U WA #@9E
|

3T 74,

st aREaTE S ¢ A
wuTC § N AW FT e oWww §
forg gt T w1 T 3, gt g
21 & v ww ey fr
gt ot g ¥ waifos & 1 o&w
wEaE § | 99 ¥ SUa gw AT
fasreft gl S FT T e fF @
OF T F AeG & /R I F I

# o gy & WfFw 3 @1 3 sfoww

et frevagi ST R o § | |
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[ THmTe=]
FTOT g fF wq GET AE wT T
FTU AT § 6 T W 3w A w1
Y qE & 9 & wW g A
T & 1 99 T § o # 2fed
faeett €1 Y & AfAT | o W s
gt & Sfed wfadi #r sifsdt
TafT A B F, Feaw qifeme
A Ffedt F faoreht st @t &
¥ FgaT § fr o7 B a9 w300 A
¥ o Ffed fr 3 aww X ) 7 i
soft & ) 3w A qww I & fedr
Az arr F wrd o wwdt § 1 feeg
tar A fFar stem ) oW samEr ¥
SareT fasreft qar 77 waE § S ow

I!sl‘.[

g 1 A N T fawar | 3B
A0 OF # 9 wmEmsa ¥ oafaw ar
W & W TAR! T W A *
IE A 93 § fF oq@| T 2 9,
WAL 95T g § | W W, g
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AT K| FA A A E gEst
AT EAAT &R

YR AT I (armr) o owTw
e a7

o RO WY &1 T
THIAT T FT AT | F7E gt @
I {FAAT FT AY | 8T, K AGY
FL WEHEAT |

Wm'ﬂ’tﬂm:m{wm
arsd, fomd oot saEr A s
S il

w§ wigE, oW W § ¢ aw AT
TEEA ¥ FHET TAT FT A0AT F, AN
A1 EFT ATATE | AT I I G AL
FCART | AT FT 2@ A |

UF HIAAT "I
ol

F F AE

S AR@ATT ¢ AT AL JF AT
¥ WEAT AT ¥ e &7 W A
TATHT ATTHT FAT AT | A1 397 &
&1 @ & Forer o g5 & 7Y e
#owg ELL FEA E fF ogaw
mwﬁlmm‘q‘gﬁmqrm
2 ar Fvgfaee At T A1 A AT
T AT IAHR! AT TN T TR, T2
721 X WA, q1 98 TG AT | UF eqfaT
F1 33 T F99T famar afgy afew
9% T faear § 1 fAT 9% T 5 &1
i a1 Agr = oA A3 g 3
fora® a1 g e & fF gwi # aar
aEAT } W FIF qa AW fwew £
TH TG FI AT AT T AT F I
T T 99 g | 3w afwm § o
AT E g AT AT gEr dww afiz
g | afFs T afmm &1 SO ¥
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2w WY FA FE | wEw H
afr Az gm kA gm g fF
gaw ¥ 77 § s 412 T 7 I
gt 1 /AT qg FHT FIA 4 4 AfHA
wa w1 AR A A 2 I A @
Az freaT T & | 39 A § owEmE
o qgqr | wE za ferfr @ owEwd
e 21 AEAT £ | WL wEWE F AHA
F7AT & A1 v A A T 9
ATTE WAL AT A £ F AT TF
safet wF E F1 FAT TEA | ;A
nF UF wAfE & O OF W A7 AR
& FE TgAA AT E, FE AH
Y FETHA Y HIFEATH
FFT F@ AfFg ) qFAL TWIT AT
Ll LI RE R UL LI
T 1A E | WIT AR AZWE F
g% &7 At 7eE fod st 3
F1 906 I AT 93W 1 WIW at
AT IST FT TTHIT ATEL AT AT
T AF AEE AT AT 21 AW A
AT AL AR Tg § | A T A0E AT
e |

OF WIAATT |qEE . HAT AT AT 2

g

=t TRTATARE ¢ AR ST KT A
a1 | afy g7 777 w9 T 9T
gt wfagi 7 grar gAm g 1 W
uF GEAT T T FAT AT
fear 2@ F7 T@T AT §, T I T
F @ Ae W@ Zi g famn Arar 3
Ty &11 47 99 7 wegy AT 2 1 TEE
afgar AT 19 T AFATE | T HEHT
MY & ATH 97 &7 31 TR € | HEwRAT
w7 A Fg g T & Ay e
T afgmgm W &1 WA
AR F 179X T3 ATKIT AMT @A
oY vz ¥ 3% & g v AgreAr A
T Amm a7 " g o S g b
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THATE § &4 qF 99 q9A1 £ | A8
g AFAT |

% £3 7ad N MEA § fasr
o e fow W o oww oWt
FaR Fi T7ErT ¢ wfem 3 T 2,
afew @di &t v99r o g 9= wE
z 1 afz arowr A w7 dTaT agT
2 AT TR gy s &y vy Sifeg o
wit gt # & fag & 9w #7 A
g 9 B | oFEr owa F
azl feret ® 32 12 97 # av v
Fay A & g g damT e
q §7 97 AW, AN 4T ARl
o FFAT | OF Ao 727 7 ¥ v
¥ A g7 wwar WnAn @, AfEw &
FART FATAT AEAT g fF At T qe
7w fEma #1 ouF I oo
AT q3AT & AW EAL A qIET A
ST IFZT qTo FTo HWTo AWl &I f27 2
FAIAFTOS AL | AL FoAA (A 7
M1 T ® AT 977 oF dwT IHT
731 £ | femei ¥ a7 @R g 2
7% 27 A qF AFAT | WH AT
T AAT FH OIS AT F diEA
ItF 7 g AE qrar

G QAT A 2 o aafe A
g\ W AT & =y e 2 g% fag
TZIT AT | T2 T A FAX F A
o | OF 9% d1 709 1T ¥ T34 F
faq T Aty # A1 gEl a1 w2y
g f wrsm ggar e | gE wEn
AW &7 wEC @Eq | afs wawd
Tafa 1 UFT F, a1 FAr &
FZ AT, war=A %1 e &), FfEF
oS A7 wafg F1 QFA F1 qrawEFar

T &

AT T & fag g<at e faat
F\ 3 § afe s ot weram e
% @t 2 @ 72 wow fag T b
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[ TiaTaTR]
STRT ITTRA £ F 2 gFAT 31 Afww
"I GF A& £ | 77 g  fw o
AR W1 FY 7@ Fram R ot wgra £
T 37 72 7 Sfazw e fr afa g9
sfa uFe Ieqrew g F0T A WEREAT
q= FT & AT G JT W o AT
AT | GHC T F AT fFETT AR ¥
FATAT FETRA FLH & qFAT ¢ | ¥ Fgar
g fr faremer &7 & aegraar &30 ) 5
e frmT § 9y & fr g swreT B
FATRT TS F3H 2 | A I8+ qR=T-
ZaT AgT &T AT |

* wrs foedr B &) s am
‘FATT wRaT g | fFE Far S Ay
grar 41, 98 T3 WL TFFL AT I
T a1, FfF g A F owfy-
FfEt 7 3% Freg g w94 faw
w11 Gt feafr & 2w f| g ?
oTq S Ft w 1S giaar 38 T W@y,
FEaAE A FINFTIRT 1T H AT
faar & :

et Al wan gafe, s g,
qERT AT, FAG A7 IGTIATH 1)

ZAX UF ST 7 AFC wgafy aw
F1 g ¥ 10 w0 Tifey, Faa o
T FCAT &Y 7g araan qfgw o Hfga
TR W H g7 9471 37 4T & fE o grg
¥ TR 70 & I YT WX AT A _E
fastar WY A FAIA T T § ITHI
sqraT Y warer s &

o7 AT A 3 | qOFT §-
ard wfg faa aadr & | @5 ¥ g
ao frg & fAq aA@ € 7 T AT &
frr g afsm o K qo a5 g fr ag
AT F6( g AP AT @ fag
Tt g § 1 fraw & f At
¥ fog wr Ao @ @ § 7 f
w3 71 woT KA i g A } 73 A
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TEY a7 qFar | afg qroR FisAA F TER
FAT & T AT SISHT 2T § FI7 T aFT
& IY AT HOT W@OAT 93

15.36 hrs,
[SHRI THRUMALA RaAo in the Chair]

Q¥ safyd &1 ATGF! FT7 GTGAT G237 |
WITHT TG FHIFEQ sraer gt §
f& 7€ AT I gy § 8T war
& | for Fwrt &) s ST 1 S
H19T & 7 §3 F7 I KT FT7 F77
AT & | FF a9 Y Ao qEA A
et 7Y

T WEEFTT F HHT AT o0 @
g, =09 wgms T & 1 WY 99 A
F1 WIS TG AT FT SART § SR R
[ AR FOF agT F9 3T § ) Forgw)
saTeT ¥ sy fre & ag qrere § arE]
afas ¥ ofas aramw @l 3= 2
gEifere et ot 78t 2t | e
AT e FO A1 e § wamar
T AT gF & AT LT 1 GEAT &1 39
v T GHT saeaeqr F =1fEg
o amr sraeft srawmeT § wfys o
THE | IHIE Y AGNE ZT qAr & |
Afe oo A1 W g7 A AR A ®
g A9 ARIAT R E, Far W1 wETen
aF I aw R § ) 5T qw HF arer
T FY A

a1 & ¥ £2 w1 4 5 g
FIST F) TR T F fag wfFw w=-
fogt &1 zmt s T1feq | 9= aF "w
affg T &) 39 17 9T 7T WwET
a9 aF AOET HITAC TET AL B
g¥dt | gafae & smoar wfus awg
7 g 7@ frdew o wmear § 5 ww
29 & FTHFLA I =afFrg1 1 AfGH
wger % | & wgav g fr afe soo oo
sreEE! § frvasaiat v amd a9
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IT AT F A AT F ART 0T FL
19 7T HT &, 41 7 fawasat sat w1
1 4 7IC # w0 fzar q& s g
F qEATT AT OF AT H Fd & | 0F
srefiat &1 wraw /9w w6y,
g#t aT faaga 2

Shri Sorendranath Dwivedy (Ken-
drapara): Mr, Chairman, Sir, within
the very limited time at my disposal.
I would like to touch only one or
two points. Recently, we came across
a news item that the Ford Founda-
tion team that recently visited this
country found out that there is tax
evasion specially in professional
classes, like, lawyers, etc. The hon.
Finance Minister also seems to have
admitted that there is tax evasion to
the extent of about 40 per cent in
this country and he is trying his best
to see how the taxes are collect pro-
perly and what remedial measures
could be taken. Several times this
question has been raised and, I think,
by and large there have been some
attempts to remove this diflculty, But
with what success? Probably, the
success is not as can be noted. The
whole question is this. It is not that
we do not know where the tax evasion
takes place. But unfortunately this
Government do not want to take ac=
tion against the companies or persons
who, according to the very material
in their possession, have violated
either the foreign exchange regula-
tions or income-tax law or all laws
that are prevalent on this financial
matter,

Sir, in this connection I want to
bring to your notice certain things. We
have been raising in this House very
often about Bird & Co. This
matter has been engaging the atten-
tion ot the House for the last two
years. Last time when we raised this
question, the Finance Minister said:
“Do not think that some pressure is
being exerted. If there is anybody
who is not amendable to pressure, it
is my humble self. I shall see that
nothing is done under pressure, and
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everything will be done according to
the process of law.” But what has
hapened so far? Some execution pro-
ceedings are going on. On an earlier
occasion when this question was put
t0 Shri Bhagat, he just evaded the
question by saying that the books
seizeq from Bird & Co, did not con-
tain the names of any Ministers or
ex-Ministers.

The Minister of Planping Shri B.
R. Bhagat: It is not evasion It is
a clear answer,

Shri Surendranath Dwivedy: It is a
categorical answer, and very clearly
done saying that it is not in the book.
Actually letters are in their posses-
sion. It is one about thirty lakhs of
rupees and some of them in foreign
exchange. The letters are, I say, in the
possession of the Customs Intelligence,
These are letters exchanged between
the chairman and the General Mana-
ger of Bird & Co. Stories go round
that they implicate even the names of
the ex-Auditor-General, ex-Chief
Minister, and so many names. These
letters are in the possession of the
Customs Intelligence. Why did they
not give them to the SPE. or hand
over them to the Police to make en-
quiries about it? Is there any such
letter? Where from has this money
come? I want to know that.

There are so many instances. We
have been pressing about some other
companies also. It will be ultimately
found that all these companies are
involved in great conspiracies to cheat
the Government and make money. I
do not know why Government is so
soft in the matter of taking action
against them.

Then there is the case of the Bank
of China. Shri Bhagat would remem-
ber; Shri Krishnamachari may not.
This question has been hanging fire
since April 1962. The Reserve Bank
made some enquiries. It was found
that there had been some shady trans-
actions. From the Bank of China
money was advanced to some persons
snd institutions in Tangra in Calcutta,
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[Shri Surendranath Dwivedy]

which did not exist at all. Now it
has been found tha* lakhs of money
were withdrawn before the general
elections in 1962, The names of per-
sons have been given and they are in
the po:session of the Reserve Bank.
The names of some Communist lea-
ders are there. If I am permitted to
read out these, the names are those
of Shri Jyoti Basu, Shri Snehansu
Acharya Biren Roy, now a congress-
man, and also the WNational Book
Agency and the company which brings
out BLITZ. All these names are there.
One Promod Das Gupta has taken
money. It was eveﬁ stated once in
‘he Bengal Legislative Council by no
less a person than the Finance Min-
ister himself of the Bengal Govern-
ment. He said: "“If we have arrest-
ed some persons it is not because we
have some grouse against them, but
because of positive proof against
them.” 1 want to know whether that
inquiry is over. If so, let us know
whether they have come to any con-
clusion. or whether thesg facts are in
iheir possession. What are they doing?
They are doing nothing. This would
show how money is passing in this
country which possibly does not be-
long to these persons.

Now, another instance. In this city
of Delhi there are two publications.
One is ‘Link' and the other is ‘Pat-

riot’. One is United India Periodicals
publication and the othtr Raisina
publication. They say “Patriot’ is a

people’s paper. I have got this from
the records of the Registrar's office. It
will be funny if you go through this.
It is really a people’s paper because
it is a limited company in which even
the Nizam of Hyderabad has taken
1,000 shares. And the Chairman of
the Communist Party also could take
shares worth about Rs. 30,000{-,

Dr. L. M. Singhvi: It iy an aasum-
ed name.

Shri Surendranath Dwivedy: At
the Party meeting he said: *“I have
done it”. But here they have put this
pseudonym—S. Amrit. The address is
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all right—9, Kohinoor Road, Bombay-
14. It is funny.

It you go into it, you will find that
the United India Periodicals Private
Ltd., which has a paid-up capital of
Rs. 8 lakhs has been given a loan by
the Central Bank of India to the
tune of Rs. 15 lakhs. Op what secu-
rity, or on What assets did they ad-
vance this money? What is the cost
of that great building that is standing
there? Where has that money come
from? Is it only Rs. 8 lakhs or Rs. 15
lakhs?

Shri Bade (Khargone):
taken any security?

Have they

Mr. Chairman: How
vant to the discussion?

is this rele=

Shri Surendranath Dwivedy: It is
relevant because when black money
is passing and banks are advancing
money. these people are not taking
note of it. I am again pointing this
out to them. I want them to enquire
into the financial aspect of this mat-
ter.

Shri B. R. Bhagat: [! The gives
notice 1 shall enguire about it from

the Bank. I cannot give a teady
answer,
Shri Surendranath Dwivedy: FHe

can place a statement on the Table
of thre House. If you go through the
names of the shareholders of these
companies such as the Raisina pub-
lica‘ions, it will be interesting. There
are some monopolies. And we are
against monopolies. We are accusing
the private sector because the trans-
actions there are almost like family
transactions and they have their own
directors. But here you will find that
there are relations or own men oOT
even employees who draw very small
salary; yet they have been able to pur-
chase shares worth about Rs, 10,000,
Rs, 15,000 and like that. This Promod
Bannerjee, according to this statement,
has purchased shares worth about
Rs. 2 lakhs, I want to know how much
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income-tax he is paying. I want to
know whether all these persons whosg
names appear in this list of sharehol-
ders are paying income-tax. Are they
being taxed? Or, are they left scot-
free? Wherefrom do they get this
money? Therefore, it is not only in
the private sector, but here also in
the name of progressive leftism. doling
out every day sermons to everybody,

~shady deals are going on. Same dis-
honest tacties.

Dr. M. 8. Aney: Wors- than that.

Shri Surendranath Dwiredy: Worse
than that, as Dr. Anev says. This is
happening under the very nose of this
Government. The Central Govern-
ment take no notice of that. I want
them to go through the entire thing
and expose it. Whatever you may
say. Government are not making any
sincere attempt to locate tax evasion.

Dr. L. M. Singhvi: They are in-
sensitive to certain odours,

Shri Surendranath Dwivedy: That
is so. I want to speak about one more
impertant matter. The Finance Min-
ister announced sometime back, in
the course of his budget speech, that
he i going to appoint a fourth Fin-
unce Commission. What is the com-
mission for? What is the purpose of
having this commission? The hon.
Minister has said that in spite of the
grants that are given from the Cen-
iral finances, angd in spite of the bor-
rowings that the States are resorting
1o, still. it is a matter of concern that
the State finances are not in a posi-
tion. Why is that so? Have we evo-
1ved any machinery to check whether
the money that we are advancing to
the States is being utilised for the
purpose for which it is meant? 1
would submit that that iz not so. In
many cases, the money is being divert-
ed for other purposes. What check
iz the Centre applving in this regard?

We have already had three Finance
Commissions. and even if we have the
fourth Finance Commission. T do not
think that it is going to solve the pro-
blem unless the Finance Commission
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takes into consideration the financial
capabilities and needs of the States
concerned from the point of view of
regional development and on that
basis they decide how much money
will be spent in a particular State
during a five-year period. If that is
done, then all this rushing and man-
oeuvring to get finances somchow or
other from the Centre, in order to
project some schemes will not arise.
As I have pointed out earlier, some
projects are being worked out in the
different States. But the Governmeun:
here say that they know nothing
about those projects. But the money
that they give to the States is utilised
for projects which ultimately would
appear to be uscless. Who is going to
pay all this money? Who is going to
stand all this expenditure? It is the
poor tax-payer's money which is div-
erted for whims, which have no rela-
tion to facts.

I am glad that since the new Finance
Minister has taken charge, there is
some re-thinking going on. I do not
know whether this process of re-
thinking is limited only to procedural
matters or extends also to policy mat-
ters. Of course, as soon as he took
charge, he was bold enough to drop
certain unpopular policies, and that
was all right,

But I hear so many other things.
There is the question of the Planning
Commission and the Finance Ministry,
the discussions on the Demands of
both of which are taken together now.
There is a lot of report in the press
indicating as if they are thinking that
all the executive functions which the
Planning Commission is having at the
present moment would be withdrawn
and the Planning Commission should
be made an advisory body. I would
welcome if any such thing is done, be-
cause the Planning Commission itself
has become a great bureaucratic mac-
hinery now; in fact, even the hon.
Prime Minister. the Chairman of the
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Planning Commission, himself has eri-
ticised that. At the samg time, I
cannot understand why the hon. Fin-
ance Minister has rejected the sugges-
tion that the Planning Commission
should be a statutory body. If at all
in this couniry we want 10 get expert
advice, the execution and implemen-
tation being in the hands of Govern-
ment entirely, then it shoulq be a
statutory body which can invite to
its fold all talents that, of course,
broadly speaking, agree to the general
principles of our economic policy and
political development. Unless that is
done, there will be no improvement in
the present position. Today, the FPlan-
ning Commission is nothing but an ad-
junct body of the Finance Ministry.
The Estimates Committee, not todayv.
but in 1954 or 1953 or even before
that, had asked why the Prime Minis-
ter shoulq be there as the chairman
of the Planning Commission, and why
there should be so many Ministers in
it; they had suggested that all the
Ministers might resign from the Plan-
ning Commission and it can be an
independent body. Today, what do we
find? We findg that Ministers are
there s members. And it is not that
the members are selected according to
their ability or specialised knowledge
on any specialised matter, but as Gov-
ernment think fit, they appoint mem-
bers. This necessarily results in the
present unhappy position. Again, as
has been pointed out in the report of
the Estimates Committee presented
only yesterday, the rural works pro-
gramme also was being carried out by
the Planning Commission, as a result
of which even the monev that was
provided could not be spent.

So, let us decide first of all what
the function of the Planning Commis-
sion is, and what control Government
will have over the Planning Com-
mission,  Again, will it be an in-
dependent body or will it be just a
department of the Government of
India? That i the main question
that has to be decided. If it is to
remain an expert body, then it must
necessarily be a statutory body which
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will have the freedom and in-
dependence to judge matters on merits
and then give its opinion, it being
left to the Government to see within
their capacities whether the machi-
nery at their disposal is in a position
to carry out those programmes.
This independenty body may also
decide on the priorities, but which
priorities Government will be able to
take up ultimately is a different
question altogether. If these things
are decided first of all, then you can
have more co-operation and more un=-
prejudiced thinking about this matter.

In conclusion I would like to refer
to one local matter, because I under-
stand that that is now being done all
over the country. The LIC is an
autonomous bhody, but yet the Mini-

ster has some control over it. The
LIC has done very good work and
very creditable work at that and

there is no doubt about that., But it
seems that it has gone into their head
now that they must centralise ewvery-
thing. There is a proposal now to
shift the divisional offices from the
district headquarters to one big city
whete probably all the babus want
to be.

Shri Ranga: Multi-storeved build-
ing.

Shri Surendranath Dwivedy: Shri
M. R. Masani was referring to the

position in Rajkot. I may point out
that now the office from Cuttack is

being shifted to Caleutta, I am told
that in Orissa, the business is about
Rs. 8 to 10 crores a year, and even

the investment ijs aboui Rs. 407 lakhs,
It is in the admission of the LIC-it-
self that 70 per cent of the policies
are new policies, and about 33 per
cent out of them are policies in the
rural sector. If the rural people have
come nearer to the insurance business
it is because the gffices are nearer to
them. so that they can go ang pay
their premia and attend to other
things relating to their policies with-
out much difficulty. Then the question
of language is also there. I have often
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received complaints that even in the
small givisional cffices, if the officers
who are posted do not know the
local language, the policy holders find
it difficult to deposit their money
and get the receipts. So, more and
more attempts should have been made
to see that the local people are draft-
ed to this organisation and more and
more branches are opened so as to
facilitate more people taking to
insurance. But they are now follow-
ing a policy of concentrating the
whole thing at one place as a result
of which, I think, insurance business
will not prosper; but I am afraid that
it will hamper the further progress of
the jnsurance business. I hope that
the hon. Minister will impress upon
the LIC not tg go ahead with this mad
new venture but rather open new
offices in more places than at present.

Mr. Chairman: Is the hon. Finance
Minister replying to the debate just
now?

The Minister of Finance (Shri T. T.
Krishnamachari): 1 woull not take
more than about 30 minutes wunless
Some new issues are raised. I think
one or two more Members could be
called.

Shri Surendranath Dwivedy: At
least we could have got a little more
time. We were racing against time.

Mr. Chairman: Since therc iz some
more time, I shall give opportunity to
one or two more hon. Members,

Shri P. R. Chakraverti (Dhanbad):
It is an upheaval, an upsurge of
humanity and the emergence of social
forces that are coming to the fore and
are making themselves manifest, and
in that context, the Plan and the fin-
ancial set-up have all to be worked
out. Today, if we consider those fac-
tors we find that we have to tackle
with very serious problems. The other
day, you know, a learned person as
vou are, Mr, Julian Huxley remarked
that it was a revolution of rising ex-
pectations: a hungry man says ‘I
ought to be and can be fed’; the
illiterate man feels that he ought to
be and could be made a literate man.
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Similarly, anybody who is in the
lowest rung of the ladder feels that
in this new set-up, he must have the
conditions favourably in the process of
development of the society. We have
accepted that; we are working for a
democratic socialism. Wg have ac-
cepted a certain way of life. Through
socialism, people have achieveq pro-
gress, but there are so many countries
which are not socialistic put still they
have achieved progress. Again, coun-
tries avowing socialism but not demo--
cracy have made progress. We work
for an integrated form of society and
at the same time we have to achieve
certain objectives in termg of demo-
cratic socialism.

So, in that context, I would say
that the picture that is presented be-
fore us, the social set-up in the econo-
mic hierarchy is not so happy. 17 per
cent of the population are landless
people. 48 millions of people are
equally suffering. These 48 million
people have been shown as agricul-
turists, both scheduled castes and
scheduled tribes with wery small
holdings. What is the total amount of
land available to each one of them?
He ig not a landless but a land-own-
ing man. One bigha of land is as good
as nil. They are in a miserable condi-
tion. In reply to my question, the
Minister of Rehabilitation when I defi-
nitely asked, when in the Third Plan
indications have been positively given
that the weaker section must have
some facilities for housing, what was
ithe amount spent on housing, he said,
“My experience is very sad—that the
attitude of the States was somewhat
different; we can only offer them
grants and it is for the States to work
out schemes”.

Sir. when the Planning Commission
is there, it is for it to take into ac-
count a1l thesp factors and to persuade
the States to po in for the schemes
so that the weaker sections too might
be placed well in a develoned socisty.
This is the only role that the Planning
Commission has to play.
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Similarly, when the financial aspect
of the matter is taken up, a question
poses itself. Attempts are made to
assess the revenue and expenditure.
Then the tax structure is worked out
It is not so easy as public finance, In
that context, we have to see whether
the lowest man gets some kind of
consideration. When I was analysing
that factor which is called in technical
tferm as L.IMG. term—(Low Income
Group), I asked the officers and the
Ministers as to whether the public
have heard the term LI.G. Ewven Mr.
Bhattacharvya and other learned
friends could only say that there was
g term LIC. and not L.I.G.. While
there is provision for houses for the
low income group (drawing Rs. 6,000
per annum) no such provision is made
for the middle-income group.

16.05 hrs.
[MR. SpEAKER in the Chair]

Principally, no houses have been
built for this group in the State from
which I come. I have got a chart
with me. There is building scheme in
Bihar. It did not get its due share from
the Centre and there is no specfic
allocation. There is MIG scheme for
those whose income is above Rs. 6000
and reaching Rs. 15.000 per annum. It
is the duty—bounden dutv—an ines-
capable must—of the Planning Com-
mission to study these social factors
and see how these schemes are work-
ed put. The man getting Rs. 6,000 per
annum finds it impossible to face the
existing cost of living. Fixed income
group too has to face the price struc-
trre as others do. Then some Wways
have to be found out. There is a
technical word which T would try to
use to-day—perhaps Prof. Ranga is
well-conversant with that word—and
that is this. In Bengali, it is called
Yipri’ meaning stealing (churi). In
Bengal it is often asked as to what is
one’s income and how much upri does
he get and what is his extra income?
"Would you allow z man in a society
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which is working for achieving socia-
listic objectives, which is working for
democratic socialism etc., to count his
richness in terms of this extra income?
So, to-day, the fixed income group
with Rs. 6,000 per year finds it diffi-
cult to face with the present price
structure.

The other day, the then Planning
Minister—now fortunately he is the
Minister of Home Affairs—made a
very pice statement while he was in
Bombay “we have fulfilleq the target
of planning in one sector namely the
population sector. In this one parti-
cular sector we have overfulfilled our
target, while in all the other sectors,
there is a shortfall” Now, there has
been an integration of gepartments of
Community Development and Coope-
ration with the Ministry of Agricul-
ture to boost up the agricultural pro-
duction. Now the Ministry of Agri-
culture has come forward with a sug-
gestion that we are trying to boost
up the producfion. At the same
time they should see as to how
far India can be self-supporting.
Now we have P.L. 480 loans. You
know we have to pay it back with in-
terest. What should we suggest then?
The Finance Minister is supposed to
be g very learned man. I would sug-
gest the following: —

(i) whether it ic necessary for
India to import foodgrains at
all or whether India should
import fertilisers rather than
foodgrains? ~ and

(ii) whether India should encour-
age the use of traditional
manures viz.,, cow-dung and
other things.

There is a positive suggestion. There
is production of low grade coal in my
constituency and it is largest in India.
1 think the low-grade coal should be
used for domestic consumption. By
giving transport facilities, it can be
used in Delhi, UP. and Punjab and
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viher places in place of cow-dung anu
other things which are now used as
comestic fuel. This should be used
as fertiliser. There are three alter-
natives viz., either we ghould usc iri-
dillonal fertilisers or we should impor.
fertilisers or foodgrains. The best 4l-
ternative js to use cow-dung and gther
things as manure so that P.L. 480
assistance may be eliminated.

These things do not find a place
when we find from the statement be-
fore the House that India has import-
ed 18 million tons of wheat or rice,
people are very happy to feel that
they shall now get so much of food-
grains. The Prime Minister said; *“I
shall prefer to allow my people to
die of starvation rather than importing
a large quantity of foodgrains”. The
then Agriculture Minister Mr. S. K.
Yati] weighing 300 lbs also strongly
said, ‘I shall not remain to be the
Agriculture Minister if we continue
to import food after the Third Plan.
But, unfortunately, he resigned before
he could carry out his policy. It is
good that the Planning Commission
has a remarkable scholar gnd a learn-
ed man at jts head. I place my pro-
posal before him through you and 1
say that the Planning Commission
cannot absolve itself of its responsi-
bilities by quoting the pet words which
we are accustomed to hear everyday,
that this is a matter left to the State
Governments.

Sardar Swaran Singh, who is a top-
most man, 6 ft. 2 inches high...... f

Mr. Speaker: Order, order. now.
That is not fair. He already referred
to another Minister, if I could follow
him, in terms of weight. Now he is

talking in terms of height, That is
nct proper.

Shri P. R. Chakraverti: I meant
top-most men.

Shri Ramanathan Chettiar (Karur):
On a point of order. Can an hon.
Member refer to another hon. Mem-
ber and say how high he is and what
is his weight?

205(Ai) LSD—T.
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Mr. Speaker: That is what I am
saying. He referred 1o one Minister,
saving that he had a weight of 300 lbs.

Shri P. R. Chakraverti: I meant *he
importance of the Man.

Mr. Speaker: That is mnot the im-

‘portance. A man is not judged by his

That is not fair. I
He should with-

size or his weight,
will not allow that.
draw it.

Shri P. R. Chakraverti: I withdraw
it.

Sardar Swaran Singh said the other
day on the question of State trading
wn foodgrains that the element of pro-
fit could as well be introduced, and
that it is up to the States to say
whether in such trading they will have
some profits. I say that States should
not have that right to make profit
while dealing in grains, in inter-
State movement. If the States ever
attempt such a thing, the Planning
Commission should butt in and say
‘No. Here is an integrated scheme. In
the context of that, you are all entitl-
ed to deal in grains, but because it is
an essential commodity, and you can-
not deny the people the supply of
these foodgrains at reasonable prices.
Here the question of profit does, not
come in’.

All these factors have to be taken
into account. They have to make
them realise these things and persuade
them to understand their responsibili-
ties and see that they fall in line with
this integrated way of development.
That is the function that the Planning
Comumission is expected to discharge.

So today the Planning Commission
has a very important role to play be-
cause India is a country which is
growing, which is aspiring to reach a
higher standard of living. Now the
lowest man, the last man, is denied the
pre-requisites of life. If you want
that his standard of living should be
raised to a higher level, that can be
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done by the utilisation of the cons-
tructive potentialities of the whole
country at large. In that set-up, the
financial question, the taxation ques-
tion and all these factors arise. These
must be assessed within the context
of that growth. That growth is condi-
tioned by the acceptance of a definite
objective, namely, the achievement of
democratic socialism,

So, it is a very serious responsibi-
lity. I regret to say that in the gene-
ral analysis, in the overall picture, it
presents a very dismal picture wh?rc-
the Jowest man is now burdened with
a heavy form of taxation. Take the
employees who have got an income of
Rs. 6,000 per year, without any extra
carnings. With these Rs. 6,000, how
can they afford to pay all these heavy
taxes today, which they have to pay
after meeting all the essential re-
quirements? So far as the other sec-
tors, the topmost people, Who have got
a very high income, are concerned,
they can be taxed to see that the
national exchequer does not dwindle
But at the same time, the man who
is suffering due to soaring prices must
get some relief. In this context, the
Finance Ministry and the Planning
Commission have to play a definite
part. They must be objective and
analytical; they must also keep them-
selves within the structure of the ob-
jectives which we have kept in view.

Today, the Planning Minister has
erme forward with his Demands for
Grants. It is undoubtedly true that in
the discharge of his duties, he is sad-
dled with certain responsibilities and
at the same time, he must have ade-
quate resources at his disposal. But
the factors shoulg not be by-passed or
overlooked. If we can do that much
with serious eatnestness, we are sure
to take thiz country, despite its bur-
den of population, increasing every
year hy 8 million or more, to a higher
standard of life for which we have
taken the vow, and made the promise
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unreservedly to the people at large,
undoubtedly, we are determined to
carry the country forwarg on the path
to progress and prosperity.

Shri Liladhar Kotoki (Nowgong):
The Planning Commission brought out
a docurnent, the Third Plan pMidterm
Appraisal, in November 1963. On the
6th April, we got a statement of the
steps taken thereon. Within the limit-
ed time at my disposal, 1 wish to
make one humble suggestion to you
and to the Minister of Planning. This
subject is of such wvital importance
that there should be at least a two-
day debate arranged in this House
to discuss the appraisal and also the
steps taken thereon.

Then I would refer to Chapter IX
of the Third Plan dealing with bal-
anced regional development. I will
read only a part of section “General
Approach” right at the beginning,

“Balanceq development of gif-
ferent parts of the country, exten-
sion of the benefits of economic
rrogress to the less-developed re-
gions and widespread diffusion of
industry are among the major
aims of planneq development”.

Then I would refer to another publi-
cation of the Planning Commission,
that is, Economic Development in Dif-
ferent Regions in India, published in
August 1962. 1 have no time to make
my observations on this. I only want
to make a submission, that similar
publications ought to be supplied
every year so that the House could
know the steps taken towards the re-
moval of these disparities in different
regions.

Now, I come to one very jmportant
factor, the factor of balanced planning.
That is the policy that has been adopt.
ed after the emergency, namely, de-
fencc and development. - That has
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been laid down in the mid-term ap-
praisal, In that context, I would re-
fer to the needs of defence and deve-
lopment in the north-eastern region.
There an additional problem has now
arisen, the problem of rehabilitation
of about one lakh of new refugees who
have come from East Pakistan. That
has also now to be planned. Merely
looking after them in camps is not
enough; we will have to plan for their
permanent rehabilitation.

1 wou'd refer the hon. Finance Mi-
nister to a memorandum submitted
to him in January 1963 when he was
in charge of economic and defence co-
ordination, by the Government of
Assam. I will refer only to the paras
1'1 to 1:4 therein. The memorandum
says that Assam is the core of the en-
tire north-eastern region comprising
Assam, NEFA, Nagaland, Manipur and
Tripura. Therefore. the core, As-
sam. must be developed because that
has to cater for the other portions of
the entire region. In that context, va-
rious suggestions have been made in
the memorandum. I request the Plan-
ning Minister and also the Finance
Minister to whom the memorandum
was originally submitted, to look into
it.

1 have to cut short and make a very
brief submission pertaining to the
State of Assam. So far as this year’s,
1964 65, annual plan ig concerned, the
Planning Commission initially approv-
ed of a plan for Rs. 342 crores. Then
at a later stage, it was cut down by
Rs. 3 crores, A little thereafter, it
was brought down to Rs. 27.7 crores.
That means that the original plan that
was approved has been reduced by
Rs. 6.5 crores. This cut will fall main-
ly on power and flood control. I
have urged in this House over and
over again how colossal this problem
is, the problem of flood control. There
is shortage of power, Unlesg you have
power you cannot industrialise and
develop; unless you develop you can-
not defend.
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Now, so far as power i= coneerned,
the original demand for plans lor
power made by the State Govern-
ment was for Rs. 42 crores. The Plan-
ning Commission said: You cannot
spend all this amount and we sanc-
tioned only 27.5 crores. By 31-3-1963
Assam has spent all this Rs. 275
crores and they have asked for an
additional allocation Rs. 19.2 crores.
Tt this amount is not sanctioned,
there will be no power development
for the next two years and conse-
quently no industrial development.
There is another thing arising out of
the emergency. Industrial licences
were given to several private parties
to set up paper pulp industrv. They
tonk out the licence but because of the
emergency thev have backed out. The
Planning Commission, the Central and
the State Governments should consi-
der serious'y whether theyv should not
take up these industries in Assam in
the public sector. There ig enough raw
material in Assam: thers is shortage
of newsprint and paper in the coun-
try. There is a large quantity of na-
tural gas which is wasted in Assam
0Oil fields. Ther«fore, thev should take
un at least these two industries: paper,
paper pulp and Ravon pu'v based on
bamboo and forest raw materials; and
a petro-chemical industry based on
the natural egas produced in the As-
sam oil flelds, in the public sector.

Lastly, the Assam Government have
to expand their police force to guard
against the Naga hostile activities and
also guard the entire border of the
State. I understand that they have got
a claim on the Government of India
to the extent of Rs. 7-8 crores becauvse
these problems are not ordinary law
and order problems of Assam. There-
fore, the Cemtral Government must
pav this amount to the Assam Gov-
ernment. The entire economv of the
State is in a state of stagnancy. T need
nnt elshorate it nor have T got +he
time, Thiz vear's budent snench of the
Finaner Minister of A=sam has made
it ~loquentlv clear that the budeet is
deflrit tn the fune of Re 588 crores
and although the State hac heen tawed
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to the saturation point, he had to levy
additional taxation of nearly one crore.

Therefore, Government of India
must iake special interest to salvage
the position of the north-eastern
region if we want to develop it and
defend it.

Mr, Speaker: Shri S. M. Banerjee—
five minutes.

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, Sir, I wanted to say some-
thing about planning also but unfor-
tunately the time at my disposal is
short. I should say to our Planning
Minister that the starving man cannot
possibly bear the entire burden of the
Planning. After all these Plans and
the planners, the common man :e-
mains starving. I request the hon. Min-
ister to see that the man for whorm
we are planning, the common man,
that particular person does not
face starvation. The line that divides
hunger and anger iz becoming
thinner and 1 am  apprehensive
that the moment these two lines
meet there ig going to be chaos in the
country and the present Government
will not have at that time the confl-
dence of the people and will be
thrown out of office.

Much can be said about taxation.
The criticism of the Public Accounts
Committee and the observations of the
US team which wvisited India recently
should be an eye-opener to the hon.
Minister. We have been told in this
House that every step will be tzken
to realise the income-tax arrears. The
more it is tightened the bhigger be-
come the arrears. According to this
team. there ig tax evasion ‘o the tune
of Rs. 200—300 crores. The Kaldor
theory was exploded by ¢the hon. Mi-
nister by saying that it has become
too old and that since then we have
improved a lot. But newspaper re-
ports say that the US observers still
maintain that tax evasions are going
on merrily.
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Another point about the Monopely
Commission. 1 am not happy about
this because after the Dmlmia Jain en-
quiry report by Mr. Vivian Bose and
various reports, it was open to this
Government to appoint inspectors to
make enquiries agaihst the other
houses. For instance, when I was
speaking on the Dalmia-Jain enquiry
report I did mention the report of
Mr. R. K. Hazari which mentions
cleariy the chaing of Birla group, 1
am sorry nothing has been done and
no enquiry has been instituted against
Birla House. I have constantly re-
quested and T shall go on doing so
that the auditors’ report of the Ruby
Insurance and the New Asiatic Assu-
rance should be laid on the Table of
the House. With all my eloquence I
was unable to impress upon the Prime
Minister or the Finance Minister or
even the Planning Minister and so
the report has not been laid on the
Table I feel that there ig Birla inrflu-
ence too much of it on the Govern-
ment; it is all powerful. Therefore
this report was never laid on the Table
and it is not going to he on the Table
of the House.

I shall take only two minuteg more,
Sir. I would request the Finance Mi-
nister to look at the cost of living
index for the purpose of desrness al-
lowance. If we consider the whole
vear 1963, upto February 1864, therv
is a strong case. It was on an average
more than 10 points and according to
the Pay Commission the rates of dear-
ness allowance will have to be revised.
Rs. 2 and Rs. 5 granted frem 1-T7-83
should have been granted from
1-11-1961. 1t was never granted at
that time. This should be considered
at length and some announcement be
made by the hon. Finance Minister
that the dearness allowance will be re.
viewed immediately because the index
has gone upto 135.

One word more and I have done. 1
am happy that the hon Finance Mi-
nister appreciated the lacuna in the
Pay Commissiom report abowt the
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educational allowance. Anybody whose
boy is with him and i3 going to school
does not get education allowance. If
I want to get Rs. 10 a: education al-
lowance for my son, | have to send
him to a school ten miles away, sayv
to Ghaziabad. The hon, Finance Minis-
ter ghould see that ‘his lacuna is re-
moved.

In conclusion I request the Finance
Minister to touch some of the points
raised and especially the dearmess al-
iowance, particularly at a time when
the prices could not be brought down,
when this Government has miserably
failed to bring the prices down. The
question of dearness allowance wil!
have to be considered in all earnest-
ness. I hope the Finance Minister will
consider this.

Shri T. T. Krishnamachari: My,
Speaker, Sir as Finance Minister I
think I have to express some disap-
pointment and even give vent to o
measure of sadness at che somewhat
lame reception that thece Demands
have had in the House. !t is vomething
like a poor man having a wedding
before the rich man's wedding, and
evervbody is waiting for the rich
man’s wedding. I hope they are going
to stow much more interest in the
Finance Bill tomorrow than they have
done today in respect of the Finance
Ministry's Demands.

At the same time, [ feel happy that
hon. Members had nothing much to
say about the Finance Ministry. If
I may humbly submit, this is one of
those Ministries which has to work in
anonymity; its work cannat be visibly
demonstrated by putting up plants, or
laying  railway tracks or building
dams. It hasg the unpleasant task of
collecting money; and morey means,
in the eyes of the common man, cor-
ruption, and therefore, the officers of
*his Ministry are constantly accused
of harassment of the public and cor-
ruption. I should say that the work of
the Ministry during last year is some-
thing of which my predecessor and
myself cou'd be legitimately proud.

Shri Ranga: Question.
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Shri T, T. Krishnamachari, The hon.
Member who spoke just before me
mentioned about income-tax arrears,
the lack of diligence on the part of
the income-tax machinery in respect
of colletion. The inome-tax law, which
1 seek permission of the House to
amend to a considerable degree in
order to make it more effective, in
order to make collestions easier and
effective and in order to punish the
wrong-doer, is something which is in
a very parlous state at the moment.
1 do propose sometime, even before
the end of this session, to ask leave of
the House to help me with some mi-
nor amendments in the law in order
to get over some legal difficulties.
Only the other day, the Supreme Court
of the land held on a very minor
matter of procedure, that if any alter-
ations are made in any assessment on
appesl, the procedure for recovery of
tex has got to be done through de
nove; not when it is made to the
detriment of the assessee but even if
it is in his favour, the whole proce-
dure has got to be gone through de
novo. And we are now therefore hav=-
ing the risk of having to send fresh
notices, fresh demands, more time for
collection for nearly 6 lakhs of assess-
ments. | propose to seek the leave
of the House to help me out of that
difficulty. Therefore, the question of
collecting taxes in a system of law
which is rightly heavily loaded in fa-
vour of the individuals is not easy.

To come to my original point, I
said my predecessor and  myself
should feel proud of the work of this
Ministry during last year. My prede-
cessor had budgeted fer an income
of Rs, 440 crores from corporate and
income taxes for the year that has
gone by. My revisel estimates were
Rs. 510 crores. I thought I had made
a ‘very accurate estimate. I am happy
te find that I am wrong; the final
figures as they emerge nuw are Rs.
521 crores, may be a little more. It
is hard work on the part of these
officers who are maligned and abused
for harassment and corruption that
has produced to the exchequer and to
the people of this country Rs. 81 crores
more than what we budgeted. I
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think the House will certainly agree
with me that those people do need
some recognition so that they may
have some cheer. But this Rs. 297
crores of arrears is mothing. Much of
it hangs round certain proceedings be-
fore courts. 1 will not name the par-
ticular high court, but in one high
court there are 552 writ applications
pending, holding up assessments. Tax
has got to be collected apainst the
law, and the law has »ot to be pro-
gressively changed, while the rights
of the individual must alsp be pre-
served. It is this synthesis that we
are trving: myself and my colleagues,
1 hope at any rate before the end of
the term of the present Parliament.
we shall be able to arrive at a syn-
thesis of this relationship between the
needs of the exchequer and the rights
of the individual and a measure of
security for the individual by +{rans-
ference of the administrative power
of the executive 4o the judiciary so
that collection can be made stricter
and be enforced more strietly

When [ said that the debate was
stale, I knew of one exception, but
the hon. Member who :zpoke was not
here: he ecame in leisurely a little
after 1 started speaking. My hon
friend Shri Surendranath Dwivedy
from Orissa probably made up for the
lack of vehemence on the part of
even mv hon. friend Shri Malaviva
from whom 1 expected fire and brim-
stone but did not get it. The hon.
Member Shri Dwivedy thinks that
everything in the Finance Ministry is
black, that we do not have one black
curtain but several black curtaing to
hide the delinquenies of the officers,
of the ex-officers, of the Ministers and
would be Ministers perhaps.

Shri Sorendranath Dwivedy: Did I
make such sweeping remarks?

Shri T. T. Krishnamacharl: No. no.
T merely said . . .

Shri Surendranath Dwivedy: T only
pointed out two or three things. 1
wanted that you should take prompt
«teps, and 1 have been pointing out
this matter here in the Question Hour
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two or three things.

Shri T. T. Krishnamachari: Any-
wav, I might probably have, having
perhaps some kind of preference for
dramatics, highlighted my hon. fri-
end’'s remarks, I cause no offence; on
the other hand, I welccme some vehe-
mence in an otherwise dull and arid
atmosphere. 1 am afraig I have to
disappoint my hon. friend, I cannot
say, and it would be wrong for me to
say. anything about Bird and Co's al-
leged offences. They are the subject-
matter of adjudication. When the ad-
judication is complete, T think we
will place before the House, since it
hag attracted so much of attention and
notoriety. the results of that adjudi-
cation.

Shri Surendranath Dwivedy: T would
just beg of him to be interrupted for
a minute. I would not have raised this
matter, but they have in their posses-
sion letters which indicate how mo-
ney has been transacted between this
company and certain individuvals,
which is black money; berause it has
been stated by his own Minister; he
has said here in this Houze: no names
appear in the books, The only infor-
mation that I want from you, before
you take any action after the cases
are decided upon, is whether the let-
ters are in your possession or not.
You could divulge this much: this is
giving out no secret.

Shri S. M. Banerjee: He has pro-
mised to give it in the House.

Shri T. T. Krishnamachari: 1 said
this is the subject-matter of adjudica-
tion. It is wrong for me to say any-
thing about it. But I can say this
much. I do not think the name of any
Minister is associated, nor that of any
ex-high official This matter was rais-
ed in this House. I was askeq if any
sons of any Ministers were employed
by Bird and Co. T suppose not &Il
Ministers are sterile, or rather not all
their wives are sterile. I think they
have children and those children have
to live, and they are employed some-
where or other.

Shri 8, M, Banerjes: Bird & Co.
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Shri T, T. Krishnamachari: There- research into those accounts. Mayle
are em- if anything is; worth-while, . arlia-

fore, it may be that, they :
I could not go about saylng

ployed.
which are the firms which employ
It is

sons or relations of Ministers.
not possible, 1 know of one absurdity
that we have perpetrated by statute
namely, defining relationship in thc
Company Law, in which hardly any-
body could be unrelated to anvbody
else. But 1 do not propose, nor
should I, nor could I depart, to find
out who are being employed by Birc
& Co. who have some kind of remots
relationship even as the Company Law
definies it. But I had a letter from a
young man who said, "I saw in the
papers references made to song of
Ministers! This young man wrote
and said that he became an emplovec
of this firm in a branch, in a subsidi-
ary of the firm, long before his father
ever thought of becoming a Minister.
Surely I think it is not suggested that
that young man should resign. He
happens to be the son of my colleague.
Shri Kanungo. 1 did not feel that I
should tell him that he should resign.
But I feel I should tell the House
that at least one person has volunteer-
ed information that he is the son of
a Minister and he is employed there‘

Shri S, M, Banerjee: Was he em-
ployed there when Mr, Kanungo was
not a Minister?

Shri T, T. Krishnamachari: The
second fact he mentioned is the Bank
of China. He is very charitable and
friendly not only to me but to everv.
body else and I hope he will not accuse
me of any wilfu] attempt to shield
any possible mistake of the Bank of
China. I am told the Chinese cal] mu
hawk, as against some of my col-
leagues who are called dogs. That
matter is stil] going on, Even the
other day, I had a talk with the police
people who are doing the work., Ther
said, the Reserve Bank official; that
have been sent are not adequate and
they want some more assistance of an
accountant. The language in which
the accounts are kept is Chinese and
to  decipher it takes a long time.
We are trying our best to exped:te the

ment would be told about i1,

My hoa. friend, Mr. Masani raisea
a number of guestions in regard tv
the LIC employees. [ would like hon.
Mzmbers in this House to assist me in
this matter. 1 have once before me:i-
tioned that I have a particular allerg.
to the LIC. Once bitten, twice shy. I
do not want to intervene in the affairs
of LIC. But then there is this gues-
tion that crops up now and again:
What is the relationship of Goverr-
ment to the autonomous bodies in re-
gard to its employees—policy is all
right—but 1n regard to empliyees,
salaries that they are to pay, their
working and so on, excepting in a
broad way w!.en we discuss the aniual
statements? Ig 1t possible or right
for o Minizier to enquire into the
grievances of every employee? Is it
right for a Minister to sawv this branch
should not be closed or this branci
hould be opined? Of course, some
interests are affected. If a branch
iz closed and if it happens to be in
my  consutuelcy, my constituents
writ> to me Speaking for mysef, am
I to take it up with the LIC that thi-
should not & done, except perhaps
say “Please be considerate in this
matter. (Interruption). I am not
aceusing Mr. Masani; I do not think
Mr, Ranga 1eed trv to defend hum at
all.

Shri Ranga: It is not only the re-
gional office in Rajkot, but in other
places also.

Shri T. T. Krishnamachari: f th.
hon, Member suggesls that we chou'il
dissolve the LIC and make insurance a
department oi Gosicinment, 1 think
prcbably it will be emsier. Perhaps
then there iright he greater contr..
At any rate, there will not bs any
question of expense ratio, because
Government's expenses are not mea-
sured by any standard, and efficiency
certainly canrot be adjudged, because
it is a departmental undertaking.
Therefore, it is rather difficult £~
me. I am not blaming or accusing
anybody. I think it is very natural
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for any hon. Member, if a constituent
or a relation of a constituent says, “I
have got a grievance; Will you
write to the Minister?” Invariably 1
try to send a reply. Sometimes I find
it difficult to do so. Sometimes I have
to put off these replies for 20 or 25
days, in the same way I have to put
off my magazines and papers for
sometimes a month, because 1 have
no time.

This is a question which we have
to decide sometime or other. How far
can we intervene in the working of
these institutions; which, if they are
to be successful, have to be autono-
mous? May I submit in all humility
to you, Sir, as the ultimate determi-
aant of the relationship between Par-
liament and its committees and the
administration—ig  the Estimates
‘ommittee to go into the estimates,
the working or to go into the policy
questions, or to go into the guestion of
building or something of that sort?

Where shall we draw the line? Some
line has to be drawn.
Shri Ranga: The Estimates Com-

mittee will decide it; not the Minister.

—

Shri T, T KErishnamachari: Mr.
Ranga may be an vld man, may know
many parties, but I do not think he
knows administration.

Shrl Ranga: Many things I know,
which I do not wish to fling at his
face now.

Shri T T Krishnamachari: The
point at issue is, where shall we draw
the line? I think it is wvery neces-
sary. As Finance Minister, I am the
custodian of the moneys of this Gov-
ernment and therefore answerable to
Parliament for the expenditure of
every penny. The other day, 1 did
not offer to become a member of the
Swantantra Party; I merely told my
friend Mr. Ranga

8hri Ranga: We did not invite you.

@hri T, T. Krishnamacharl: You
need not. [ suggested to him that the
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Finance Ministry was a door-mat.
That is what 1T said.

Shri Ranga:

vourself to them.

You said, you sold

Shri T, T. Krishnamachari: Door-
mat does not sell itself away; it is
trampled upon.

Sir, I find it increasingly difficult
how to adjust my responsibilities. I
seek the guidance of the Members as
to how far shal] I call the public sec-
tor industries and organisations to
account or interfere with them?
Where shal! we draw the line? What
is the rule to be made? There should
also be a rule to the Estimates Com-
mittee. 1 think sometime we have to
discuss this matter. 1 will say no
more. So far as these complaints are
concerned, I can draw the attention of
the Chairman of the LIC to these
things. I can offer no solution.

Dr. 1., M, Singhvi: In the name of
autonomy, certainly the Minister can-
not claim that there is po account-
ability of these Corporations. The
doctrine of accountability cannot be
watered down in the name of auto-
nomy.

Shri T, T Krishnamachari: If my
friend equates responsibility to trans-
ferring an employee or paying Rs. 3
more to the employees in general, of
one particular class al] of which ulti-
mately take up the expense ratio, for
which the company is to be called to
account, I do not know what 1 am to
do. 1 have merely stated a general
proposition. Ewven in the other cor-
porate bodies with which I am inti-
mately connected like the Reserve
Bank and the State Bank, there are
certain difficulties. Sometimes they
do certain things. Am I to call them
to account or give them advice? The
process of adjusting the relationship
of the administration with the public
sector undertakings iz becoming in-
creasingly difficult, though the rela-
tionship varies Of course, the Re-
serve Bank stands on a footing of its
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own. I for one would not seek (o
call them to account. I would rather
argue and {ry to persuade them, be-
cause they have to be built up as the
supreme economic adviser of Govern-
ment, able to give independent advice,
unfettered by any ties. So, the rela-
tionship between  these institutions
and the Parliament has got to be
studied sometime and I am making this
suggestion to you, Sir, in all humility
that we will have to undertake it
sometime,

My hon, friend, Mr. Malaviya, re-
turned to the battle that public sectors
must lose, progress should not be-
come a religion, and we should not
get moneyg from other countries for
the purpose of progress. But I fail to
see any dichotomy or even any spirit
of contrariness between moneys be-
ing got, progress being made and
social objectives being subserved at
the same time. Foreign money does
not destroy the base of any social ob-
jectives that we have. It might per-
haps happen that if certain conces-
sions are given locally, those social
objectives might be eroded. I think
progress is certainly inevitable and
necessary, because that is the first ob-
jective. Without progress, you cannot
have an increased standard of living.
Without an increased standard of liv-
ing, it is not possible to have these
disparities being wiped out progres-
sively. Therefore, in this century,
while we are not atheists, we are all
believers—I am myself a believer—
but still, next to God, we have to
place progress. Therefore, anything
that stands in the way of progress, I
do not say should be wiped out, but
will have to be dealt with very care-
fully and should not be made tp stop
progress. In fact, my main concern
is that there is no progress; the pro-
gresg is slow. My friends, the in-
dustrialists, tell me: “You have taken
30 much of your time in producing a
Budget but that would not give you
what you want; you hand over your-
self to us and then we wil] give you
what you want.”

295 (Ai) LSD—8.
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Shri J. P. Jyotishi (Sagar): Ar-
rangements for- proper distribution
should also be there,

Shri T, T, Krishnamachari: [ do
not know, Ag a matter of fact, if the
hon. Member has any money in his
pocket I can take it and give to the
hon, Members here, but 1 will only
give half a rupee and nothing more.

Shri Bhagwat Jha Azad (Bhagal-
pur): If that is your conception of
distribution, well, God save this coun-
try.

Shri T. T. Krishnamachari: My hon.
friend is a good friend of mine, but
1 will tell him one thing. There is a
saying in English, one does not teach
his grandmother to suck eggs.

Shri Bhagwat Jha Azad: If the
grandmother becomes so bad, then
we have to teach her.

Shri T. T, Krishnamachari: I de

not know whether the grandson has
become bad or the grandmother has
become bad.

Shri Bhagwat Jha Azad: That
should be found out,

Shri D. C. Sharma (Gurdaspur):
The compaint i1s about the grand-

father, not about the grandmother or
grandson,

Shri T, T. Krishnamachari: Grand-
father need not object.
Shri K. D. Malaviya: I said that

progress is a composite concept where
you cannot think only in an isolated
way of getting some money, produc-
ing something and handing it over to
a small groups of people. Progress
is all pervading. It has many aspects.
1 submitted that idea for his consi-
deration, that is all.

Shri T. T. Krishnamachari: Any-
way, I do not go into the metaphysics
of my hon, friend, Shri Malaviya's
argument. We leave it at that.
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My hon. friend Shri Pant made =
very good speech. He has now
turned to agriculture (Interruption).
I do not say it in any spirit of sar-
casm. I think what he said today is
extremely valuable, and T think we
all should take note of it. But there
is only one fact. I do not think in re-
gard to tractors—I will mot speak
about anything else—we have made
much progress. Well;we have not
made much progress, but we cannot
say we have done nothing.

Shri K. D, Malaviya: Practically
nothing.

Shri T, T. Krishnamacharl: T think
there are about four firms manufac-
turing tractors out of which three
are in production and between them
they make about 11,000 tractors a
vear. When the fourth comeg into
production it will add 3,500. But that
is not enough. I quite agree with
him. What we need iz not in tens or
thousands; we need 50,000 or prob-
ably a lakh. The other points that
he raised with regard to agriculture
will be noted and T am sure the Plan-
ning Commission will take cogni-
zance of whatever he has sald

Shri K. C. Pant: T sald T am for
increased production but not for in-
ceased number of plants or models.

Shri T, T, Krishnamacharl: He also
mentioned about the proliferation of
models, and T think T agree with him.
In a country like ours and in a matter
like tractors which needs spares we
cannot have a proliferation of models.
We are again at the cross-roads. He
mentioned about the automobile in-
dustry. I would not like to poach
upon the preserve of my hon. friend
the Minister for Heavy TIndustries in
this matter. T have my own views on
this matter. T do agree that we
neither have a satisfactory car in this
country nor is it available at a reason-
able price. Ewven the spares are not
available in plenty. The only thing
seems to be that the cars that we pro-
duce seem to have a particular fond-
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: ness to the seller of the car because

they go back to the workshop very
often.

Dr, Singhvi is apparently a vocife-
rous reader. Within the short time
between my placing on the Table the
Rau Committee Report and the time
that he spoke he had looked into it
and made some wvaluable comments.
He raised one question this morning.
which was not reached, about the uni-
formity in the collection of sales tax
by States. I must say one thing, that
I have no responsibility at all. My
colleague the Home Minister in the
group meeting, so far as the northern
States are concerned, had this matter
discussed. 1 placed it before the
Finance Ministers of various States
who met here. But nobody is willing
to surrender any power, I agree with
my hon, friend that uniformity in re-
gard to sales tax, even with a down-
ward trend, would produce higher
revenue, which is the main thing that
we need. But it is very difficult for
people to agree that a lower rate of
tax means a higher rate of return., It
iz a fact, but it is not always recog-
nised. People always think that a
high rate of tax means a high rate of
return. T think we have to go on
trying to convince them of this funda-
mental fact in tax coliection and tax
regulation before we can get the
States to agree.

Shri Ranga: The Centre
implement it first.

should

Shri Sham Lal Saraf
—Jammu and Kashmir):
broader base.

Shri T. T, Krishnamacharl: I am
afraid, I have more or less covered
the bulk of the criticisms made by
hon. Members.

(Nominated
Have 3

Some reference has been made to
planning. T am not going to reply at
length. But I would like to say one
thing. My hon. friend, Shri Mathur, is
not here. He raised the question of
some fundamental differences between
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myselt and the Deputy Chairman of
the Planning Commission. Ip fact,
what the world seems to tell me 15
the fundamental similarities in the
approach between the two people. We
do not compare notes. T do not send
my speeches to him nor does he send
his speeches to me. But there seems
to be a fundamental similarity accord-
ing to the people outside. But I can
say this, it is true that T wrote to the
Deputy Chairman of the Planning
Commission in regard to the strategy
of the Fourth Plan. In fact, it was
a letter that was preceded by a letter
to the Prime Minister some months
ago. If hon. Members want I can eir-
culate it. There is no secret about it.
It is merely a question of discussion
of the relative strategies available.
about what shall we do for the Fourth
Plan. T wish hon. Members to think
about it. In the First Plan the Cen-
tre normally provided 30 per cent.,
the States provided 70 per cent. for
planned effort. In the Second Plan
the average was 50:50. In the Third
Plan it ranges from 65 to 80, 83, 84
and 85. In the Fourth Plan it will be
a hundred per cent to be provided by
the Centre (Interruption).

The question really is, shall we in
the Fourth Plan take up certain res-
ponsibilities like power or big
schemes as a central effort in which
the States also will ba associated; the
States will ghare the profit, the capi-
tal will be identifiable, the interest
need not be added, as we do now, to
the State loans and allow the States tn
plan which will match so that we give
only 50 per cent of what they put
in? This is basically a strategy which
we are thinking of. Besides, Sir, the
fact is that the States owe us roughly
a}:nut Rs 3000 crores, which I men-
tioned in my Budget Speech. What
we do is an infantile method of
accounting. Every year the States dn
not pay the interest. We add the
interest to the capital so that it be-
comes something like a creditor going
on adding the interest to the capital
with the result that there ig no chance
of the debtor ever repaying it. What
I have been suggesting is, let us put
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it on to identifiable prajects, add the
interest if necessary or keep it as in-
terest, make the States accept the
working charges from and out of their
revenue and when they start yielding
collect the interest or something to
amortise the capital. This is one of
the strategies we have been discussing.
On this there is bound 1o be a certain
amount of room for differemce, but
not a matter of quarrel, Yesterday
I spent two hours with the members
of the Planning Commission discus
sing this matter.

Another matter mentioned by some-
body here was that the Planning
Commission is conducting the rural
works programme. It is not. It is
the State that is having it. The
Planning Commission keeps in direct
touch with the State. Should the
Planning Commission do it or should
it be done by a Ministry? I can tell
vou, originally, when we started a
local development programme in 1957,
the Finance Ministry kept direct touch
with the State with the help of the
Planning Commission. I think the re-
sults were very good. These are mat-
ters of strategy, of method, rather than
one of fundamental differences. I can
tell you that there is no fundamental
difference either with my colleagues
or with the Planning Commission, in
which case either they should go or
1 should leave.

17.00 hrs.

This is a matter in which, I think,
all of us have to take serious interest.
Before we formulate our Fourth Plan
finally let us know what we are going
to do in regard to the strategy of the
Fourth Plan. It has got to
be wvery big, probably Rs. 18,000
crores or Rs. 20,000 -crores as
some people say. We have to look
to our resources, to the foreign aid
that we get and to the machinery that
we will have for implementing the
Plan. Some hon. Member mentioned
about the administration. 1 know,
the administrative apparatus is one of
the black-legs in this question. So,
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these are matters which I would like
the House to consider. I hawve told the
Planning Commission that we should
probably take up one subject and
discuss it for a day and not discuss
things discursively as we do now.

I am very grateful to hon. Mem-
bers who have raised this point and,
1 hope, the Demands will be passed.

Shri Sham Lal Saraf: 1 have one
very important question.

Mr. Speaker: Now there is no time.
Have I to put any cut motion to the
vote of the House separately?

Some Hon. Members: No,

Mr, Speaker: Then 1 will put all
the cut motions, that have been
moved, together.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect
of the heads of demands entered
in gecond column thereof against
demands Nos. 19 to 35 angd 116
to 123 relating to the Ministry
of Finance."

The motion was adopted.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
ithe heads of demands entered in
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the second column thereof
against Demands Nos. 95, 96 and
144 relating to the Department of
Automic Energy, Demand No. 987
relating to the Department of
Parliamentary Affairs, Demand
No. 108 relating to Lok Sabha,
Demand No. 110 relating to
Rajya Sabha, and Demand No.
111 relating to the Secretariat of
the Vice-President.”

The motion wag adopted.

[The motion for Demands for
Grants in respect of the Departments
of Atomic Enmergy and Parliamentary
Affairs, Lok Sabha, Rajya Sabha and
the Secretariat of the Vice-President,
which were adopted by the Lok
Sabha, are reproduced below.]

Demanp No. 95—DEPARTMENT OF
Atomic ENERGY

“That a sum not exceeding Ras.
17,67,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
‘Department of Atomic Energy'.”

Demanp No. 96—ATromIc ENERGY
RESEARCH

“That a sum not exceeding Rs.
0,14,18000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Atomic Energy Research'”

Demanp No, 144—CAPITAL  OUTLAY
OF THE DEPARTMENT OF THE ATOMIC
ENERGY

“That a sum not exceeding Rs.
1B,16,56,000 be granted to the
President to complete the sum
necegsary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 198%
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in respect of ‘Capital outlay of
the Department of Atomic

"o

Energy’'.

DEMAND No. 97—DEPARTMENT OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding Ras.
8,35,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
‘Department of Parliamentary
Aﬂ'airsl’ll

DeEmaNp No. 108—LoK SABHA

“That a sum not exceeding Rs.
97,25,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
‘Lok Sabha'.”

GMGIPND—LS I1—295

CHAITRA 27, 1886 (SAKA)

DeEmMAND No. 110—RAJYs SaBHa

“That a sum not exceeding Rs.
41,50,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1965, in respect of
‘Rajya Sabha’.”

DeEmManp No. 111—SECRETARIAT OF

TEE VICE-PRESIDENT

“That a sum not exceeding
Rs., 1,998,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1865, in
respect of ‘Secretariat of the
Vice-President’.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
17, IBM;Chcim 28, 18868 (Saka).

(Ai) LSD—5-5-64—980.
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